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of Scientific Research and Cul-
tural Affairs Resolution No. F.
21-1/61-C.I. dateg the 29th June,
1961, the members of Lok Sabha
do proceed to elect, in such
manner as the Speaker may
direct, two members from among
themselveg to serve as members
of the Central Advisory Board
of Anthropology for a term of
three years with effect from the
29th June, 1964, subject o the
other provisions of the said Re-
solution.”

Mr. Speaker: The question is:

*“That in pursuance of para-
graph 3(5) of the late Ministry
of Scientific Research and Cul-
tural Affairs Resolution No. F.
21-1,‘81-0.1‘. dateq the 29th June,
1961, the members of Lok Sabha
do proceed to elect. in such
manner as the Speaker may
direct, two members from among
themselveg to serve as members
of the Central Advisory Board
of Anthropology for a term of
three years with effect from the
20th June, 1864, subject to the
other provisions of the said Re-
solution.”

The motion was adopted,

——

12.17 hrs

DEMANDS FOR GRANTS—contd..

MiInisTRY OF HOME AFFAIRS—cOntd.

Mr, Speaker; We take up further
discussion on the Demands for Grauts
under the contro] of the Ministry of
Home Affairs.

Shri Anthony has already taken 36
minutes. I do not propose to give him
any more time. He had only 17
minutes for his party, but I promis-
ed him that T would give him 20 to
25 minutes, but 36 minutes have been
taken.

Acharya Kripalani.
Shr1 Surendramath Dwivedy (Kene

drapara): How much time is left?
When is the Minister to reply?
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Mr. Speaker: Two hours
minutes remain,

and 50

Shri Frank Anthomy (Nominated——
Anglo-Indians): Actually, 1 only
spoke for about 15 minutes, The rest
of the time was taken up in pande-
monium, but that was not of my
making. I dp not want to seek your
privilege, but can a Member be sort
of over-ridden by mob rule in this
House? After all,.... (Interruptions)

Mr. Speaker: He is just asking me.
Why should others interrupt?

Shri Frank Anthony: Never in 11
years . . . (Interruptions) they are
objecting. I am glad in a way Yyou
were mot here, because you would
have been ashamed as I was, and
deeply hurt, because what happened
was that this House became a victim
of mob rule. (Interruptions)

Mr. Speaker: Order, order. Unless
I allow, no one should get up.

Whether it was interruption, or
whatever it was, interruptions are
also part of the speech, and no fur-
ther time can be given.

Acharya Kripalani.

Fro TR FAET ATEAT (FEAETR):
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[Mr. Speaker]

Acharya Kripalani. He might begin,
He will have only 15 minutes.

Shri J. B. Kripalani (Amroha):
The Home Ministry is the most im-
portant Ministry in our internal
affairs. It has something to do with
law and order, much to do with the
administration, the existence of cor-
ruption, espionage, justice and many
other things,

Though law and order is more a
State subject, the Centre should go

to the aid of the States in case of
suppressing  inter-State gangs of
criminals, Ewven after seventeen

years these gangs have not been eli-
minated. Also the problem of forcign
espionage, both Chinese anq Pakis-
tani must be tackled by the Centre.
This has not been done. Recently
there were reports that some facto-
ries were discovered which were
manufacturing arms, There is the
question of infiltration of Pakistanis
into our territory. It hag been guing
on for years and many complaints
have been made in this House, But
it is only when the problem has
become very acute Government has
thought of it and we are put in a
very difficult position. The Centre
must be vigilan{ in respect of all
these things. It could not leave these
things to the States which are more
engaged in internal squabbles than in
doing important things.

So far as administration is con-
cerned, Gandhiji said that he had no
quarrel with the foreign Government
but ¢he had quarrel with the system
through which the foreign Govern-
ment ruled, We have changed the
rulers but we have not changed the
system. It continues to be bureau-
cratic, wooden, riddled with red-
tape, inefficient anq it lacks imtia-
tive. Above all the officers yet ¢on-
sider themselves not as the servents
of the people but ag their masters.
Their political bosses have to re-
mind them often that in a demccracy
this is not done and they must con-
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sider themselves as the servant
the people, and not their masters.

of

Closely connected with administra-
tion is the question of corruption, nep-
potism and graft. At first the existence
of corruption was denied by the au-
thorities. Then it was admitted to exist
in the lower ranks of the services.
It is at this level that people come in
contact with the services. With great
reluctance it is admitted now that
there is corruption even in the higher
services and today corruption in the
political field is also admitted though
it is said that compiaintg about this
are exaggerated. I hope that the find-
ings of the Santhanam Committee
would be an eye-opener for the autho-
rities, If the Governmant means busi-
ness it must scrupulously carry out
the recommendations of this commit-
tee.

It is good that the present Home
Minister has staked his political care-
er on the question of eiiminating cor-
ruption. May I, therefore, suggest to
him certain way through which this
corruption works? The religions have
always held that our enemy is within
ourselves. Corruption also has its roots
within ourselves. For instance, we
have to look for it in our private sec-
retaries. Some of the politicians in
Government have made their clerks
and typists as their personal assis-
tants. Their emoluments have been
raised from a couple of hundreds of
rupees to Rs. 1500-1800. Some of them
have been granted Congresg tickets for
local legislatures and even for Parlia-
ment. Those who do these things
never suspect that they are encourag-
ing corruption. It is also alleged that
illegal gratification generally passes
through these personal assistants of
the Ministers. In India, political
corruption works not directly but
through  relatives, through  wives,
through sons, through in-laws, angd in
India, we have all sortg of in-laws;
there are brothers-in-law, cousins-in-
law, caste-in-laws, village-in-laws
and even provincial in-laws,
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In this House, when I denounced
the rioting in Assam which was di-
rected against the Bengalis, my As-
samese friends accused me that [ did
that because the Bengalis were my
in-laws. A masseur comes to serve
me and he is a Mussalman; he is a
Bengali but he always calls me Jamai
Babu. If corruption has to be stop-
ped, the Home Minister must inves-
tigate the assets of the wives in the
shape of ornaments and jewellery. He
must also assess the properties of the
sons and near relatives. If the assets
are much that they cannot be made in
a short time, he must institute enqui-
ries. He must also carefully go
through the reports of the Estimates
Committee and the Public Accounts
Committee and also the Audit. What
they say about procedural defects are

not always procedural defects hut
they proceed from corruption and
bribery,

Then, in the matter of the judiciary,
the Home Ministry has a hand in ap-
pointing high court judges and Sup-
reme Court Judges. It ig a fact that
some of the appointments that have
been made of those who were briefless
barristers and advocates. Care must
be taken to comb the people for the
appointment of high court and Sup-
reme Court Judges.

Shri Ranga (Chittoor): Most of
them should belong to the ruling party

Shri J. B. Kripalani: It must be
understood that if the political bosses
are corrupt, the administration cannot
but be corrupt. Let -no Minister be
under a delusion that what he does
is not known to his subordinates. A
Persian proverb zays that when those
in political authority take a pinch of
salt without paying, then their admi-
nistrators would loot the whole coun-
try.

The legislators in India have also
their peculiar way of being corrupt.
One of such methods, as is very not
notorious in Delhi, is that the houses
which Members of this House occupy
are sub-let and the temants are made
to pay not only the whole rent but

272 (Ai) LSD—4,
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also feed the Member while he is in
Delhi.

An Hon, Member: Shame, shame.

Shri J. B. Kripalani: This must be
stopped, because it brings us all into
disrepute.

Most of the revolutions in history
have taken place because those in
power were corrupt. This also explains
the recent revolutions in the erstwhile
colonial lands and the installation of
military dictators. Corruption leads to
high and luxurious living, this under-
mines the vigour of the individual
and of the community. The result is
inevitable—decline and decay. It is
this decline and decay that we are ob-
serving in this country. It is, therefore,
the first duty of every revolutionary
Government to root out corruption and
inefficiency, Sometimes we see that
the communist countrieg and also mi-
litary dictators use very drastic re-
medies for rooting out corruption.

"Whenever there is corruption or when-

ever there is even suspicion of corrup-
tion, they liquidate the persons. It is
not that these revolutionaries are
cruel and sadistic people. They know
that they have come to power, be-
cause the previous Government was
corrupt and it they allow corruption
to prevail, they also would be swept
off by another revolution.

We had a revolution in India. But
after 17 years, we have not been able
to tackle the problem of corruptior
and the evils that go with it. I said
that corruption leads to easy and luxu-
rious living. He would be a blind man
who does not gee that conspicuous
consumption prevails in our political
bosses and in the administration and
also in the higher ranks of our mer-
chants and manufacturers,

Not only are we extravagant in our
lives, but we have also retained the
whole pomp and costly paraphernalia
introduced by the foreign government
to impress the people with their might
and also to keep their prestige. For
instance, the Rashtrapati Bhavan and
the Governors’' residences remain as
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they were. They cover miles of valu-
able and much needed land in erowd-
ed cities. I rermember that when
Lord Mountbatten stepped down from
his Viceroyalty he requested the
Prime Minister to allow him to move
out from the Viceregal Lodge that he
occupied. He said that as a represen-
tative of the Empire, he could do so,
but as a representative of the people,
he could not do so. He wanted for
himgel?f the house that was occupied
by the Commander-in-Chief in those
days and that is occupied by our
Prime Minister today. Even the impe-
rial people thought like that. He was
not allowed by the Prime Minister to
change hig residence.

Gandhiji said that all these palaces
must be made into hospitalg for the
poor. We have done nothing of the
sort. I remember that one day when
I was in the Viceregal Lodge, when
the negotiations were poing on, Lady

Mountbatten told me, “Mr. Kripalani,-

Bapu says that this beautiful palace
should be turned into a hospital. May
I request that you people will see that
it is turned into a museum?” We have
turned it maybe into a zoo.

Shri Shivaji Rap S. Deshmukh (Par-
bhani): Ig it fair to refer to the Pre-
sident of India like that?

Mr. Speaker: It is not fair; 1 dis-
approve of it

Shri J. B, Kripalani: Even she did
not believe that a democratic govern-
ment would want for its President the
Viceregal Lodge.

The conspicuoug consumption and
the high living that we see nowa-
days has created a gulf between the
educated and the rich and the mas-
ses. ‘The gulf was there dur-
ing the British regime. But the way
Gandhiji carried out his national
movement and also the way he con-
ducted the constructive programme
narrowed the gulf. But after indepen-
dence, 1 venture to say that this gul?
has been growing wider and wider.
The gulf between the upper and the
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lower classes has also been widened
because of the prevalent desire for the
rich and the educated to appear mo-
dern. On high authority we are tola

that everything modern ig also sciems
tific.

Mr. Speaker: I have to request
Acharyaji now to attempt to conclude
hig speech,

Shri J, B, Kripalani: I am conclud-
ing in a minute.

What has however happened is that
having lost our feet in Indian culture
we have been taking to ourselves the
externals of western culture. As ga
matter of fact, the upper and the edu-
cated dlasses din India are mnedither
western nor Indian. They belong to
a mixed breed.

Shri Ranga: Hybrid.

Shri J. B. Kripalani: It is this hy-
brid culture that we take to foreign
countries in our cultural missions
wasting our precious foreign exchange.
Our young men and women nowa-
days, for instance, wear a pant which
is called drain-pipe. Some of you
may know it.

Mr, Speaker: Acharyaji ig quite
familiar with the latest development
of fashion.

Shri J. B. Kripalani: Yes, because I
am much concerned with Indian cul-
ture and, therefore, I observe how
Indian culture is being destroyed.

Shri  Shivaji Rao S. Deshmukh:
What has the Home Minister to do
about it?

Mr. Speaker: Order, order. I would
request Acharyaji to conclude now.

Shri J. B. Kripalani: They have
learnt a dance which is called ‘Can-
Can' and ‘Twist’. Here, consumption
of Coco-colg is increasing and going
to the villages, whereas in it homa
of origin Coco-cola is considered to be
a very bad drink because it is sup-
posed to bring about cancer.
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Gandhiji brought wvigour and put
life in this country by making us to
fraternise with the masses of the
country. After independence, we
have been assiduous in destroying the
genius of our people and our historical
past. We must remember what the
Gita savs, that it is preferable to stick
to one's duty even defectively per-
formed than to perform well duty of
others because in that there is a great
danger, the danger of losing our soul.

This does not mean that we have
not to borrow from the west the
things that are valuable. Gandhiji
borrowed from the west many valua-
ble things like keeping time, keeping
his engagements, public hygiene ete.
He learnt many things from the Bri-
tish, but he learnt them as an Indian.
He did not learn them by mechanically
copying their externals. I we have
to prosper, we can only prosper by
the way that Gandhiji showed to us;
any other way is fraught with peril

Shri Harli Vishnm Kamath (Hoshan-
gabad): When do you proposé te call
the senior Minister?

Mr. Speaker: At 2 O’Clock.

Shri Rishang Keishing (Outer Mani-
pur): Mr. Speaker, 1T rise to support
the Demands for Grants relating to
the Ministry of Home Affairs. 1 shall
take this opportunity to place on re-
cord the heartfelt gratitude and ap-
preciation of the people in the Union
Territories to this hon. House and the
Government of India for successfully
establishing legislatures in all the
Union Territories, namely, Himachal
Pradesh, Manipur, Tripura, Pondi-
cherry and Goa. Since the Parliament
under that Act gives one status to all
of them, the people can justly expect
impartial anq equal treatment to all
the Union Territories.

I may, however, submit with respect
that the action taken by the Govern-
ment of India so far is not in tune
with that. For example, while we are
all equal, in Himachal Pradesh, Goa
and Pondicherry we have got Lieu-
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tenant-Governors whereas in Manipur
and Tripura the Chié! Commissioner
is the head of the territory. The post
of Lieutenant-Governor is generally
held by senior ahd more experienced
persons while that of Chief Commis-
sioner is held by junior and less ex-
perienced persons. This inequality
should be done away with and all
Union Territories should have Lieu-
tenant-Governors as the head.

Though all the Union Territories are
equal in status, T am sorry to say that
in some of the Union Territories Gov-
ernment have given better scales of
salary and allowances to the ML.As,
Ministers ete, as framed by their As-
semblies while in some others, like
the Manipur though the legislatures
have passed a resolution and put for-
ward a proposal before the Central
Government it has not been accepted.
As a result, members of the Assem-
blies of the other Union Territories
are getting only Rs. 150 per month.
It is a matter of shame to know that
MLAs residing in Imphal town are
deprived of the sitting allowance and
they are getting only Rs. 2'50 when-
ever there is sitting of the Assembly.
I have drawn the attention of the
Home Minister to this fact and he has
promised to look into it. I hope he
will expedite it.

Another instance of partiality is in
the matter of creating civil service
cadre. A combined service cadre for
Delhi and Himachal Pradesh was
started long ago. In spite of pressure
from the local people nad the State,
there is ng civil service cadre for other
Union Territories. I am sure, Delhi
is very much benefited by this scheme.
The Report says tMat in Delhi 16 offi-
cers were traineq in 1963 and 12 offi-
cers on probation are to be trained
in the current year. Four persons
have been appointed to the Joint IAS
cadre for Delhi and Himachal Pra-
desh. 1B persons were promoted to
the Delhi and Himachal Pradesh
Police Service. 14 persons are to be
appointed to Civil Service and 6 to
the Police Strvice. All these facilities
have been completely denied to other
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Unijon Territories with the result that
our employees continue to be strand-
ed in wilderness without any destina-
tion, without any hope of prospect for
the future. Therefore, 1 would re-
quest the Minister to take immediate
action to see that these Union Terri-
tories get their own service cadre.

The strength of the Ministry in all
the Union Territories except Tripura
is three. The number is too few that
each Minister is in charge of a dozen
or more portfolios and justice can
hardly be done to any of them. So, 1
would suggest that the strength of
Ministers should be raised to at least
five—three Cabinet Ministers and two
Deputy Ministers.

Under the present practice half of
the Union Territories are kept under
the External Affairs Ministry and the
other half under the Home Ministry,
1 feel very strongly that this should
be done away with. The tendency or
hope that if one State or Union Terri-
tory remains unfer the Ministry of
External Affairs, of which the Prime
Minister is the head, that State will
be looked after better or it will get
better treatment, should be discourag-
ed. In India every State should be
under one Ministry; all the Union
Territories should come under the
Home Ministry. I believe that it is
the country and the Government that
will give protection, to which they
should look upon; not upon any parti-
cular person, however high and great
he might be. So, I want the distine-
tion to be done away with,

12.45 hrs,
[Mr. Depury-SpeAker in the Chairl

Coming to the law and order ques-
tion, the Report of the Ministry men-
tions that the law and order situation
in Manipur and Tripura remain satis-
factory, except some increase in the
hostile Naga activities. This Report
is incorrect, totally unacceptable and
misleading. The entire Hill area of
Manipur continues to be declared as
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disturbed area since three years back
as the hostile Naga activity is con-
tinuing; rather, it is on the increase.
They have been extorting money from
the public. Recently there was a report
in certain newspapers about the re-
turn of 700 hostiles from Pakistan.
There was a calling attention notice
also on the same subject. My infor-
mation is that 700 Naga hostiles en-
tereq Bongmal village in Tengnoupal
Sub-Division of Manipur on 25th
March. They were carrying 200 light
machine guns, 400 automatic rifles,
many hand grenades and 3" mortars.
On that very day, one Burmese fighter
plane and helicopter were flying over
them, suspected giving protection to
these Naga hostiles. When recently
the Chiet Minister of Nagaland was
here, certain Members of Parliament
met him. He also said that the Naga
hostiles were allowed to pass through
Burmese territory by the Burmese
Government and that the Naga hostiles
were being given warm reception and
warm send-off by the Burmese army
officers, So, the law and order situa-
tion is really deteriorating in that area

The crossing of Naga hostiles fren.
India to Pakistan and Burma and re-
turning to this country after obtaining
arms and trainnig has become a regu-
lar occurrence. Government seemg to
be minimising the magnitude of the
problem. Though we feel very stro-
ngly on this point, and even though
we have brought it to the notice of
the Home Ministry, nothing seems to
have been done in this direction.
Perhaps, Delhi is too far away from
this area to take note of the serious
situation prevailing there. I would
suggest that some Members of Parlia-
ment should pay a visit to that area,
contact the people and assess the
problem. It is not enough to leave
the problem to the officers. The offi-
cers have got their own way of look-
ing at things; they have a closed
mind; they could not feel the pulse
of the people. So, I repeat that some
Members of Pafliament should wvisit
that area and see the law and order
problem for themselves.
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Then, in Tamenglong Sub-Division
of Manipur, Rani Gaidileu and her
gang have been indulging for the past
two or more years in looting, arson
and murder. Alréady more than 40
persons have been killed by her and
her gang. I have written a letter and
drawn the attention of the Home
Minister to this fact. Yet, Govern-
ment have not taken any action
against her and her gang and they
are still indulging in those activities.
This is also disturbing the law and
order situation there.

There is a reference to Home Guards
in the Report. The Report specifical-
ly mentions the raising of Home
Guards in Tamanglong and Ukhrul
areas. Though these areas comprise
4,000 square miles of hilly area in
Manipur, I am sorry to say that the
total strength of Home Guards does
not exceed 200. In spite of repeated
demands since the time of the late
Pandit Pant Government have open-
ed about five centres. Perhaps, each
of these centres will have only 40
Home Guards. I do not know whe-
ther all these Home Guards are fully
armed or not. My information is only
20 are armed. So, with this little
number I do not know. how they will
help the law and order situation in
that area to improve. I feel that not
only Manipur but the entire border
area requires more of Home Guards.
So, T want the Ministry to take prompt
action in this matter and increase the
strength of Home Guards, because this
is the common and popular demand of
that area.

There is a reference to water sup-
ply schemes for Imphal in the Report.
It iz a matter of great shame that
though the water supply scheme for
Imphal was started in the First Plan
period, the Third Plan period is end-
ing and up to this time Government
have not been able to give us water.
Now we are promised water by 1965.
1 do not kncw whether we will get
it or not. But I might respectfully
submit that the Government should
see that this item is not there in the
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Fourth Five Year Plan. Let us finish
this item in the Third Five Year Plan.

As regards electricity, again the
same thing is there., The total supply
of electricity in Manipur is about 800
kilowatts. Just to bluff the people
Government have erected a number
of poles in the Hill and rural areas to
show that Government propose to ex-
tend electricity to those areas. But
many of those wooden poles have
fallen which while falling down have
killed a number of cattle. To this
also I would like to draw the Gowern-
ment of India’s very serious attention
so that something is done towards it.

Coming to the Backward Classes,
there is a reservation of 12} per cent
for the Scheduled Castes and 5 per
cent for the Scheduleq Tribes in All
India Services. The recruitment to
the ICS and IAS up to the 1st Janu-
ary 1963 is 66 Scheduled Castes and
23 Scheduled Tribes and to the IP and
IPS, 39 Scheduled Castes and 11 Sche-
duled Tribes. This is the record of 16
or 1T years. I would like to ask whe-
ther the Ministry feels that what they
have done is sufficient and is justified
and whether this is a good achieve-
ment. I may say that the Ministry
has not paid proper attention to the
recruitment of Scheduled Castes and
Scheduled Trbies candidates to these
posts.

May I suggest that all the Schedul-
ed Castes and Scheduled Tribes candi-
dates who pass the written examina-
tion for the IAS should not be chuck-
ed out because they fail in the oral
interview. Oral interview is nothing.
If one passes in the written examina-
tion, one should be absorbed in one of
the All India Services, say, the Cen-
tral Secretariat Service or some other
Service. They should not be thrown
out.

I would also suggest that reserva-
tion in respect of promotion to Class I
and Class II posts should also be
there. In services controlled by the
State Governments reservation should
be there on population basis and never
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on the basis of 124 per cent and 5 per
cent for the Scheduled Castes and
the Scheduled Tribes respectively. It
should strictly be on population basis,

At present we have got coaching
classes at Allahabad and Mysore for
Scheduled Caste and Scheduled Tribe
candidates appearing in LA.S. Exa-
mination. That is not enough. We
want that one more training centre:
should be opened in the eastern sec-
tor. 1 was glad to learn from the
hon. Deputy Minister yesterday that
arrangement ig going to be made to
have training classes even for State
Government services. That is wel-
come; but it ghould be expedited.
They should be started immediately.

Definite steps should also be taken
to introduce compulsory primary edu-
cation in the Fourth Five Year Plan
for Scheduled Castes and Scheduled
Tribes. Without education there is ng
hope to progress or to go along with
the majority community or other ad-
vanced communities in the country.

As regards the Central Advisory
Boards for Tribal anq Harijan Wel-
fare, I would like to suggest that one
meeting in g year ig not enough. We
should have at least three meetings
in a year and the recommendations of
the Boards should be properly imple-
mented. I may also suggest that
every State Government should be
asked to have similar advisory boards
and Members of Parliament belonging
to the Communities should be associat-
ed with these boards.

Lastly, national language is one
question on which we have have been
completely silent so far. We must
have a mational language. Without a
national language, how are we going
to progress and how are we going to
go together as one nation? So, a
national language should be there
and that should be and is Hindi
The non-Aryans and non-Dravidians,
i.e,, we the Mongolians, want to learn
Hindi. We are all for Hindi. Please
provide adequate funds for the pro-
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pagation of Hindi in our areas. We
feel that once the non-Aryan and non-
Dravidiap people learn Hindi. the rest
of the people, that is, the Aryans and
the Dravidians wil be compelled to
learn Hindi. Therefore 1 want that
every effort should be made to deve-
lop Hindi, But I also want that Eng-
lish should be there, nevertheless
English should not jeopardise or in-
fringe upon the predominant position
of Hindi. English should be there but
Hindi should get more importance.

With these words, I support the De-
mands.

Mr. Deputy-Speaker: Shri Surya
Prasad.
st wag feg (feqe) @ oA
fedt viet @R,

Mr. Deputy-Speaker: Are you Shri
Surya Prasad? Shri Surya Prasad..
Absent. Shri Hathi.

.
The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Mr.
Deputy-Speaker, Sir, I am thankful
to you for giving me this oportunity
of participating in the debate.
st wyw (feeAR) @ g
AT 9qE AN T § AT AET o
Tw@IITH I gu
it gvw = woAw (3TIW): @
7 AT A I A TR &7 AR
FT@rg
weSqw WA ;I AME |

St s 3 (Frawr) o S
o) a6 58 A= § a6 A 45§
IAFT £ AV & @1 77 T

=l ¥R W TEAW : Ig  4eT
wgA & fawa £ | 399 a9 &1 WA
F1 gvan fas .9gq |
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Shri Ramapathan Chettiar (Karur):
The lady Member must be given an
opportunity.

Shri Basumatari (Goalpara): May
I draw your attention to one thing?
Yesterday Assam was referred to
many times by Shri Badrudduja and
other hon, Members. So, one Member
from Assam should be given an oppor-
tunity to reply to that.

Mr. Depiy-Speaker: Within the
time that is available I will try to
give as many chances as possible.

Shri Bhagwat Jha Azad (Bhagal-
pur): When is the hon. Minister
going to reply?

Mr. Deputy-Speaker: At 2 o'clock
the hon. Home Minister will be called

upon to reply.

The Minister of State in the Minis-
try of Home Affairg (Shri Hathi): I
know that there are a number of hon.
Members who are eager to participate
in the debapte and I shal] try to be
as brief as possible so as to be able
to accommodate other hon. Members
who want to participate in the debate.

During the course of the debate
some of the Members raised some of
of the very important questions of the
day, namely, the Kashmir affair, the
communal disturbances, corruption,
welfare of Scheduled Castes, Schedul-
ed Tribes and Backward Classes, all-
India Services, administrative reforms
and a number of other subjects. It
may not be possible for me to deal
with all the subjects in the short time
at my disposal, but I shall try to deal
briefly with as many points as ] can.

The Home Ministry is charged with
the responsibility of maintaining law
and order in the country, to give a
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clean and efficient administration, to
maintain efficient services and for this
purpose to train ang equip personnel
for shouldering these various respon-
sibilities that devolve upon them spe-
cially with the vaat programme. of
development that has been undertaken
in all these Five Year Plans. It is
also entrusted with the responsibility
of looking to the welfare of Scheduled
Castes, Scheduled Tribes and Back-
ward Classes and a number of other
subjects.

Many of the hon, Members who
participated in the debate during the
course of the last two days had a
kind word of appreciation for the
Home Ministry and for the Home Min-
ister personally too. I am grateful to
all those hon. Members who apreciat-
eq the work of the Ministry. There
were also a few hon, Members who,
of course, had to say something
against the Ministry. I also welcome
the eriticism because that gives us an
opportunity for replaying to that
and explaining our position. T shall
deal with those criticisms also.

Shri Mathur who is a very construc-
tive Member and who has the experi-
ence of administration has given a
number of suggestions.

Shri D. C. Sharma: (Gurdaspur):
Was he 3 minister also somewhere?

Shri Hathi: He was a minister. He
has keen interest in administrative
reforms. He has rightly emphasised
the need for overall administrative
reform, Ag mentioned by him, it is
true that merely a change in a pro-
cedure here or there is mot going to
give an efficient and clear adminis-
tration. It requires an overa]] change
in the administrative machinery and
the Government have for some time
been giving anxious thoughts to cer-
tain major problems of administra-
tion. One of those problems is the
prevention of corruption and mainten-
ance of integrity in public service.
Another is the setting up of an agency
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for evolving a machinery for the re-
dress of grievances of citizens arising
from unsound procedures, wrong exer-
cise of discretion, delays, lack of courts
ang consideration in official dealings
and the like. The third is the wider
Toblem of reform, reorganisation and
modernisation of administration at all
levels so as to make it efficient and
sensitive instrument for carrying out
the tasks of economic development and
social welfare ang for achieving gene-
rally the social objective which the
country had set before it, The machi-
nery of the Government and the need
for its adaptation to the changed set up
and conditions in the country has been
given continuous attention by the Gov-
ernment at the Centre and the States
and also by Parliament and State
Legislatures. A number of commit-
tees and individuals have examined
various aspecis of administration and
made recommendations during these
years. There have been nearly 20
committees at the Centre and if we
take all the committees in the States
and at the Centre together, they are
nearly 70 of them which have looked
into these problems.

13.60 hrs.
Shri D. C. Sharma: Too many.

Shri Hathi: These individuals and
these committees have made a large
number of recommendations affecting
various aspects of administration.
Many of these recommendations or
ideas underlying them have been ac-
cepted. There are many other recom-
mendations which are still be pursued.
In addition, there ame a number of
ideas of administrative improvements
which have emerged from the experi-
ence of these years about the sound-
ness of which there is no doubt or
difference of opinion but which re-
main to be translated into specific
proposals for action. There is thus al-
ready available a great deal of mat-
erial on the basis of which we can
take action and it should be taken as
quickly as possible, Therefore we
have decided to create s Department
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of Administrative Reforms in the Min-
isry of Home Affairs to take up these
urgent practical tasks. This Depart-
ment will make a quick review of re-
commendations which have not so far
been properly attended to and take
action where necessary. It will ex-
amine whether the recommendations
already accepted have been followed
up effectively and it will generally
take the initiative is promoting the
adminisrativie improvements in the
light of recent experience and it will
also assist in the effective implemen-
aion of measures for improvement of
administration in the interest of effici-
ency, economy and integrity, It will
also work out details of machinery
for the redress of grievances of citi-
zens against the administration. That
is an important aspect and the earlier
we cap take up the task of adminis-
trative reformg the more it is desire-
able and it is our desire that this
Department of Administrative Re-
forms should immediately take up the
problems of administrative reforms.

The other point which some hon,
Members referred 1o wag about the
all-India Services. As the House is
aware, only last year legislation pro-
viding for the creation of pew all-
India Services in the fields of Engi-
neering, Forestry, Medicine and Pub-
lic Health was enacteq by Parliament.
In consultalion with the State Gov-
ernments and with the Ministries con-
cerned at the Centre, we hope to fina-
lise soon the structure and the rules
for these services. Therealter, we
will have to take the initial constitu-
tion of the Services in consultation
wih the Union Public Service Com-
mission. We hope that not only these
Services wil] strengthen the adminis-
trative structure of the country and
improve standards in the respective
spheres but also they will help to-
wards national integration. The un-
animous agreement of the State Gov-
ernments to the creaion of the Ser-
vices is a reflection of the deep desire
whiclr existg in all partg of the coun-
try to promote national integration by
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every means and to improve adminis-
trative standards,

There was also a suggestion for the
creation of an all-India Educational
Service, all-India Agriculturol Service
and all-India Public Health Engineer-
ing Service. We have taken up this
matter and we are in consultation
with the State Gowvernments.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): The Forest
Services will be included or will it
be separate.

Shri Hathi: Common Service. I am
glad to say that the response has been
generally favourable. My colleagues,
the Minister for Education and the
Minister for Agriculture, have been in
touch with the State Governments and
I hope it will not be long before we
are in a position to bring this matter
also before Parliament for its consi-
deration. The all-Indig Services and
the administrative reforms are all
good. But in order to have an effici-
ent administrative machinery, we must
have trained personnel who should be
trained and equipped for-® the tasks
they are called upon to undertake.
Unless they are trained, unless the
personnel trained properly, the whole
administrative machinery, however
sound it may be, will not function.
For that purpose, it is necessary to
train our youngmen.

In this connection, I may refer to
the training facilities that the Home
Ministry has provideq during all these
years, After the establishment of
parliamentary democracy ang the
ideals of socialistic State, the magni-
tude, the complexity and the urgency
of the social and economic enterprise
have necessitated a reorganisation of
training of our civil servants. In a
welfare State, as the hon. Members
will agree, the civil servant has to be
imbued with a sense of public ser-
vice. The old method of apprentice-
ship between the young civil servant
and his immediate superior is no
longer adequate. The training should
develop in the public servant a proper
understanding of the constitutional,
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economic and social framework of
society anq the machinery of Gov-
ernment within which he has to func-
tion go as to enable him not only to
administer the policies and program-
me; ¢f Governmen: but also to con-
tribute towards shaping of these poli-
cies. With this end in view, we have
established thhe National Academy of
Administration. Its training course
includes, above other things. the stuoy
of Indian History and Culture, Gan-
dhian Thought, Economic Planning
and Problems of Social Welfare

During 1963-64, 317 probationers of
the 1A.S, and the Central Services
(Class 1) attended the Foundational
Course, lasting for a period of about
five months. 90 LA.S, probationers
have continued to remain in the Aca-
demy for completing their professional
training.

In the Third Refresher Course on
Personnel Management in Public En-
terprises, 9 officers of the Central and
State Governments with 10 to 15 years
service participated.

A Fourth Refresher Course on
‘Budgeting in the States with reference
to State-level Planning’ is being held
now in the Academy. About 12 per-
sons from the different Ministries in
the Government of India and wvarious
State Governments are at present par-
ticipating.

Similarly, in the next Foundational
Course, we expect to depute nearly
375 probationers of the LA.S./LPS.
and the Central Services (Class I).
This is by far the largest number that
has attended the course at the Aca-
demy. The number of LA.S proba-
tioners being sent this year is also the
highest, namely, 115. Additional ac-
commodation has been provided for
at Mussoorie for this increased
strength.

The hon. Member, Shri Mathur, re-
ferred to the need for having an In-
dustrial Management Pool Service
and other Services, in view of our
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planned development. We have, there-
fore, established the Statistical and
Economic Services of India. The ini-
tial constitution of these two Services
have been announced recently with
the appointment of 163 officers to the
Indian Statistical Services and 262
officers to the Indian Economic Ser-
vice. The selections for these appoint-
ments were made by a Committee ap-
pointed by the Union Public Service
Commission; the recommendations of
the Committee were finally approved
by the Commission and accepted by
Govercment. We hope that in  the
near future we will be able to start
regular recruitment to these two er-
vices on an organised basis.

Although the two Services have
been constituted to serve the general
needs of the different units of the
Government of India, in the context
of the increasing need for specialisa-
tion both in the statistical and econo-
mic fields, provision has been made in
the rules for temporary exchange of
personne] at various levels between
Government and non-Government or-
ganisations and also for the deputa-
tion of personnel to and from the State
Governments. With the growth of
interest in these matters that we see
in our universities, leading research
institutions and in the private sector,
we trust that this exchange of talent
and experience will be of real and
lasting walue.

These Services should be still fur-
ther developed because we are going
to have many more industrial plans,
many more industries, and for this,
we have to have a sound Service for
Industrial Management also. With
that end in view we have had a pool
of officers suitable for the Industrial
Management Pool. They are today
about 111 in number.

Then, Dr. M. S, Aney referred to
another question, namely, the Foreign
Assignments. He wanted to know
what work this Section is doing in the
Home Ministry. In order to build
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up panels for Foreign Assignments,
circulars were issued to the wvarious
authorities—Central Ministries, State
Governments and various organisa-
tions both in the public and private
sectors. A press-note was also issu-
ed twice inviting applications for the
panels of engineers, doctors and tea-
chers. The categories for which the
panels are at present maintained and
the number of persons borne on the
panels are nearly 1500. During the
last seven months, 30 requests (com-
prising of about 200 posts) were re-
ceived from foreign countries and or-
ganisationg for the services of Indian
Experts. We have sponsored about 463
candidates against the various posts
for these countries.

He also referred to another question
and said that in the emergency now,
he was rather surprised to find that
the grants which were made to the
Indian Rifle Training do not find a
place in the budget of the Home Mi-
nistry. As this is an important subject,
1 would like to clarify the position.
The National Rifle Association was
given a grant of Rs, 1 lakh and 20
thousands and a grant of Rs. 5,000
each by the Ministries of Defence,
Education and Home was being
granted to the Association. It was
thought that instead of three Minist-
ries dealing with this, it would be
better if the Education Minister would
deal with this. Therefore that is now
being dealt with by the Education
Ministry but the amount of grant is
there.

Then, some hon. Members referred
to the strengthening and the training
of the Police Administration, There
also, the Government of India and the
State Governments are keenly cons-
cious of the need to keep down the
crime in the country, I will not go
into the statistics on this occasion. All
I can say is that the position general-
ly—excepting for the communal dis-
turbances that took place—is not so
bad as in the previous year. There has
been slight decrease in the number of
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cognisable crimes during 1963 com-
pared to 1962. However, as I said,
that does not console me; nor do I
look upon this with any sense of com-
Pplacency.

Hon. Members are aware of the re-
cent unfortunate and tragic occur-
rences in certain parts on the country
which have been put down with a firm
hand by the Government and with the
minimum possible delay. Qur cultural
heritage and our basic values are
that of a peace-loving people and it
should therefore be possible for us to
achieve a higher level of social order.
The factors which militate against this
must be carefully analysed and deli-
berately met. Urbanisation gnd indus-
trialisation have brought in a number
of problems in their wake, but we
should not be mute spectators to those
evils. It appears now that a muchk
greater degree of public participation
in the evolution and sustenance of g
social order is necessary. There must
be a realisation that police can only
regulate and act against actual offen-
ders. The mass of people must con-
form to a civilised code of social con-
duct and accept the inherent discipline
of social life. Naturally, the active
cooperation of the people wil] be for-
thcoming to the extent the instruments
of Government show that interest in
performing their job efficiently and
honestly.

Hon. Members are aware that maost
of the policemen are under the admi-
nistrative control of the State Gov-
ernments; but the Government of
India have been keenly interested in
improving the efficiency of the police
forces and have started several train-
ing institutions. We have established
a Central Forensic Science Laboratory
in Calcutta where the policemen are
taught scientific techniques of inves-
tigation. Besides this, there is a Cen-
tral Detective Training School, where
sub-inspectors are trained in advanc-
ed methods of crime detection. A se-
cond Detective Training School is
being established at Hyderabad. The
Central Fingerprint Bureau has been
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rendering very good service to the
State Governments and also to the
Governments of other nations in
keeping track of nationai and inter-
natonal criminals,

Recently we have established the

Centrai Motor Transport Training
School and the Weapons Training
Centre,

Tne Central Police Training Col-
lege at Mt. Abu has been conducting
advanced courses tor senior otlicers
ol the LP.S. Apart from this, selec-
ted senuor officers are being deputed
to foreign countries to learn the latest
developments in the technique of
scientitic investigation. Simulianeous-
ly, we have been encouraging the
State Governments to establish their
own forensic science laboratories.
The Centra, Police Research Centre is
already functioning and the benefit of
the expert knowledge of the Central
Forensic Science Advisory Committee
and the Central Medico-Legal Advi-
sory Committee is made available to
them.

ln order to be able to render ade-
quate assistance to the State Govern-
ments in times of need, the Central
Gvernment have decided to strengthen
the grmed police, and steps are being
taken to raise additional units, Simul-
taneously, steps are being taken to
equip the existing as well as the
additional forces properly, particu-
larly in the matter of weapons, wire-
less sets, vehicleg ete.

During the emergency, the police
forces have been called upon to per-
form arduous duty in the difficult ter-
rains, Some of the armed police bat-
talions are on the borders. To give
them due recognition, the Govern-
ment of India have recently instituted
the Police Special Duty Medal to those
who have completed a year's service
in those difficult areas. We have also
increased the amenities granted to the
police personal who are on deputation
outside the State Government.

Then, another hon. Member refer-
red to judicial reforms. That is also
another branch where we have to take
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action. He also referred to the speech
of the Chief Justice of the Supreme
Court of India, The Home Ministry
has been constantly thinking of this.
The House knows that the Law Com-
mission had made certain recommen-
dations. We had a discussion with the
Law Minister, and we are creating a
special cell in both the Ministries, in
the Home Ministry as well as in the
Law Ministry, to take up the question
of judicial reforms, 1 had also a dis-
cussion with the Chief Justice of
India, and the Law Minister and the
Home Minister will discuss it further
to see that judicial reforms are
carried out as quickly as possible.
Today we all know and feel
that there are delays in the dispensa-
tion of justice for some reason or the
other; it may be procedural, it may
be legal, it may be for want of public
co-operation, But whatever the causes
are, they have to be handled, and we
are, therefore, taking up this matter
in the near future.

Then comes the question of the Whit-
ley Counci] to which my hon, friend
Shri S. M. Banerjee made a reference.
The two points that he referred to
were as follows. He asked why, when
the Government servants were pre-
pared and when Government them-
selves were talking about creating a
machinery whereby the disputes could
be solved and settled, Government
should insist on their abjuring strikes?
As 1 had explained to the House ear-
lier, the question is this. We are
creating a machinery whereby a dis-
pute between the Central Govern-
ment servants and the Government
can be solved by suitable means, by
arbitration, and if they are satisfied
that this is the proper machinery
which will solve their problems, the
question of their going on strike would
not at all arise, But what we want
is that they may have the right to
strike, but for the purpose of entering
into the scheme, they should provide
an undertaking that they will not go
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on strike. In regard to those who do
not want to come into this scheme,
there is no question about them. This
is only with regard to those who par-
ticipate in the scheme itsclf, There-
fore, it is only if they agree and they
find that there is a machinery which
will solve the disputes that they come
in. When they want to participate,
they should say in their constitution
that they will not go on strike,

Then, my hon. friend also referred
to the question of outsiders, Here,
there is no ban on outsiders being the
office-bearers, so far as toe Trade
Union Act applies. I may make that
also clear here. There is no question
of our denying the right to the unions
to have their office-bearers in the
trade unions from outside, if the par-
ticular law allows it to that extent.
But so far as the question of discus-
sing these questions is concerned, or
so far as this machinery 1s concerned,
they should be people who are Gov-
ernment servants and who are dealing
with them, because here the question
relates to people dealing with the
service classes where one of them who
knows the problems should be there.
That is the whole idea here,

My hon, friend also mentioned about
the delay. So far as this matter is
only on
January 20th, I think we had circulat-
ed the scheme to the various unions.
Their comments are awaited, But we
are still eager to expedite it, and I
think next month we are having a
meeting in consultation with the
Labour Ministry. On the part of
Government, I may say that we are
keen that we should be able to evo-
Ive a machinery whereby these dis-
putes could be solved, ang Govern-
ment servants will not have to go on
strike and their grievances will be
properly looked into. As far as we
can, we shall try to have this ap-
proach to accommodate them and to
see that at least we make a start with
this as an experimental measure, and
if it satisfies their demands, and if it
proves well, I hope that we shall be
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able to cement the relations between
the Government servants and the
Government so as to make them as
ideal and as cordial as they should be.

Then, there was a question raised
about the State Public Service Com-
missions. Here, the constitutional
position under article 316 is that so far
as the Centre is concerned, it is the
President who does it, and so far as
the State is concerned, it is within the
jurisdiciion of the State Governor.
So, it is for the State Government to
see whom they should appoint. The
procedure for the appointment of
High Court judges is something diffe-
rent, Therefore, we have to abide by
the constitutional position as it stands.

Shri P. R. Patel (Patan): But there
is a case where a sub-judge of the
city court from Ahmedabad was ap-
pointed, and the High Court appointed
him.

Shri Hathi: I am talking of the
Public Service Commission. Now, I
shall take up two other questions
which my hon, friend Shri M. R.
Masani referred to. So far as Shri
M R Masani is concerned, I have
great regard for him. He is a perso-
nal griend of mine. . We have a com-
mon language .

Shri Bhagwat Jha Azad:
Minister is semi-literate, but
literate.

Shri Hathi: We have a common
language. In fact, he comes from the
place where I am a voter; he is
from my place, and he is my repre-
sentative.

Shri Shivaji Rao S, Deshmukh: Did
the hon, Minister allow him to commit
the offence because of that considera-
tion?

Shri Hathi: The only difference
is that he is learned and literate,
but I am semi-literate.

Shri M, R, Masani (Rajkot): May I
assure the hon. Minister that I was
not referring to him when I made
that remark. 1 was referring to the
people who banned the book, who-
ever they were?

The hon.
he is
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Shri Hathi: Even then, I am here
on the Treasury Bencheg and even if
I have not seen the book and even if
I have not banned it, I should take
all the responsibility. So long as 1
am the Minister of State in the Minis-
try of Home Affairs, and so long as
I am in the Government, the respon-
sibility is mine.

Shri M. R, Masani: Without even
reading it?

Shri Hathi: I came across it yester-
day, but for the orders I take the
responsibility. Although I am semi-
literate, and I may not be able to
say much, yet, I can say this that the
Government had after careful consi-
deration banned it, because it comes
within the definition of the term ‘pre-
judicial reports’ as described or de-
fined in clause (7) of rule 35 of the
Defence of India Act, 1962,

Shri M, R. Masani: In what way?

Shri Hathi: It comes within that
definition. That is the interpretation.
The interpretation may, of course,
differ. A literate man may interpret
it in one way and a semi-literate

man may interpret it in a different
way.
Shri M. R. Masani: Is that suppos-

ed to be an explanation?

Shri Hathi: But I may say that my
hon. friend is a law-abiding citizen;
whatever may be the differences, and
whatever may be the politica] ideolo-
gies, he is a law-abiding citizen: 1
do know it, and having known once
that the book is banned and the pos-
session of that book is illegal, I am
sure that he will not be any more in
possession of the book; that much T do
know.

Shri M, R, Masani: Gandhiji taught
us to resist a law if it was wrong.

Shri Hathi: The second point that
he referred was Mr. Dange's letter.
As evervbody knows, the Home Minis-
try deals with a number of subjects.
But our learneq friend, Mr, Masani ]
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roamed about the whole country to
find a stick to beat the Home Minis-
try with and he could find only two
items, one Mr, Dange's letter and the
other the book. He did not think of
Kashmir affairs and he did not think
of the communal disturbances! he did
not think about eradication of corrup-
tion; he did not think of the adminis-
trative reform. The whole of his
speech was on these two things. 1
would just submit to Mr. Masani that
when there is a difference of opinion
as to whether the letter is a genuine
one or whether the letter is a forged
one, why should Government take
upon itself the responsibility of get-
ting it examined and finding out
whether it is genuine or not.

The other thing which Mr. Masani
said is that even the INTUC friends
say that Mr, Nanda is too friendly
to Mr. Dange. Is it therefore, that he
means to say that we do not like to
get the letters examined. On the con-
trary, we have gone out of our way
and allowed all Members of Parlia-
ment, irrespective of whether he is a
research scholar or not, to look into
these letters so that they can them-
eelves see and if they want they can
get the letters examined. You know
Sir, that even amongst hand-writing
experts there will be difference of
opinion. Two hand-writing experts
never agree. Ome expert's opmion
will be different from the other.

Mr. Masani's point was that since
Mr, Nanda is Mr, Dange's friend, we
are not examining those letters. But,
we have given all facilities; we have
gone out of the way; we have taken
the flle from the National Archives
and any Member of Parliament or
anybody who wants to see the letters
and decide can go to Home Secretary's
room and verify those letters. But,
I do not propose to get it examined.

Shri KEhadilkar (Khed): Since
when Mr. Masani has become the ad-
vocate of left communist faction?

Shri Hathi: In fact, I have got a
lot of material, but I don't think I
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shall take more time of the House. I
shall take up one more suggestion
made by Mr. Mathur. He said that the
Chief Secretaries of the States are
not of the same standard of the Addi-
tional Secretaries and Secrotaries
here, which comes in the way of their
transfer from State to Centre and vice
versa. We have now revised their
salary to Rs 2750, equivalent to the
salary of Additional Secretaries here.
Therefore, that will facilitate the
transfer of these officers. So far as
other T.AS. Officers are concerned,
many of them are on a tenure of five
vears in Delhi. They have not com-
pleted their tenure. There are also a
few officers, Additional Secretaries
and Secretaries, whose tenure is over,
but they can under special excep-
tional circumstances stay here. Then,
there are other Pool Officers, who are
also there.

In view of the fact that other mem-
bers would like to have their chance
of speaking, I will flnish here though
I have got a lot of material. 1 leave
it to my senior colleague to reply to
other questions so that now other
members may get & chance lo express
themselves. I am thankful tn you
and to the honourable members.

Shri Sham Lal Saraf: Mr De-
puty Speaker, Sir, many important
points have been raised during the

course of this debate. So, I wou'd like
the time to be extended, so tnat all
the points can be covered. I move
that the time for the discussion of the
Demands for Grants of the Ilome
Ministry be extended. (Interruption)

Mr Deputy Speaker:

Shri Sham Lal Saraf: 1 have for-
mally moved the motion tha: the
time may be extended.

Shri Khadilkar: Sir, there is one
more pointt Yesterday, nearly one
hour was taken up because of certain
provocative remarks made by cne of
our honourable Members. Certain
things he stateg on the floor of the

Order, order.
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House need to be challenged by every
member. For that purpose, 1 would
request you personally that the time
may be extended.

Mr. Deputy Speaker: I am very
sorry. 1 cannot accept this. The
motion was earlier accepted by the
House. The honourable Minister mayv
have ag much time as possible to cover
all the points.

Shri P, N. Kayal (Joynagar): We
have formally moved the motion. You
put the motion to the vote of the
House; otherwise, we are not going
to proceed.

Azad: The
formally.

Shri Bhagwat Jha
motion has been moved
There is no bar for that.

Mr. Deputy-Speaker: Rule 338 of
Rules of Procedure and Conduct cf
business in Lok Sabha reads:

“A metion shall not raise a
question substantially identical
with one on which the House has
given a decision in the same ges-
sion”

Shri Bhagwat Jha Azad: This can-
not be interpreted under this Rule.

Mr. Deputy-Speaker: The matter
may be ruised when the Speaker
comes here The Speaker will decide
it.

Shri Khadilkar: When the first de-
cision wag taken, the context was
different. Under the present context
you have avery right to revise the
earlier decision.

Mr. Deputy-Speaker: I cannot agree
with Mr. Khadilkar, | will leave it
to the Speiiker.

Shri Bhagwat Jha Azad: We have
moved the motion and it should be
put to the vote of the House. You
have to take a decision,

Mr. Deputy-Speaker: Order, order.
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Shri Hathi: I am rather worried,
Sir. Yesterday the debate went on
very well Unfortunately, at the fag
end of the day that unfortunate inci-
dent happened. 1 want to appeal to
the Members that if we want more
time we can submit it to the Chair.
The Chair can consider it,

Shri Bhagwat Jha Azad: Can the
Chair reject it outright?

Shri Hathi: 1 would appeal to the
Members that let us not unnecessarily
create this sort of thing. One by one
the Members can submit their request
to the Chair. So far as I am concerned,
1 am absolutely in the hands of the
House.

Shri Bhagwat Jha Azad: If the
Speaker is to decide this, let the
Marshal go and call him. Let the
Speaker be called to the Chair.

Mr. Deputy Speaker: Is it the
sense of the House that Finance need
not be taken up today?

Some Hon. Members: Yes, Yes.

Shri Surendranath Dwivedy: I do
not agree with this proposition that
Finance Demands would not be taken
up today. We had aloted 8 hours for
Finance. That is why we took sv
much trouble wyesterday to see that
the time is adjusted in such a manner
that neither the Home Ministry nor
the Finance Ministry suffers for lack
of time. Now, there is demand from
the majority of the members of the

‘House that some more time should be

given for the Demands of the Home
Ministry. That does not necessarily
mean that Finance Demands would not
be taken up today. Some other time
should be provided and if necessary
you may give the time of the Finance
Bill: but Finance Demands should not
be adjourned in order to provide time
for the Home Ministry. I do not
think that Members who are demand-
ing for more time to be given to the
Home Ministry want that Finance
and Planning should not be discussed
at all.
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Shri Khadilkar: Yesterday ome of
his colleagues moved a motion that
time should be extended for guillo-
tine. Now, we are requesting through
you the Sgpeaker that time for Home
Ministry should be extended because
it looks absurd that on the same day
in three hours two Ministers are re-
plying to the debate. Then, there is
no debate at all and they are reply-
ing in the vacuum. I request that
the time schedule be revised.

Mr. Deputy-Speaker:
that cannot be done, The House has
already taken a decision that all
the Demands should be guillotined
today by 5 o’clock. There is no agree-
ment also for extending the time.
Mr Dwivedy is raising objection.

Objection has lcome from Shri
Dwivedy to the effect that whatever
may be the time extended for these
Demands for Grants discussion, the
Finance Ministry’s Demands should
be discussed. So I think we should
stick to the original decision. The
hon, Home Minister will be called
upon to reply at 2 O'clock.

Shri Bhagwat Jha Azad: With due
respect to you, a motion has been
moved and you nave to put it top the
House. There is no other alternative.

Mr  Deputy-Speaker:
338, it ig barred.

Shri Bhagwat Jha Azad: 1t is not
so. [ would request you to please
stick to the rules. Do not treat us
like children 1n this House. We are
not to be treated like this. With all
respect, I submit to you please listen
to ug and then give your ruling. It
is not that you should not hear us
and without hearing us, you should
give your ruling. I say that Shri
Dwivedy has not objected to our
motion. He only says that the
time for the discussion of the
Finance Ministry Demands should on
this account not be curtailed. Secondly,
he said that Government should pro-
vide time for this. Therefore, he is
not opposed to the motion. There is
no disagreement. We have moved
the motion. It must be put to the
vote of the House.

I am sorry

Under rule
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Mr, Deputy-sSpeaker: Yesterday,
this matter was considered. Shri

Masani was definite that no time
should be cut down from the allot-
ment to the Finance Ministry De-
mands,

Shri Bhagwat Jha Azad: Nobody
asked for that.

Mr. Deputy-Speaker; I am telling
Members what happened yesterday.

Therefore, the House took a deci-
sion that the guillotine would be ap-
plied today at 5 O’clock. At the
most, if the House agrees without
opposition, we can extend the time
for these Demands upto 5 ©O'clock.
At 5 Ofclock all the outstanding De-
mands have to be put to vote.

Shri Bhagwat Jha Azad:
this can go on.

Upto 5

Shri Surendranmath Dwivedy: No,
no,

Mr. Deputy-Speaker: There is
objection from Shri Dwivedy.

Shri Surendranath Dwivedy: Let

me clarify my objection.

Mr. Depuiy-Speaker; 1 have under-
stood it

Shri Sureadranath Dwivedy: As
you suggest now, if this proposition
is accepted, as a result of it the
Finance and Planning Demands would
not be discussed at all in the House.

Mr. Deputy-Speaker:
the resull.

That will be

Shri Surendranath Dwivedy: I think
that will not be proper. We have
given as many as 12 hours for these
Demands. 1 do not object to giving
more time for these, if necessary, if
there is a general desire in the House.
But that should not mean that !‘i_n-
ance ang Plamning will remain undis-
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cussed. You shoulg call the Minister
of Parliamentary Affairs here. He
must give us more time., The guillotine
ghould not be applied at & O'clock.
Then there will be time available for
discussion of the Finance Demands.
Unless that is done, I cannot be a
party to this decision.

Mr. Deputy-Speaker: So far as
that is concerned, the House has taken
a decision yesterday. We cannot go
against it.

Shri S. M. Banerjee (Kanpur): The
House can revise its decision.

Shri Bhagwat Jha Azad: You have
already ruled, just before calling the
adviser of the Secretariat, that we can
revise our decision,

Shri Sham Lal Saraf: I submit in
in all humility that yesterday we
took a decision in a certain context.
Now a new situation has arisen. That
was not there when the earlier deci-
sion was taken. I would urge upon
you—and 1 am sure all my hon.
colleagues will agree with me—that
some more time must be given for
these Demands because certain basic
issues have been very wrongly inter-
preted here, which will have wvery
serious consequences in & number of
ways, if they go unreplied. I would
appeal to Shri Dwivedy also. What
are two hours for discussion of
Finance and Planning? They are
nothing.

Mr. Deputy-Speaker: If the House

agrees, I am prepared. But Shri
Dwivedy is objecting.
Shri S. M. Banerjee: Yesterday,

Shri Kamath, anticipating all these
difficulties, brought forward a compro-
mise formula by requesting Dr.
Singhvi also to agree to the holding
over of non-official business next Fri-
day and devoting that time for these
discussions. But it was not agreed
to. Now a new situation has arisen.
We do not want that the Finance
Demands should not be discussed or
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that Planning should be skipped over.
At the same time, we support the
demand of Shri Azad and al] the other
Memberg that the time should be
extended for these Demands. It is
something surprising that when the
House wants to have more time
because of certain serious implications
which have arisen yesterday, that is
being resisted. We want to discuss
all these Demands for Grants. Let
the Minister of Parliamentary Affairs
be here. Let the compromise formula,
which was undone by the majority
yesterday, be revived.

Shri Surendranath Dwivedy:

Let
that formula be revived.

Shri P, R. Patel:

On a point of
order.

Mr. Deputy-Speaker: The
has already taken a decision.

House

st "iwe T AAT (FT): Iq-
=TE WETEE, UF STAET 1A L.

Shri P. R. Patel: My point of
order is this. A motion has been
moved for extension of time. It is
before the House.

Mr. Depuiy-Speaker: It s
moved. It is barred.

Shri Bhagwat Jha Aszad: You
asked: Is it the sense of the House
and so on. You said those words.
We cannot allow the rule to be in-
fringed like this,

not

Shri P. R. Patel: It has ben mov-
ed. The House is seized of it. The
only course open to the Chair is to
take a vote on it, nothing else.

Mr, Deputy-Speaker: I am sorry.

Shri Bhagwat Jha Azad: I re-
quest the Chair. You are in the
Chair. Please have respect for the
rules. A motion has been moved.
As Members of Parliament, we feel

that the rules should not be in-
fringed. You have acgcepted the
motion, The only alternative for
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[Shri Bhagwat Jha Azad]
the Chair under the rules is to put
it to wvote—yes or no. We cannot do
otherwise.

st Hiwcam §7E CFE
quTw drEd ¥ ot degeE FEE AR
Aegee gresd F A g A E, A
g & Ay STt Earer & 1 WY
wedT wgre fa fede g & waw @
1 AA G | T T O G qE T
AT @ AT A NS I AW dgges
ey & forg fasr sifed | argw 9%
FFFET ST ey

Mr. Deputy-Speaker: So far as
extension is concerned, the House has
already taken a decislon yesterday.
All these pointg could have been
urged when the Speaker was in the
Chair then (Interruptions). The
motion now moved is barred under
rule 338. The rules were framed by
the House, accepted by the House and
they should be observed by the House.
Under those rules, this motion is
barred. I cannot accept it.

st gwEEe e (freei)
BT99 w9y Faer 9% fer & fawe &7
AT & 1

Mr. Deputy-Speaker: If Shri Dwivedy
has no objection, I am prepared to
extend it upto 5 O'clock including the
Minister’s reply.

Shri Surendranath Dwivedy: I have
absolutely no objection, provided time
is found for discussion of Finance and
Planning.

Shri Bhagwat Jha Azad: I agree
that the House should not break its
own rules framed by it. What we are
insisting upon is just that. A motion
has been moveqd in the House, There
{2 no question of its being barred be-
cause the House has taken a decision
yesterday. You asked: Is it the desire
of the House that the time be extend-
o1? Please see the proceedings. The
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motion is befdre the House. We are
pleading with you that you should also
respect the rules. I am jeining you in
the plea that you made to us by
saying the same thing to you.
Please respect the rules. The motion
is before the House. Please take the
vote of the House. There is nu other
alternative.

Mr. Deputy-Speaker: I will read the

rule—
“A motion shall not ralse a
question substantially identical

with one on which the House has

given a decision in the same

session".

Shri Bhagwat Jha Azad: This is not
identical.

Mr. Deputy-Speaker: 1 cannot

accept the motlon. Shri Sezhiyvan.
Shri Bhagwat Jha Azad: It is not
identical. Please respect the rules.
You have already given a ruling that
it 1s not identical. After that, you
have to put the motion to the House.
Please respect the rules, and do not
allow the House also to break its own
rules. We stand on that principle.

Shri Paliwal (Hindaun): I think the
situation can very well be met If we
can just call the Minister of Parlia-
mentary Affalrs. If he agrees, we can
have one day more for these Demands.

Mr. Deputy-Speaker: But the Minls-
ter is not here.

Shri Raghunath Singh:
Chiet Whip is present.

The Deputy

Shri Rane: Yesterday, the whole
question was discussed and we came
to a decision that all the outstanding
Demands would be guillotined today
at 5 O'clock.

Mr. Deputy-Speaker: That is what I
have said. But Shri Dwivedy objects.
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shri Surendranath Dwivedy: The
difficulty can certainly be solved if the
Government agrees that the non-official
business scheduled for next Friday is
postponed to some other day, next
Wednesday. We can extend the
time and the guillotine need not be
applied, that is the opinion of the
House but "Government says “no”.
Let them agree, otherwise I do not
agree to the proposition. They have
pressed for voting and division on this
very reasonable request.

Shri Bhagwat Jha Azad: We agree
with this suggestion, and the Deputy
Chief Whip can be no substitute for
the Minister of Parliamentary
Affairs.

Mr. Deputy-Speaker: Let the Minister
Minister of Parliamentary Affairs
come, Shri Sezhiyan.

Shri Sezhiyan (Perambalur): We have
moved several cut motions, but con-
sidering the limited time at my  dis-
posal, and also in view of the fact that
many speakers preceding me have dis-
cussed the various aspects such as pre-
vention of corruption, communal har-
mony etc., I will concentrate my atten-
ticn on only one factor, namely the
medium of the UPSC examinations.

The recent proposal of the Govern-
ment to make Hindi an slternative
medium for UPSC examinations has
caused much apprehension and fear in
the minds of the people in the South,
and also in other non-Hindi areas.

I do not want to discuss here the
whole question of the official language.
It is a wider and also a fundamental
question, on which we hold some strong
views. We want a re-appraisal of the
whole language issue. We feel that
grave injustice is being dore to the
non-Hindi people in this way, and we
also feel that we are being relegated
to the position of second-grade citizens
in this country.

I will not try to cover the entire fleld
of the language problem, but concen-
trate my attention and references only
to this particular question of the
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medium of UPSC examinations. 1 shall
invite the attention of the Hcuse fo
only certain aspects, certain assurarnces
given by the Government, certain
decisions taken, and enguire whether
they have respected those assurances
and those decisions already taken by
them.

It is a very vital guestion, and it has
been hanging fire for a long time. Time
and again this question has been taken
up in the House and many replies
given.

I will invite the attention of the
House particularly to a resolution
passed by the All India Congress Work-
ing Committee on 5th April, 1954. The
All India Congress Working Committee
met in Delhi and passed a resolution
on this vital issue of the competitive
examinations in India.

Shri Bhagwat Jha Azad: I rise ¢n a
point of order. Whenever a Mcmber
approaches you, the Marshei should
not come between you and the Member.
Is it right for him to do so and ask the
Member not to approach you and not to
talk to you? We have seen him at least
halt a dozen times behaving like this.
We protest against this behaviour of
the Marshal. Just now a WMember
approached you, and he asked the
Member not to approach you and not
to talk to you. This is not fair.

An Hon. Member: Every time he

does like that.

Shri Bhagwat Jha Azad: We protest
against this to you, Mr. Deputy-
Speaker.

An Hon. Member: It is protection
for the Deputy-Speaker.

Shri Sezhiyan: In the resolution
passed by the All India Congress Werk-
ing Committee on 5th April, 1454, the
second paragraph states:

“The Working Committee re-
commend that progressively ex-
aminations for the All India ser-
vices should be held in Hindi,
English and the principal regional
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languages, and candidates may be
given the option to use any of
these languages for the purpose
of examinations™

This resolution is very categorical and
very clear. If the medium of exami-
nation js to be changed, this resolu-
tion of the Al] India Congress Work-
ing Committee states that the exami-
nation should pe held in Hindi, Eng-
lish and the principal regional lan-
guages, 1 would like to know why
that portion of the resolution has not
been implemented by Government
while deciding to introduce Hindi. I
have nothing against Hindi as such,
but my objection to the introduction
of Hindi ijs that the same favour is
not shown to all the other languages
also, as has been clearly and cate-
gorically accepted by them,

Some may think why I should harp
so much on a resolution of the All
India Congress Working Committee,
some may think that though the Con-
gresg is the ruling party, every resolu-
tion of the Congress Party need not
bind Government, but I have got
a stronger basis for referring to that
resolution.

On 2-5-1855, while answering a
Calling Attention Notice, the late
Pandit G. B. Pant, the then Home
Minister laid a statement on the Table
of the House, wherein, on this question
of the medium of the UPSC exami-
nations, he said: )

“Government have decided to be
guided on the subject by the prin-
ciples contained in the resolution
entitled ‘Examinations for All-
India Services’ which was passed
by the Congress Working Com-
mittee on the 5th April, 1954.”

I am asking for neither more nor less
than the impiementation of the resolu-
tion that has been passed by the All
Tndia Congress Working Committee.
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which has beer: taken as the policy of
the Government of India as announc-
ed by the Home Minister on 2-5-1955
which categorically states Govern-
ment's desire to be guided by the
principles mentioned in that resolu-
tion; and those principles are that
Hindi, English and the principal re-
gional languages should be taken as
the medium for the All India Services
examinations, and the candidates
shoulg be given the option to answer
in any of these languages. Therefore,
I would state with all humility that
the Government should respect the
decision taken by them, the assu-
rances given by them.

The pther day when g question was
put here, the Minister of State in the
Ministry of Home Affairs was pleased
to say that it was not feasible to in-
troduce other languages. If it is not
feasible now, why was an assurance
given a few years ago? It was not
given in a hurry. In April, 1954, the
All India Congress Committee passed
a resolution, and in May, 1955, after a
year, after well considereq thought,
Government came to the decision to
give effect to the Congress Working
Committee resolution. If jt is not a
feasible one, why was an assurance
given at all? If it is practicable, why
not jmplement it? If you say the re-
solution has been accepted and mnot
implemented, it shows political incon-
sistency; if 1 may use a harsher word,
it amounts to political dishonesty. If
you say it is feasible, but not imple-
mented, it shows administrative in-
competence. Either way it is a bad
thing. and I would request the House
and the Government to go by the de-
cision taken by them.

I am not going into the fundamental
question of the official language and
all that, but here you have taken a
decision, you have accepted a certain
principle. Implement that decision
and that principle, that is all I ask.
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These fears and apprehensions of the
non-Hindi areas were well expressed
even at the time this question was
taken up in the Constituent Assembly.
I shall quote one or two persons
who gave vent to their fears and ap-
prehensions when this matter was
considered in the Constituent Assem-
bly in 1949. I shall not quote Mem-
bers like Dr. Subbaroyan and others
who come from the South, but some
others who have taken the same view.

One Mr. B. Das, representing the
Orissa, General Constituency, speaking
on the official language—I do not
know if he is the same person who
is a Governor now— said:

“The fears and suspicions that
we harbour today were harboured
by us till a couple of years ago
when the officialdom was manned
by the Britishers and the Civil
Service examinations were con-
ducted in London, Naturally, the
Englishmen preponderateg in ser-
vice. Now that the Civil Services
and other examinations are being
held in Delhi, naturally hereafter
the Hindi-speaking provinces (I
am not talking of the immediate
future, but of fifteen years hence)
the people of the Hindi-speaking
provinces such ag UP. and CP.
wil] preponderate in the Civil and
other services of our country.”

I can quote another person.. Shri
Shankar Rao Deo, coming from Maha-
rashtra, then Bombay, was more clear
and categorical when he said:

“People come from the South
and they speak Hindi because-
they came here for bread, After
all it is for ‘bread that people
quarrel....Apart from the diffi-
-culty of learning a language, peo-
ple are afraid that in Secretariat
and in the offices they may be
pushed out, not by superior men,
but because they are backward in
a particular language. You must
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admit that however much a per-
son may learn Hindi or Hindus-
tani or any other language, unless
it is his mother-tongue, unless he
useg it all the 24 hours, he can-
not master it. And unless he
masters it, he cannot have g supe-
rior or high position in Secretariat
or in any other field. I know the
difficulty of the friends from the
South.”

This is the view expressed not by a
person coming from the south but by
Mr. Shankar Rao Deo, coming from
Maharashtra. He was even more cate-
gorical ang strong when he said: “If
you feel that this country requires_ one
language and the regional languages,
whatever may be the past or present,
must go, you may say so and people
speaking the other languages know at
least where they stand, Let them be
told what position you are going to
accord to the regional languages;
whatever be their past you would be
pushing them gut of India. We will
know where we stand”. When you
take a decision to allow all the lan-
guages for the UPSC examination,
when the time comes for according
that position, you say that it is not
feasible. I would like to know why
such a stand is being taken. '

14.00 hrs.

My fears and apprehensions are not
unfounded. Introduction of Hindi as
the medium has caused much appre-
hension in the minds of the people in
the South, I would like to say one
thing more. A candidate who wants to
appear in the TUPSC examination for
IAS or IFS hag three compulsory sub-
jects ang three optional subjects and
two more additional subjects. There
are 30—35 optional ‘ subjects out of
which he has to choose three. Some
of them are:. applied - mathematics,
geography, statistics, British history,
pure mathematics, international law,
political science, English- literature,
physics, mercantile law, advanced ac-
countancy and auditing, etc.- Hindi is
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also one of these subjects, apart from
Sanskrit. No other regiona] language
can be taken as pptional subject, A
person knowing Hindi can take it
as one of the three optional subjects
while g person knowing any other re-
gional language cannot take that re-
gional language as one of the optional
subjects. But I have to take applied
mathematics or statistics or Hindi one
of the other subjects. I collected
statistics of the marks obtained in the
last examination, in 1962. 5391 can-
didates appeared in that UPSC exami-
mnation and I calculated the average
marks scored in each subject. I took
only those subjects where more than
100 persons appeared, as the average
of subjeets in which only two or three
students appeared will not be a cor-
rect comparison. If one man passes
say, in Latin, it will be a hundred per
tent pass and if one man fails, it
will be a hundred per cent failure, 1
find that the average percentage of
marks in applied mathematics was 28;
in geography 30, statistics 31, British
iiistory-as: pure mathematies 34; in-
ternationa] law 35; political science 35,
English literature 36; physics 37; mer-
<antile law 37; advanced accountancy
and auditing 38; Indian history—38;
chemistry 38; general economics 39:
law 40; philosophy 41; Sanskrit 42;
world history 43; Hindi 46. That
means, that the students who took
Hindi as an optiona] subject were on
an gverage able to secure 48 per cent
compared to 28, say, secured by those
who took applied Mathematies, In
competitive examinations lower by 18
marks means lower by s0 many hun-
dreds of ranks. My point is that with
different gradations and different
valuations, such things have happened
‘in 1962. In a competitive examination,
everyone should be on the same foot-
ing; every one should have equal
opportunities and equal chances. I
Hhave no objection if you extend the
same facility ih respect of Tamil or
Telugu, Malayalam or TKannada,
Bengali or Qujarati and V-+athi. Then
everybody will be on the srme foot-
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ing. It is no use arguing that the
people of one place or State are more
intelligent and that they can master
everything. Even this magtery has
come at stake now because in the re-
cent list published pf the 135 success-
ful candidates hardly 15—20 are from
the south. Usually therg used to be
a higher percentage of the South, I
am not questioning the examinations
or the results...... (Interruptions.)

14.07 hrs.

[MR. SpEaxer in the Chair]

Suddenly it has dropped down. I am
not saying that suddenly the intellec-
tual ;development of the south has
come down or that the examinations
have become more difficult sp that
these people could not answer them
properly. I would like to ask the hon.
Home Minister to consider the entire
matter and see how there has been
this sudden collapse, When we or-
ganise any of these things we should
see that equal chances are given in a
race. Whenever we arrange a race
one should not be asked to run a hur-
dles race and another a free run. This
is what is happening in the non-Hindi
speaking States. There should be
equal gpportunities of employment for
all. That was the decision taken by
the Home Ministry in 1955. I have
also cited the earlier resolution. T
have already shown from a statistical
analysis of the marks what the posi-
tion has come to be. Therefore, I re-
quest the Home Minister through
you, Mr, Speaker, to go into this ques-
tion and to put intg practice what is
preached. If we dq not put into prac-
tice what we preach, it is also another
form of corruption and our Home
Minister who has taken a solemn vow
to fight corruption ¢hould put an end
to this sort of thing happening and the
non-Hindi speaking States should be
given their due place in this country.

Mr. Speaker: The hon. Minister.
Some Hon. Members rose—
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Shri Bhagwat Jha Azad: Mr.
Speaker, Sir, we request you to con-
dider this. When you were not in the
Chair, we had raised a point of order
and this House asked for the extension
of time. The Deputy-Speaker guoting
rules said that because it had been
decided, yesterday, it cannot be raised
again. Ultimately after our saying, the
Deputy-Speaker put the motion to the
House saying: is it the desire of the
House to extend the time? It was
after a long discussion. Now, when
the motion has been put to the House,
we ask a ruling from you whether it
is left to the Chair to withdraw the
motion from the House or to put the
motion to the House that time should
be extended. He has already done so.
Therefore, we request this ruling from
you. Once a motion is put to the
House, is it the sweet will of the
Chair to withdraw the motion from
the House?

Mr. Speaker: Has it been proposed to
the House?

Some Hon. Members: Yes, yes.

Shri Basappa (Tiptur): The time

‘may be extended.

Mr. Speaker: I am not clear yet as
to what has happened.

Shri Basappa: Many Members want
to speak, and so the time may be ex-
tended.

Mr. Speaker: Is it the desire that we
#hould extend the time for the Demands
of the Home Ministry?

Several Hon. Members: Yes, Sir.
Mr. Speaker: How far can we go?

Shri Khadilkar: As a compromise, it
‘was suggested that we should go up to
5 O'clock and we should stick to the
schedule for the guillotine, As Shri
Dwivedy said, to enable us to discuss
the Demands under the Ministry of
Finance and alsoc Planning, the time
may be extended until tomorrow.
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Mr. Speaker: That would not be
possible, as yesterday that decislon was
taken definitely.

Shri Sham Lal Saraf: We want two
hours more for the debate on  this
Minlstry's demands. How we do it, we
leave it to you.

Mr. Speaker: That means that the
other Demands shall not have time.

Shri Surendranath Dwivedy: I have
my objection. This question has al-
ready been raised. These hon. friends
want the tlme for this demand should
be Increased and that the aiscussion
should be extended. But, at the same
time, as you know, all these matters
were discussed threadbare yesterday,
and in order to find some accommoda-
tion for these Ministries, an extra time,
we had suggested that the guilotine
should not be applied at 5 O'clock, but
In spite of that, the decision was taken.
Bo, the only alternative before, is either
that decision has to be changed. that
iz tomorrow the guillotine should be
applied, or, we follow what has been
already decided. I object to this, name-
ly, of again revising the decision, and
omitting the Finance Ministry altoge-
ther. If, by the force of majority, as
they decided yesterday, a reasonable
demand was rejected, and again by the
force of the majority it is going tc be
decided that the time should be extend-
ed for this Demand, and the most im-
portant Ministries—Finance and
Planning—are not to be discussed at
all, I think this will be unfair, and it
would be difficult for parties llke us,
tor Members like us, who are not in a
majority, to submit to these things, and
probably it would be useless for this
House to function in this manner.

Shri Bhagwat Jha Azad: May I sub-
mit for the information of Shri Dwivedy
that we do not want to apply the
majority rule. I may say for his infor-
mation that yesterday I was cne among
those few Congress Members who
voted for the motion. Therefore, nn
such matters, we never try to apply tne
majority rule. What I say is, yesterday,
on our part, we tried to persuade the



11229 Demands

[Shri Bhagwat Jha Azad]

other side also, but we could not; they
voted for the motion that the time
should be extended. Today, when wa
ask for the extension of time, Shri
Dwivedy does not oppose even now the
extension of time for the Home Minis-
try. What he says is that the time for
Finance and Planning should not be
reduced. I agree with him. The point
is, how this time should be got.

The general feeling of this House on
this side is this. Not that many have
not spoken. Most of them have already
spoken and they have no grievance.
But Shri Prakash Vir Shastri was one
among the learned Opposition who is
supporting us. (Interruption). What 1
tay is, on many an occasion like this,
you have fried to find time and have
adjusted with the Government, We
again request you on this occasion to
find out some formula and give us two
more hours, up to 5 o'clock today.
This is my first request.

My second point is this: pending this,
1 requested for your ruling on the im-
portant point to which I referred, that
Is, the House should not be made a
party to a breach of the rule when
the Deputy-Speaker put the motion
before this House, namely, “Is it the
desire of the House that the time should
be extended?” I still stick to it.

Shri Bade (Khargone): My sub-
mission is this, I quite agree with Shri
Dwivedy, but, at the same time, if they
want time, the time may be given. But
then time for Finance and Planning
sfould also be given. The motion was
put before the House yesterday and
also today. Shri Dwivedy sald that
time for Planning and Finance shoula
be given. Of course, he objected to a
revision of the decision. There has
been so much of discussion about the
whole affair—whether the motion was
put or not—and the whole point was
discussed here. (Interruption).

Mr. Speaker: Miscellaneous discus-
sion will also take up the time avail-
able for the Demands. We will be
deprived of the time,
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Shri P. N. Kayal: Sir, on a ooint of
order. The desire of the House is to
discuss the problems of the Home
Ministry, the Home Affairs. If this
opportunity of discussion is not given
to us, how can we vote in favour of
this Demand?

Mr, Speaker: That is obvious. The
House has always placed a limitation
on itself and has exercised self-
restraint. Therefore, if the House
wants time, and without its getting that
time, or that extension, the House can-
not vote, then the other limit is, at
5 O'clock the guillotine should be
applied. We cannot just exceed that
time. That has to be done.

Shri Sorendranath Dwivedy: Why
not?

Mr. Speaker: We have made that
attempt.
Shri Surendranath Dwivedy: There

will be no difficulty if we agree on this
point? Since, as you say, if the House
agrees now that we should have more
time for discussion, ] do not think that
the date that we have fixed fcr the
passing of the Finance Bill, that is, 21st
of this month, is going to be upset In
any way if the guillotine is applied not
today but tomorrow. That can be
done. I think that is the sense of the
House, taking all these points into con=
sideration. I am glad that you took
the trouble fo come here but the Minis-
ter of Parliamentary Affairs should also
have been here, when the whole House
is exercised over this problem. The
discussion of non-officlal Resolutions
should be taken up on Wednesday and
the guillotine should be applied
tomorrow, so that we can take up the
Demands of the Finance Ministry also.
It is within the rights of the Huuse.

Mr, Speaker: I have no objection; of
course, whatever the House decides, is
followed. But the House should not be
taken—TI do not say of any individual—
as being whimsical in this respect,
since only yesterday we took a decision,
a_nd today, if we change that deci=
510N .
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An Hon. Member: The House is
supreme.

Mr. Speaker: Am I to take it upon
myself that I am supreme? What im-
pression shall we give? It may be that
we are so whimsical and changing In
that yesterday we took a declslon and
today we want to change that decislon.
According to the rules also, one aeclslon
should be changed In the same sessicn,
and of course, so soon. I am sorry that
the Minister of Parliamentary Affairs
is not here. Perhaps the Home Minister
can help us.

Shri Bhagwat Jha Asad: We had
requested the Minister of Parliament-
ary Affairs since long, but he is not
available. It is now for you to
decide. We had requested the Minis-
ter of Parliamentary Affairs long
before.

Mr. Speaker: Cannoy the
Minister help?

Home

Shri Shivaji Rao S. Deshmukh:
Only yesterday, we had taken all
these factors into consideration and
arrived at this decision. But some-
thing has happened in this House in
the meanwhile which has completely
upset the schedule and because of
this there is the demand for exten-
sion of time, I think in view of the
changed circumstances, the House
will be justified in taking a decision.

Mr. Speaker: Even if we extend
the time by two hours, there will be
very few speakers who can be
accommodated. The same difficuity
will arise. If we continue in this
manner, in the Finance Bill also, the
lame speeches can be made as are
intended to be made during this
debate,

Shri Harl Vishnu EKamath: May 1
in all humility make this point?
Yesterday, by your leave, I made a
concrete proposal, but unfortunately,
yesterday, the House was not willing.
Today, however, I find that the at-
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mosphere is propitious and the House
is willing to consider my proposal.
The wvery fact that the House is
sovereign, rather supreme, shows that
we can change the earlier decision,
that the House which took a decision
can, if I may say so, revise its own
decision. The emblem or the token
of supremacy, or the test by which
the supremacy of the House is judged
lies in the fact that it can revise its
own decision. 1, therefore, suggest
this; again I make the proposal, name-
ly, two hours and a helf

Mr. Speaker: Yes; I have
stood it.

under-

Shri Hari Vishno Kamath: The lat-
ter part was not made clear. The two
and a half hours set apart for the non-
official business.—Resolutions—on Fri-
dgy may kindly be permitted to be
shifted to Wednesday, the 22nd.
Therefore, if that is done, we can
have the whole of tomorrow [for
Finance and Planning till 4 O'clock
and at 430 we can start the Finance
Bill. So, the 17} hrs, allotted for the
Finance Bill will not be altered.

Shri Sham Lal Saraf: I want to
submit that certain things have come
up yesterday when you were not here
and all that has been said has
gone unreplied to. ‘Those things
have to be replied to by Mem-
bers from particular States. When
the Minister replies, he will take
into consideration what has been
said and also the reaction of the
Members. So, it is for this reason
that [ request that the time may be
extended.

Mr. Speaker: If that be the only
contention, if one Member wants to
say anything particular, I can allow
him.

Shri Eapur Singh (Ludhiana): It
has been mentioned here that this
House is sovereign and supreme. No-
body finds any fault with that pro-
position. We all agree that this
House is supreme and sovereign. But
this House is also something else.
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[Shri Kapur Singh]
This House is also a conscientious lot.
Therefore, it is only legitimate that
the Members desire that they should
-speak first before being called upon
to vote. But the House is something
else also. It is an honourable House.
If this House has previously made
some kind of a formal decision as to
the limitation on the time with regard
to the discussion on the demands,
then that also becomes to a certain
extent binding upon us.

Shri S. M, Banerjee: Let the Minis-
ter agree, Sir.

Mr. Speaker: ] am giving him time
so that he may prepare himself.

Shri S. M. Banerjee: Yesterday,
anticipating all this, Mr. Kemath had
a compromise formula, rather a very
.concrete formula. The House in its
wisdom—the majority group in this
House rejected that motion. Now we
are of the opinion that that is the only
solution and the Government should
not have any objection. They should
not reject it merely on the ground
that the majority is with them. Most
of the ruling party Members are also
in favour of extension.

Mr. Speaker: That request is rather
coming from that side; he should not
advance it.

Shri S. M. Banerjee: 1 am pleading
not oniy for extension of time, but 1
want that the Finance Bill's time also
should not be eroded and we should
get opportunity. I think Mr, Kamath's
formula is the only feasible formula
which should be accepted by the
House,
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The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Sir, 1 must apologise to you and to the
House that I was not present when
this was being discussed. To be frank,
I have not yet been able to follow
what the demand of the House is.
Yesterday this  suggestion  was
made .

Mr. Speaker: It is the same proposi-
tion that is being put today.

Shri Satya Narayan Sinha: There
are two things. One is extension ot
time. According to the schedule, the
Home Ministry’s demands will be
over at 3'30 or 4. If the guillotine has
to be applied at 5 o'clock and if the
demand is that this Ministry’s
demands should be extended till 5,
that is one part of the question. That
can be easily done.

Mr. Speaker: They want that the
guillotine should be applied tomor-
TOW.

Shri Satya Narayan Sinha: I quite
agree that whatever decision the
House has taken, it has every right to
reverse it also. There is absolutely
no doubt about that, The House can
do anything, It can liquidate itself
also. Therefore, if the House wanta
to reverse its earlier decision, I am
not going to stand in the way. My
only difficulty is that one day will be
gone.

Shri Hari Vishnu Eamath: 21 hours
only.

Mr. Speaker: Their request pro-
bably is that the Home Ministry's
demands may be concluded today at
5.30. Then we may take wup the
Finance Ministry's demands tomor-
row and spend the whole day on it,
and have the non-official business on
some other day.

Shri Satya Narayam Sinha: It is not
a question of 2] hours, but 5 hours.

Mr. Speaker: It is 5 hours.

Shri Surendranath Dwivedy: Orl-
ginally 8 hours were allotted and
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:actually we are doing it in 5 hours.
So, only 2* hours more are needed to
adjust. It is not one day.

Either
hon.

Shri Satya Narayan Sinha:
my arithmetic is weak or the
Member's arithmetic is weak.

Mr, Speaker: A whole day is being
asked for,

Shri Satya Narayan Sinha: They
asked for 5 hours more than the time
allotted because they do mot want
to erode the time allotted for the
Finance Bill; 17} hours must stand.

Shri Hari Vishnu Kamath: We have
reduced the time from 8 hours origi-
nally alloited to 5 hours.

Mr. Speaker: The hon. Member at
least has made that mistake of exten-
ding the other demands’ time. We
have encroached upon them. Now
we are faced with this difficulty :that
the whole time that was allotted for
all the demands expires today. We
want one other day.

Shri Satya Narayan Simha: So, it is
a question of 5 hours more., How is
he arguing that it is 2} hours?

Mr. Speaker: That is being done in
corder to induce you to agree with it.

Shri Satya Narayan Sinha: I am not
going to be duped this way that it is
only 2} hours. Let us understand it
is absolutely 5 hours more. If the
House wants to have 5 hours more
I will have no objection.

Mr. Speaker: Is it the decision of
the House that we should continue
with the Home Ministry’s demands
till 5 o’clock and have 5 hours more?
Is the whole House agreed to that?

Hon, Members: Yes, Sir.
Mr. Speaker: Then we will have to
suspend that rule.

Shri Satya Narayan Sinha: The
Finance Bill must be put through in
this House by the 21st.
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Shri Surendranath Dwivedy: That
will be done.

Mr. Speaker: Let me count whether
there are 17* hours up to 21st.

An Hon, Member: No, Sir.

Shri Satya Narayan Sinha: We are
not prepared to take that risk; let me
make it clear.

Mr. Speaker: The Members are not
prepared to rednce time for the Fi-
nance Bill.

Shri Satya Narayam Sinha: Let me
make it clear that the Finance Bill
must be put through in this House by
21st,

Mr. Speaker: It is not possible then.
We ought to be clear. If 17} hours
are to be given, after today, we have
5 hours on Thursday, 21 hours on
Friday, 5} hours on Saturday and
4] hours on Tuesday, the 21st. We
can get only 2} hours of non-official
business out of that. That would
mean that will not be able to finish
it on the 21st

Shri Hari Vishmu Eamath: I sub-
mit that the non-official business may
be taken up next Wednesday instead
of on Friday, the 17th,

Mr. Speaker: That would give 2}
hours only. Where shall we find the
other 2} hours?

Shri Hari Vishmu Kamath: The
House may sit till 6 o'clock everyday
beginning tomorrow, Friday, Saturday
and Tuesday.

Mr. Speaker: It is agreed that we
will give 17} hours to the Finance
Bill. We will conclude it on the 21st
and if there need be, we will sit ex-
tra time in order to give this addition-
nal time to the consideration of Home
Ministry’s demands.

Shri Surendranath Dwivedy: You
have not said anything about the Fi-
nance Ministry’s demands.
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Mr. Speaker: We will apply the
guillotine tomorrow. We will have
to suspend that rule 338 today and go
on with %his Ministry’s demands till
5.30 today.

Shri Hari Vishmu Eamath: ] think
it i=s rule 208 (2).

Shri Suremdramath Dwivedy: So,
we are discussing the Demands for

Grants rulating to the Ministry of
Finance tumorrow?

Mr. Speaker: Yes.

Shri Hari Vishau Kamath: There
should be a formal motion wunder
Rule 388. The rule to be suspended
is 208(2). Rule 338 is about revision
of a decision. We have revised the
decision already.

Mr, Speaker: He may move for the
suspension of the rule.

Shri Hari Vishnu KEamath: I bag
to move:

“That Rule 208 (2) be suspen-
ded.”

I think it is rule 208 (2) ifI am
not mistaleen.

Mr. Speaker: Rule 208 (2) says:

“(2) On the last day of the al-
lotted days, at 17-00 hours, the
Speaker shall forthwith put every
question necessary to dispose of
all the outstanding matters in con=-
nection with the demands {for
grants.”
Yes, that is the
pended.

Shri Satya Narayan Sinha: Sir, I
beg to move........

Shri Harl Vishnu EKamath: 1 have

moved it already. Yoy can move it
now.

Mr. Speaker: There ought not to be
any confusion about it. First, rule
338 has to be suspended and then rule
208 also shall have o be suspanded.

Shri Hari Vishmu Kamath: Not the

whole of rule 208, but only sub-rule
(2).

rule to be sus-
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Shri Satya Narayan Sinha: Sir, I
beg to move:

“That rule 338 of the Rule of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for exten-
tion of time for the discussion and
voting of Demands for Grants be
suspended.”

Mr. Speaker: The question is:

“That rule 338 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha in its applica-
tion to the motion for exiension of
time for the discussion and
voting of Demands for Grants be
suspended.”

The motion was adopted.

Mr. Speaker: Now, is it the desire
of the House that the discussion on the
Demands for Grants relating to the
Ministry of Home Affairs should con-
tinue till 5.30 today?

Several Hon, Members: Yes.

Mr. Speaker: Then, Rule 208 (2)
shal! have to be suspended.

Shri Satya Narayan Simha: Sir, I
beg to move:

“That sub-<rule (2) of rule 208
of the Rules of Procedure and Con-
duct of Business in Lok Sabha in
its application to the disposal of
all the outstanding matters in con-
nection with the Demands for
Grants today, be suspended and
the time for discussion and voting
of Demands for Grants be exten-
ded till the 16th April, 1964."

Mr. Speaker: The question is:

“That sub-rule (2) of rule 208
of the Rules of Procedure and
conduct of Business in Lok Sabha
in its application to the disposal
of all the outstanding matters in
connection with the Demands
for grants today, be suspended
and the time for discussion and
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voting of Demands for Grants be
extended till the 16th April, 1964.”

The motion was adopted.

Shri Hari Vishnu KEamath: What
we lost yesterday, Sir, we gained to-
day.

Shri Satya Narayam Sinha: Please
do not talk in that straln.

Shri Hari Vishnu Kamath: Tt is
not a good strain?

Shri Satya Narayam Sinha: Nobody
has gained or lost

Shri Hari Vishnu Kamath: 1 did
not say “I gained”. I said: “We". By
“we™ I meant the House collectively.
You did not hear me properly.

Shri S. M. Banerjee: This only pro- .

ves that the Minister is a democrart.

Mr, Speaker: Now, I think the hon.
Minister should be called at 4:30 Will
he take one hour or more than that?

The Minister of Home Affairs (Shri
Nanda): One hour is enough.

Mr. Speaker: Then I shall call him
-at 4.30.

st ST STEA  Weme TEiRE,
W ¥ o g & AT 99 HUT AT
¥ I T AT A A 97 AT ¥
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oY arfes A ar of7 wrwE fa
WY FI AT T AW ¥ 3 4w
*T W=1Z 4 & fog 7 =qg fan fa
frdt a7g & %7 2« oA ofaw
QoI AT IF I F1 §eEfA #1
TuT AT S | A 2§ 91 ot
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[=fr wTefiT wredt]
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F1T & Fear 4rfgd fa o =01 oo
AT 7 qEGT # IR FT agT W W
AT A1 wF IAT FT A R £ § S0
foaw feel # qomar i 39T THE
W & afges ¥ faedtr anfgd o
aEY T e w1 sfaq ama ¢ ) afz
F & @ ww § a1 T gEe Ak
ag gt wwar & fa foaw fevg awt & o
i I e § gaw mfEerr g
a7 fggee ¥ affmm 99 9@
w19 W & qe fF o awt e & e
&3 § 30 @y e frar @ fs ame
agt o Wiy ) & gEG 9 0 oqe
TET R I AT qgF 45 & SN A
Tag  fear @ @ ag ¥ s
FATST 74T WYL FART Ze4T 7 TE | THE
g § 3§ wO g

Shri Badrudduja (Murshidabad;:
Sir, I rise on a point of order. The
hon. Member, while referring to cer-
tain people who are coming from
East Bengal, is at liberty to
criticise the Pakistan administration.
But, why shoulg the Muslims of India
be dragged into it? Sir, it is a very
serious question and I want your rul-
ing whether it can be referred to.
We are also citlizens of the same State:
we are an integral part of the Indian
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mation. No hon, Member hag the
right under the Constitution to ques-
tion our right to be here and to be
entitled to the same status, same posi-
tion and same privileges as are gua-
ranted to the rest of the citizens of
India under the Constitution.

Mr. Speaker So far as I could
understand the hon. Member, he was
just saying that since a large number
of members are coming over to India,
weo should ask Pakistan to surrender
e portion of the territory,

Shri Badrudduja: He was referring
to the Muslims of India,

Mr. Speaker: What did he say?
Did he ask that the Muslims of
India should be sent there?

Shri Badrudduja: That is exactly—
what he said.

ot IFTIEI TreNt ¢ ¥ a3 wwr
gA1q 41 AT GF TE FAY AT afz A
FIFLAT FF ATT AT § 7 TH7L AT
F91 #& fF qfT afyeqra & fegel
& A9 A AT g § I ALY g
FET AT WL IqT gET AT 42T
W Fgt WY TP AWl T FEEAr
EEATAE R L B LA E cul o

|t xEE | el A OAd
fem 2 4

it gETETe e - qrfaed T &
w1 2 Ffaw foeslt ¥ wy § O
fergemin # O waenrs oo #, &
qedr =rEaT § fF o egin a8l o
FL o F1% 32909 fFar | qF% 7@ am
1 srAE g fF o wom fem
mar fs frdt smT & 7 A afes
Y § 70 w7 1 fA0g £ M A
T gEd F @i v 7 39 WAl
97 goUeT FT § SRR W aw
Z47T & @y g o F1% fAoir &9 A
forar | &= ¥ afr e @z £ fv o o
AT FT gEN H q4g € ¥ TR W
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FL AT a9 0 § afedt s §, wEw
¥ fagT ® o3 g7 99§ fagrerT £
AT FEA § Al S T aE g §
ST aer ¥ Ay § WTAET fagiy
gt 9 @ wfew #< fow g,
S& g9 IT §1 frrran & aa s
?fom & fy g 9@ gu wredi Y
FAEN 1 gETGTH g1 W, A w9 d
37 1 aFerE 71 gAY 2, o 1 qom
¥ T 3w 1 wfaed i R werwT
Y ZET I AT R

ST AT 91 F favig €7 ¥ FEAr
ATEAT § qE TIOHIT F Feew A
2 | wegee #7Y frard 7Y fory @
Tiaer 2€ 4 o W w2 § 57 Y
w=f e Y, 39 a9y #¥ oF geA quT
qr # uu¥ WA # FEr qvfE
Vg wegw &1 At fogy fowar o <@y 4
8 T T 91 & "1 59 q477
A4 & sweafaa wferss w1 afags
g | FF0 aw &7 qet 9 fF qar w0
gL FT g9 ¥ @ g o & e
W wege & fegr fem o @y 2
" gwg Afawmid wat |1 "= 227
RO A Fg AT e & gl
FRFEI mITT A TR
fEs ot amrem 7 ot F9 faT o2
92T ¥ uF q9dsd # 48 Far fF g adwr
F 9T ¥ gW X 39 AT 92T 47
fr Wt A wegen w1 3@ aE F @y
Y fagr SrEm & gl awear Wi
famgdt 1 9o @ & o W ow
YT ar Qe e g 1 4 e 3
T FE AT #AT AL FET,  wEdET
FT IATT FATE FIL 9 AT AT o3,
FFT F T g7 g T R & frmma
F SR FTE KT FTT FLAT AEATE |
9 A drAe g fr afeargz s« 7@
&, o W17 ST 4 fF 96 TRy ST
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F1 faara 7ur =& 7E0 47, 7 70 faawT
AT & 4 f fom A §1 waAgdT
WY A FEHIT FT RGMF FAT FHATAT
q1 w1 &1 B T 9gA I TWA
qyeEAT 7 UF IET F1 FL T8 Fed-
ara f& afaara 1 a7 350 gar AT AT
qifracaz S=AT TEY Y, FFEEAE
feaft #1 =m0 F31 FT a7 3ve
F1 ZETAT AT /FAT 47 | T AT g0
F1 T F A% YT A7 fom §
A T 320 FT WIHA A F A2 WL 691G
segear &0 f7ar fear amar  Sfaa
Fq F AR A% IHY AT QT AL
FFTAZA A FFgw fEogwm oy AW
F W17 FT F) Y &7 (FEY 9w
FTAAT AL Z1 AHAT AT | A Tegaa
N AT W omgeEfaa wr afom
g1 | fae 4n ¥ aw3H # faar fAofg
T TET BN AT A qfA TAA FT AR
AW wTie w47 Tare fFar, 2@ &r
SEAT WIT 7 qSAT qmEAr & fF "W
T A4 F 1 F g § 7F O
F7 I |z A9 FU wqY F 9 AT
A% fasgr AT 91 91 IT FT AV
afvems zwr 5z A a0 gfAar
T AT F| F FIAT 6 5w AFEA |
faom & fay fa=r @y & 9% e faar
fada FF% & a3 W7 IW T ST |
afea fer Y A=t & qoar arg
2,9 2 F WY FNE FAAT IT A2
93T IRt €, 5 aw segean #1 ferd
¥ fon g7 ®¢ ¥ forimrt s § 1 frm
o 7g faurd g, fegama & 9w
fafreet ot &, fergema & g fafaes.
T E ar oY AT agrgT e 9T E |
HIT T QT &0 T JaATdT T,
Fqife 37 a1 70 fewr &% Tagr smar
£ foast  awg & ag ofwefes a=
R

g AT § A9 F oA AR g
fr fegem aT 71 §8 TAARAT
212 (Ai) L.S.D—S.
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# e gE | o stegeT AT BITH Y
UZe FUT FIVA & qaara it
T 91T F1 F1E T FTHaTRA foq F W
a8 ¥ a1 fF 9" wegew oz A ¥
Tz fgg Wi goew & far sm
FLT, & Aoge G TAT A1 TAATYL
HT & § AN KT AET 3, T4
HeEFAT @Z WA A1 GTU 3o HI
gEATT &1 TET, WYL W 9N F w7 67
o7 a2 73 fr o wegeen &1 fogr
< fear ¥ | o 3g v Ad o ar
Farsy fF fra aeg & ag #@ g91 1

A e & ag FmAT A@gw g
o o= Tt ST F 1 AT, A7 fF I F 1A
¥ AT A, AT TCHTC SrEAT 41 ar
aqg =7 79 Y 812 ¥ 8w A
T #T BT €Y | 79 X GG qGew
F BTy Ty AT A ofefaEr
T &7 | 4 feeet ¥ TrarAT W A o
F7T "9 A T &1 froaog arr fear
fam ¥ F17or gt afefad € sew
oY 91T 72 & 72 AfaFrd £7 AT WP
I fasr FT graamar F F7 3 oy fw
& §@ HegedT A9 § G2 FT AA aK
ag W fafeed gr=e § et qEg
Qi | AW T To9d F AT ¥ F SO
¢ A1 faeares &Y &1 wFa1 1 W
AT g Amarr AgT ww R g | K
ft AT F AAraAY F ¥9 H Fgen qgar
g fF wwelr fawame a1 33 w9
AT &2 AT TS F q17 g AT ATOA
W IW H AT | IT A AT AT A
feafar €12 1 Gt vt it o7 @
frar g adfra @

FIWT & grag § dae a1 faweq
g a1 ot ag wa ¥ & @, 5@ fF
gw faom &% g% § = afaas
iyl &, o aa a2 fow w1 ofesna
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[T TR qTest]

A AAET g AR T I g3
FIHIT €707 @ | NG HageaT A 6
Al RTfmmagadifs
FTOAT WIE w1 wrew & @y faww
sfew g1 & AT AT Joe 72T &
Ty | F mfeeT ¥ o F ot 5o
T 7 ) O T I IFA AT F
fiFdT gwe o 3 FT QAT F7 frar fF
T 9 F2i E T § 1 A T AT
9% I fifT IZ1T 994 TF77 711 FgaAT
2w Igw Oa 9| W & fawm ®
AT AGE AT @ & A1 37 IF1CF
§ T AT F1 A9 @ E | WY
frvg wiftd f& F7 #mw< qEr #
AT F A 7 O AT A FgH 9
s@T | Afx 37 FN TTEMET S
faoia faar mn w wredT 9@ *°
T F faar o a1 A fay e
BT SR ST 7§ &% H FTEHIT gTET
v % fay afasm gu @, fom #r
fagamt & @i THg T F IR AR
& gu § 3 w9 § qu fadfeat sema
¥ o9 T 9T W7 Y & 77609
&Y O IT F YR FA | T
1Y 917 F g F®7 99 R g w1
T w0 | S e fawe sma
& WY AT AT fag F1 oA A7 T
waTe 0, fore F1 T FFT WO F
o X 7% 52 i ar ) wR
AT "rT T Mo WTHT FHIR THF!
*Y srean 1, for & Frede w1 fegam
¥ faema & ¥ wow i &1 gfasm
fear av 1 w7 & w9 § T A &
T ¥ T qoT e § F o o
w9 7 39 w6 F1 fow F et F wfawr
FT TRWT T F AT 7 goar ofwg
¥ & qTC YT ToerT q=Ts 4 | IE A
oy F SEE [ | WE Hege T F
lT & A9 X Y 3w F @1 wet
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¥ & 99 w1 ¥ A w9 | A
gege Fga § fr sEvgee ¥ A
AT T o, AR ¥ A
qEeAw g, SfFT FargEnT #1 qgead
¥ FTe 9 #1, WK & S
&1 galq T& & gFar | T A
ga WY FgAr "ey § fF S o
gaTe W ark §, afew [ifs s
ot T G w1gd § faaar §, gA I
et F fau fggeam WX FTEHIC
T FE TE FT GFT | TARLATT
o1 & wfy garq g g AfE qw §
qfy gaTT GEAA SETERETE o7 &
Ty asr ¢ 1 3w fmfa 8 oew
soAt sEl ¥ e TS ST g |
# sz o g f5 fom w1 owar
@RR FT AWM gY¥o fraradt st tw=w
FLAW F F I F faw e g
AT, T ag ¥, WK 4 Tedy gE ar
gfeq FaETEE AgE &1 AW ghaga
¥ 2w & wawar &1 gfee F et F
femr @mm 1 ST @ wo gfaE
¥ T oA wa |

# quy FeEey ®1 ITEEL &1 AT
¥ W gY oF T19 favw w9 ¥ s
|TEaT § W W geeT § oW A
9 0T FI TG Hl F TF GO )
gRTET AR ag agi g AR 9T
gl ag a1 w7 @FaT | 99 ¥ 9gT wAv
St draT1T gy § a9 ¥ wfqwew ot faviraw
wieT soTaT FwTer @1 g1 W | ww
TIY T2 WM F YY FT AW &1 (R
fom wwrT & g ¥ & vas pieay
qX &% FT &t faoiy fay o & § g6t
TF F Y § & s o wegear &7
BrEd T W €17 ¥ 99 famr @ o
wa WY 9T 9X §O U9 997 &1 W@ 8
fm¥ gra e wegen & @ ¥
amaraRy darT far o v & o s
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UqAT Ay §IET T AT 3 FT qO0E-
= & fagw wet s wg) AT W@
megrar & faq oF A% qEEr &v
fagor T W& | F91 9T F7 A€ FAAIL
fergeama &7 @@ QF &%(r 7 F
wrgaT g & =0T g WL A7 7 garsn
FRFTN AT I IZ T % (H 3T H
gAY gt &, qW &7 o7 I ;AT
1 g SAF WM gHTO WEH
73 2, &fe == o qurT w4t s
gq & o3 sAF! wFEfa &1 Jaradr § w1
mfa &1 9 HIEdr &7 qgE GG
F7 9gT §T aF oA FI JraAw AMEQ |
O $6 ATAR ITH A W TFA
g1 & 1 g8 uwEifas 9T, UF
fadiw Teifas oo 97 §5 AT
AT IAF FA § JUAL 9 FEA
TR £ f5 ww & faar gw a8 =woem
& Fgar § FF 3w T A F A wo
‘g, WY 9 & ;G AT TET Al
fgE @t ¥ T/ w6 A4t = ! owae
#AT AT [oA Sfraq w7 ¥ ogr ufe
saafgsY @ &3 @@ 5 faw
¥ F7 73 9w gl A W@ fr A e
& 1= 3w T w9 AT A5G T F FAOA
AW R

I §9T W FT 99 § 957 AWIT
78 & f wowe F a1 A1 qa7 § afe
FAST ¥ 9T AT ALN § | mer o F
AT AAAT FT AT AT growar | F
9gar g fF w9 A w4 o w57 7
T ¥ f ag G FAT AT wWA ¥
AT w7 wfaw awg ¥ A7 FOAAT
7 AT I@ aw@ TA @A F1 T
I s F fageis d | ag 9T ®
e & fag off 3% @ A Ew &
fao ot % @

Shri Bhagwat Jha Azad: Mr. Spea-

ker, Sir, while participating in the
debate on the Demands of the Home
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Ministry I would, at the outset, cong-
ratulate the hon, Home Minister,
firstly, for the determination that he
has shown to grapple with the pro-
blems since he assumed - charge of
this Ministry and, secondly, for dis-
playing the sincerity that he means
what he says. It is an entirely diffe-
rent thing that since he has taken
over there are serious problems com-
ing up in the country; all the more,
the fact remains that his determina-
tion, wil] and courage to tackle those
problems have won the sympathy and
admiration of almost all in this House
and outside.

The most important problem that
has come up since he assumed charge
is the problem of refugees coming
from East Pakistan, or rather the atti-
tude of Pakistan to squeeze out the
minorities from that country, We
have seen during the Calcutta riots
how by his personal intervention he
hag corrected the whole thing. While
I was travelling in a train from Cal-
cutta to Pirpainti, Bhagalpur, I was
talking to one man without knowing
his identity. We were travelling by
the same train. In the course of the
talk he said that but for Nandaji's
personal intervention and coming over
to Calcutta things would have been
much worse, It shows the determi-
nation of the Government of India,
which is confirmed by his later visits
to Jamshedpur and Rourkela; how the
Government of India believes and nof
only opreaches but also aects on the
principle of ' secularism in which
everybody has faith—the Prime Minis-
ter and this Gevernment,

T

But it is unfortunate that when all

ese things are being done by the

overnment of India to tackle this
problem and when it has won the
admiration not only of Congressmen or
those who support the Congress but of
every section in this House, here comes
a getleman who says thatl every Mus-
lim in this country walks under the
shadow of death, What a shame! 1
think, Parliament is not the forum to
degrade this nation, to humiliate this
nation by this statement. He has said
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that all Hindus are communal. Not
only that. Shri Kamath was not there.
Majority of the friends were not there
yesterday when it was said that all
political parties are communal. This
was a statement made in this House. I
would ask Acharya Ranga to look into
that. It is not out of sheer sentiment
or something that we rose in revolt
vesterday. "We must! say what we see.
Democracy means the adjustment of
differemt political parties. At timeg we
shout at each other, but at no time
either the Congress will allow the
Opposition or the Opposition will allow
the Congress to humiliate this glori-
ous nation of ours. In spite of the
determination of the Home Minister
and the Prime Minister to cusb that,
yesterday we were told that. We have
gone to the extent of having a sepa-
rate Ministry. We have even offered
to President Ayub to issue a joint
statement which he refuses. In spite
of that, again the Prime Minister ap-
proached that Government for the
Home Minister’ Conference; the con-
ference is held; we give the maximum
latitude to which some of us may
disagree just now; still in spite of all
these facts if that is said in this
House, it is nothing but a piece of
propaganda, rather a brief of Pakis-
tan. To say that every Muslim in this
country walks under the shadow of
death.

Mr Speaker: ‘Brief
would be too much.

of Pakistan’

Shri Bhagwat Jha Azad: I am sorry,
it that is so. But I must say that to
say like that is an insult, a humilia-
tion of this nation. Therefore we
would request our Government to
consider as to what sort of persons
should be allowed to be nominated to
this House,

Shri Bade (Khargone):
will take advantage of it.

Pakistan

Shri Bhagwat Jha Azad: I appre-
ciate the action of the Government for
tackling this problem, but I would say
to the Government not to try only
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to remove the effect but it must also
look to the causes. Unless the cause
is removed, however much you may
try it ig impossible (%0 wipe out the
effect. The refugees are coming here
because it is the organised policy of
the Pakistan Government. It has
been confirmed by the statement of
Mr. Bhutto who has said that riots
will continue to be there in that
country till the Kashmir dispute is
settled. He has said in that confe-
rence that because the minorities have
been driven out of West Bengal or
from India, serious repercussions are
there and the refugees are coming out.
‘What a shame! What a lie! It is
nothing but an absolute lie and Pakis-
tan Government hag become adept in
that, I think on the right occasion
the Government of India will give a
befitting reply to such lies.

I read the proposals that the Home
Minister had made, and had placed
on the Table of the House, during
the talks that he had with the Home
Minister of Pakistan. He has said
there, namely:—

“India also indicated its willing-
ness not to issue quit notices for
two months if Pakistan were
agreed to grant certain facilities
for the migration of refugees
from East Pakistan and enforce
certain measures for establishing
communal peace and harmony.”

May I ask the hon. Home Minister
most humbly whether establishing
communal peace and harmony means
surrendering the sovereignty of this
nation? There are foreigners in our
country, in Assam. All possible
measures have been taken. Indepen-
dent tribunals have given them full
chance to prove that they are Indian
Muslims. We are not in any degree,
even in the smallest degree, wanting
to hurt the feelings of Indian
Muslims. They are as good citizens
as we are. They are a part and par-
cel of this country. But in the name
of thig sentiment let not those foreig-
ners be allowed in Assam to invade
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our country and make this country
an unsafe ground for us.

The Assam PCC has passed a reso-
lution in which it has said:—

“That a target date not later
than March 31, 1965 to complete
the deportation of the Pak infil-
trants in Assam be announced
angd acted upon accordingly.”

I think it is very reasonable and
ebsolutely correct for the Assam
P.C.C. and thereby for the Govern-
ment of Assam to ask for a target
date. If necessary, let the number of
tribunals be increased. But no
foreigner could be tolerated opn our
land come what may. It is also said
what should be the basis. It is said
that because some gentlemen have
been there for 10 years, they should be
presumed to be the Indian nationals.
Am T to understand that a robber or
a thief who is at large for 10 years
should be {reated as a gentleman?
Because a foreigner has been in this
country for 10 years and has been
trying to befool ug and has been ex-
ercising his right of vote, we should
accept him as an Indian national
Absolutely not. The 1951 Register
should be taken & basis as the ground
for it. Let the number of tribunals
be increased. It is but necessary that
they should be deported from our
land as soon as possible and it must
be done bv 31st March, 1965,

15:00 hrs,

Shri Sham Lal Saraf: They can
apply for citizenship.

Shri Bhagwat Jha Azad: Of course,
that is there. It ig their choice and
they can apply for that.

1 also support the demand of the
Assam P.C.C. and I ask the Home
Minister to consider this demand of
the Assam P.C.C. which is extremely
concerned with the activities of the
office of the Assistant High Commis-
sioner of Pakistan at Shillong. I re-
quest the Government of India to
iake necessary steps to close it forth-
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with. I think the Government of
India should consider on this matter
as well.

I will again congratulate the Home
Minster for the part that his Ministry
has playeq in the discovery of the
holy relic in Kashmir. Upto this
part, this Ministry was responsible
and, I think, ‘they did well. They
did well in tracing out the culprits
though they have not been able to
bring them to book. But, hows-
ever, 1he people have been satis-
fied by the pgenuincness of the
relic and I congratniate the Home
Minister for that. The hen, Home
Minister should not take note of a
sheikh saying, what business had the
Home Secretary of the Government of
India, Mr. Viswanathan, to go about
ordering the Kashmir Government? I
think there are many sheikhs in
Kashmir, in this part of the country,
who will ask for Mr Viswathan and
more other officers of the Government
of India to go to thal part of the
country which is an integral part of
India and to move about and sce how
Jaw and order should be maintained.

I would not say why this decision
was taken tp release Sheikh Abdullah
though as a smal] Member like myself
had already my convictions. When
some of the friends like Mr. Kamath
and Mr. Nath Pai wers raising their
voice that he should be released. I
sent a note to Mr Nath Paj asking him
“Are you sure, Mr. Nath Pai, when
you demand hig release, that Sheikh
Abdullah has changed his attitude
regarding the Independent Kashmir?
Are you sure that he regards Kashmir
as an integra] part of India?".
Mr Nath Pai in his reply =said. “I
cannot say.” And yet he did it. Tt
does not matter . . . .

Shri Hari Vishnu Kamath: I am
sorry to interrupt. He has mentioned
my name . . .

Shri Bhagwat Jha Azad: I am only
quoting one of his friends, I am not
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absolving the Government of India
of their responsibility I am saying that
there were friends on othe other
side. ...

Shri Hari Vishou Kamath: My stand
has all along been that Sheikh
Abdullah's views should have been
ascertained beforehand on Kashmir's
integration with India and also with
regard to the abrogation of article 370.
The Minister Without Portfolio said
that jt could mnot be ascertained
because he was in jail. That is all I
want to say. -

Shri Bhagwat Jha Azad; I am happy
to hear the views of my hon. friena
Mr. Kamath. I do not know if he ever
said about these qualifications before
he is released. I do not know. The
Home Minister will say that I am
only saying this. Now he has been
released ang we are seeing what he is
doing. T only request the Home Min-
ister to be on his guard and alert and
make full arrangements for law and
order problem in Kashmir to see that
this part of our country for the utter-
ances of one sheikh is not allowed to
plunge into something of a disorderly
condition or otherwise. He has
tackled the problem of communal
harmony in other part of the country
and he has tackled the problem of
discovering the holy relic. Similarly,
I hope, he will make full arrange-
ments and see that for the utterances
of a sheikh there are no disorderly
conditions created and, if necessary—
God forbid if something happens—he
will make arrangements for sea shore
ore some other place for him where
he will lie in rest,

An Hon. Member: Lie in rest?

Shri Bhagwat Jha Azad: I do not
mean final rest. I mean only physical
rest, I am sorry I did not mean that.

I will now come to a small question
which is o much agitating the mind
of Mr. Masani. The other day he
devoted his entire speech to the pros-
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cribed book Peking vs. Delhi by
Patterson. I have not read the book
tully. But I have some knowledge of
that book. I can say with full amount
of confidence that it is a dirty piece of
lie, falsehooq anq idiocy. That book
should be proscribed by the Govern-
ment of India because it degrades the
morale of the pation. It, of course,
supports the policy of non-alignment.
It that would have been the only
thing, the Government of Ingdia would
not have banneq this. But in the cover
of non-alignment, it is a dirty plece of
lie, falsehood and idiocy and has tried
to inculcate in the Indian mind such
things which are absolutely baseless
from the point of history and, there-
fore, the Government of India should
stick to their decision to keep that
book under ban and Patterson should
know that no secular Government, no
Government of the people, can
tolerate such things. Well, Mr. Ma:zani
has developed certain goog taste. He
has got love for foreign investment;
he has got praise for foreign Govern-
ments; he has got praise for foreign
publications—all foreign he likes.
Therefore, he wants a laissez faire
economy in which foreign investors,
foreign publications and foreign Gov-
ernments will have a full play. T
think we shall not alow that empire
to come either through the back side
or through the side door.

I now come to the last point and
that is this that 1 must appreciate
the determination of the Home Min-
ister to fight corruption. Nobody e¢an
deny that we are suffering from this
evil very much, We have done many
good things. These three Plans,
though not fulfilled according to our
expectations, have gone a great way.
But for this evil we would have done
a lot more because the Plang though
with very good objectives and ideals
couldg not be implemented according
to our expectations, Therefore, we
have all this trouble now.
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Shri Shinkre (Marmagea): Do
please try to deal with the causes
which you referred to earlier.

Shri Bhagwat Jha Azad: Well, my
friend, please try to listen to me. I
know you are older than me but you
are younger in the House. ] was
saything that the implementation of
the Plans could not be done because
the Administration is not capable of
implementing a socialistic society
Plan. Corruptions are of many facets.
The Vigilance Commission has been
appointed now to deal with them.
That is a very good thing. I welcome
that decisions of the Home Minister
and I wish the Vigilance Commission-
er should have the full strength to deal
with them, Not only the gfficers but
also those men sitting behind big
business tycoons whose moneys are
roaming about and whose 2000 agents
are running all over the country to
corrupt must also be brought to book
by this Commission. I also support the
demand that political persons also
either at the helm or at the bottom
should be dealt with if they are
corrupt. [ am a Member of Parliament
and if my wealth goes up many times
which is not within my strength to
have it and does not cnmmensurate
with my income, I should prove my
bona fides as to from where I got the
money. I have absolutely on objec-
tion about that. If there is any
charge against a political person or
even against any Minister, it must be
enquired into.

I want to tell the Home Minister
one thing more. I would request the
Home Minister to see to the administ-
rative machinery. The people at large
in the villages do not judge your
administration by Mr, Viswanathan or
by Mr. L, P. Singh or by some Chief
Secretary. They judge your administ-
ration by S.I, that s, the Sub
Inspector of Police, by BD.O. and by
VLW, who are really stalking,
absolutely preying, on the people.
Everywhere you have to pay some-
thing before you get a thing done.
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Therefore, the most important thing
is that we must have a Ministry of
Administrative Reforms, to examine
how the reforms can be done. Unless
that is done, the hon. Home Minister
will not fully achieve success in his
fight against corruption,

With these words, 1 congratulate
him on his determination, will and
courage, and I wish him all strength
to tackle the problems of the country.

it ¥Te "o wAfad (WTR)
A weae wgRa, & W90 §T aga
TR g w9 ¥ 0@ o weeyt
fawg ox S F A fam o

= ¥ oz ¥ g fufret #) quré
g AR quTE M TH J@ F AW
F1, fagiv a8 TateTa & a9 § @
W & wf A% 7=+ &1 @/@w @ |
YEL-9UT §6 9T-9T 4@ 3%, afET
form iy & a9 v fafret ¥ s
™ 3w F faafaat & 99 swwf &
e frar, mgmaa w1 ggA  fe @
dw & o &1 e gt aw &
FFafew X E )

T W qa F qTEA H 45 F¢
FH FW A CF faag ®, fag @
aw 1 sar ¥ mfas faea &7 A9
T} W &, OF waa e 5 3w dw
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T F1 A w7 o F o § 1 F gare!
arat gaewt ¥ feer g 0 F 2w &Y
fam i amragagmg 1 Faaww
TATFTE | ST A AT ¥ ¥ IF IR
¥ |1g q9 919 &1 ¥g aFar g fF @
2w ¥ uF oty agfed A
£ 179 39 «f o710 A, 79 AW & A
sl A, T AW F gL uF mEAT A,
wWaag F Agr Iz g fregn o
an ¥ st & &9 %1 sefee
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T ¥ faq I faar o wwar €
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faedt & wAaT T FT WY THF T 2
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T AEY | AfFT A e g e
ST g & f A AT g T wwwar
T A F, AMF FATL AIA W ¥
T AR A § frgw oy aw
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faerm, 9% ar ¥ go fedr frew
e =g sorAn Wifgd, €F 1 fodt
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gg ag Fidr aifgy £ g7 #9q Iw
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fer g% &1 dafs s §r o gy
T afam § o g 7 e omfz
A1 g A fe=dt # 7 anfewar gifae
FT AET | W o 31 @ ¥ A wm
ot 28

I AT % AF fom d 99 &
& oy F gwAE AT
Mr. Speaker; Shri Vasudevan Nair,

Shri P. R, Patel: On a point of
order. After all, Parliament repre-
sents the whole country. Not only
two but more than four Members have
been called only from cone State or the
other. Not a single Member has been
called from Gujarat,

An Hon. Member: The Minister of
State is from Gujarat.

Shri Basappa: Members from the
south may also be called.

Shri Vasudevan Nair (Ambala-
puzha): My colleague, Shri Daji, has
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already touched upon the important
questiong that agitate our minds to-
day. I will be very brief because I
am only trynig to raise a problem that
may look comparatively unimportant
in the context of the most important
national issues that concern us today,
but all the same, I thought this
is the occasion when we are debating
the Home Ministry Demands that I
should focus attention of this House
and of the Ministers presiding over
this Ministry to this question of police
verification in the appointment of
people to Government service,

We are told by State Governments
that the Central Home Ministry has
sent a directive that when people are
appointed to government service, their
character and antecedents have to be
ascertained. In normal circumstances,
can anybody find fault with this prac-
tice? No. As a principle and a5 a prac-
tice, if it is followed scruplously, no-
body can find fault with it. But what
is really happening in the country in
the name of ascertaining the character
and antecedents of people applyving
for government service? The Public
Service Commissions sometimes inter-
view candidates. They go through all
the relevant papers. They have got
the various conduct and character cer-
tificates of these people given by col-
leges and universities. After consi-
dering all relevant material, they make
selections and publish lists and people
are appointed. But certain people
selected by the Commissions wait and
wait endlessly. They are never ap-
pointed. They do not know why.
They are not told why they are not
appointed. Perhaps in the merit list
of the Commission, they are second or
third or even first. But their chance
and turn never comes. They wait.
After some time, it comes to light that
they are not appointed because there
is some report given by the police
department against the particular
persons.

What is the practice? The police
department in askea to inquire inio
the antecedents of a particular candi-
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date.. Naturally when the order goes
down, the police constable goes round,
to the village or town, gets some re-
port and sends it up. In many places
a kind of political wvictimisation is
taking place, on the basis of these
police verlfication reports. At least
in my State, such cases run into hun-
dreds. It is not an isolated case here
or there. I should say thousands of
people are being deliberately rumed
by Government on the basis of poli-
tical discrimination. There is no other
fault as far as the candidates are con-
cerned. They have passeqd their exa-
minations very well, many of them.
They have got their conduct certifi-
cates. There is absolutely no black
spot on their character or conduct.
But the police constable takes it into
his head On #he basis of certain reports
presented by some people that the
gentleman is a subversive element or
is connected with the communist
party or is against the ruling party, or
has worked for some candidate against
the Congress or was appointed agent
of some candidate who was opposing
the ruling party. Some such report is
given to the police constable, Then
he cooks up a vefry strange report a
surprising report that if the particular
person is appointed a clerk or peon or
in the third grade or fourth grade in
government service, he will blow up
the whole Government, the whole
country, democracy will be at stake
and the heavens will fall. Such re-
ports are sent, and in spite of the
selection made by the Public Service
Commissions, hundreds of people are
not getting jobs. Not only are they
not getting jobs after selection; even
after the appointments are made, they
are thrown out of jobs on the basis of
such reports, even after serving for
many years on the basis of some com-
plaint by somebody.

This practice is being so much mis-
used, because there are all kinds of
fueds and quarrels, and 1 know of
many, many cases When somebody just
sends an anonymous petition that such
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and such a fellow working in such
and such a department is a communist
or a communist-sympathiser, or has
worked for some election, and then a
new enquiry is made, a new verifica-
tion is ordered, and then he is thrown
out of service. We have got sop many
cases with us,

There is a very tragic case at Cali-
cut. in my State. A boy was work-
ing as a peon or something like that
in the Postal Department for nearly
five years. By his own effort, he pass-
ed some test and got a selection in
Class III. From Class IV he was pro-
moted and appointed in Ciass III, but
as soon ag he was promoted, there was
a fresh werification, the so-called
police verification. And tvhem what
happened? This boy was retrenched
from service. One fine morning he
gets an order frem Government that
hig services are not required. Having
worked in the same department in
Class IV for nearly five years sim-
ply because he 'ook it into his head
to write a test and got a promotion,
he lost his job.  Actualy, this boy
tried tp commit suicide, he wanted to
commit suicide, but even that he could
not do. Some people found him out,
and he was saved. He was in hos-
pital.

There is the case of another boy of
20 years.- He was in college, in the
third year of B.Sc., a very brilliant
student. He wrote a P. & T, Depart-
ment test, and was selected. He was
appointed after training as a sorter.
After serving for ten months, he gets
a letter from Government that under
rule 5 of such and such an Act, his
services are no more required. No
reason is given. He was a student
when he was selected for Government
service. He did not even have any
opportunity to engage himself in the
so-called political activities, Right
from the college he was selected and
appointed, and he is thrown out of
Government service.

So, thig vicious practice of police
verification is being made use of by
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people in authority, by people in the
ruling party to take revenge. This is
made use of to threaten people, to
recruit people to the ruling party,

Shrimati Yashoda Reddy (Kur-
nool) - I want to know whose Govern-
ment, your Government or the Con-
gress Government,

Shri Vasudevan Nair: T know the
hon. lady Member is a wvery clever
interruptor, But I have very little
time. At least our Govemnment for 28
months put a stop to this evil prac-
tice which your Government was fol-
lowing. I challenge the hon, Member
to tell me whether during those
monthg in the name of police verifica-
tion, or in the name of politics, any
Congressman was victimised. Not a
single case you can point out.

15.34 hrs,

IMg_ DepuTy-SPEARER in the Chair]

But a party which pledges itself to
democracy angd the Constitution is
really prostituting the same.

Because of this practice, no free
thinking is possible. You cannot ex-
press your ideas, you cannot subscribe
1o a particular ideology. 1 know hun-
dreds of persons who, perhaps, would
like to take up a particular political
position, but they dare not, because
they know that the son will be wic-
timised, the daughter will be victimis-
ed; he and she will not get jobs if the
parents have a particular ideological
affiliation, if they have some progres-
sive outlook, if they vote for a candi-
date belonging to the Communist
Party or some other Opposition party.
1 am sure this will be extended to
other opposition parties. At present
this may be used against the Commu-
nist Party, but this is going to be used
against the other opposition parties.
‘So. this is a common question for all
people who want really to nourish de-
mocratic traditions in this country.

So, people are terrorised, and they
try to recruit people by force. Peo-
ple are really not prepared to take up
bold positions because = the future
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generation will suffer, because the son
will suffer because of the father.
There are so many reports by the
police saying this particular candidate
has nothing to do with any party, but
his brother is a Communist or his
uncle had something to do with a trade
union, that he was working in a trade
union, that his father was an agent in
a particular election on behalf of a
particular candidate, or that the parti-
cular boy. when he was studying in
college, contested the election to the
students’ union on the ticket of a
particular student federation. So
many reports, and hundreds of people
are victimised like that. And we are
told at least by the State Government
that you are responsible for it, and
that they are implementing your
directive. I would like to know whe-
ther there is a directive. This parti-
cular issue has been raised in this
House on many occasions by us. At
one time, Shri Lal Bahadur Shastri
told us that the Centre was not res-
ponsible for it, they had not send out
any such instructions, that perhaps the
State Government had formulated its
own rules. We would like to know
the real position, whether the Govern-
ment of India is responsible for it or
not. If they are not, let them really
speak out their mind, and we will take
up the issue at the State level and
see what can be done.

This is a question which agitates the
minds of hundreds and thousands of
young people a* least in our State, and
it will be taken up by the people if it
is going to continue like his. Do not
think you can cow dowp the people
by making use of such tactics and
terroristic methods, You are really
cutting at the roots of democracy, and
we demand that this vicious practice,
this evil practice should be done away
at the earliest possible onportunity.

Mr. Deputy-Speaker: hri Siddiah.
Shri Basappa.

s %R W7 FYATT : TNTIT 7AHET
FIFAAATE |
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JIAT AT FOA &, Geg o1 15w e
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Jureqyy AN(TW ;. AAT H FEi

F FATT |

Shri Basappa: The sovereignty of
this country is something very big and
very important. It is one and indivi-
sible. It is being gquestioned now
in our Kashmir border, and also the
Eas' Pakistan border. Therefore, it is
up to us, whether we come from the
South or the North, or the East or the
West. to guard ‘his sovereignty of the
country when it is being threatened or
questioned.

The minority problem, the problem
of the migran's from East Pakistan
has exercised the mind of this House
very much, and therefore the two
Home Ministers have met, hat Anally
they have no' decided anything; they
have postponed the evil day, the issue,
that is all. Though effective steps have
been proposed by our Home Minister,
his counterpart from Pakis'an has not
been able to see eye to eye with him.
On the other hand, instead of discuss-
ing the main and impourtant point,
they went on to discuss the question
of infiltration and the evic'ion issue.
The Pakistan Home Minister insisted
that eviction shouig be the first issuc.
1 do not know how we can tolerate
this. After all, the meeting wag for
the ma!n purpose of deciding the big
migrants question, bu* instead of that.
the Pakistan Home Minister took up
a different line. And after going back,
he says somethings; he wants to escape
responsibili y. Therefore, instead of
believing merely in talks and talks, we
have to think of measures whereby
we can secure the wellbeing of these
millions of refugees who are coming
here. Therefore, when we cannot find
land for all these people here, it would
be up to us, when all the talks have
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failed, to suggest to them seriously,
that after all they have to be rehabili-
tated, relief has to be given to them,
ang what is the place where they can
be safely rehabilitated? That is the
border place. We have to claim from
them. So, this should be the attitude
of the Government when dealing with

-this question.

Again, the Kashmi; question has
lexercised our mind very much, and
we have to be firm ip our policy.
With the release of Sheikh Abdulla,
already some people remark that
Kashmir will go away. No such
impression should be left in the mind
of anybody in this country. Theic
should be no change of policy, und any
apprehension in the mind of anyoody
here must be removed completely once
and for all so far as this matter is
concerned. After all the five crores of
Muslim population here must have
some safeguards and they must be
able to be assureq that Kashmir will
remain an integral part of this coun-
try. 1 remember, Sir, when you
addressed the Commonwealth Confer-
ence, when Sardar Hukam Singh. our
hon, Speaker was able to get you a
chance, as a point of order was raised
that you could not speak on that
occasion and he had to come forward
and say that when the Pakistani re-
presentative hag spoken, India’s repre-
senta‘ive must also speak and thus
you got the chance there and you said
that no power on earth can rempve
Kashmir from India. After all you
were expressing the opinion of this
Governmepnt. Governmen' must stand
firmly on this issue and see {hat Kash-
mir at no cost goes because five crores
of Muslims' interest is also involved
in thi, There are pinpricks and
intrusions from Pakistan. The Prime
Minis'er spoke the other day that if
such things continued we woulg even
cross the cease-fire line if it becomes
necessary. When the same question
came up again, our Minister without
portfolio dilu‘ed it to some extent and
said such things shoulq not be done
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Our planes must be able to chase out
the other planes from the other side
of the cease-fire line.

1 will now come to the Ministry
proper. The other day Mr, Mathur
said that after fifteen years of Inde-
pendence, the real independence still
lies with the Dbureaucracy. That
independence must be wrested from
their hands. There should be success-
fu] and harmonious working of the
forces of this country and the bureauc-
racy. Unless that is done most of the
villages will not be benefitied. I am
not antagonistic to the bureaucracy.
But there shoulq not be bureaucratic
rule, Some of our Secre‘aries are
very fine. Just now Mr. Azad refer-
red to the wonderful work done by
the Home Secretary in Kashmir; he
was able to find out the relic which
is g great achievement. I heard a
whispering campaign here and there—
for what reason do not know—that
there is some misunderstanding bet-
wieen the Minister and the Secretary
and that there was some resignation
also; probably it might have been
withdrawn. There should be closer
understanding because We are dealing
with a difficult situation. I am not
speaking of the domination of some
Ministers over the Secre‘aries ncr am
1 speaking of the domination of some
Secretaries over Ministers. That is
what was happening. I am glad that
the riots were suppresseq by the
Home Minister. In some other parts
of the country they did not take place.
In some parts there was administrative
lailure. This must be enquired into.
There is delay in administration and
inefficiency. Men who man the foreign
missiong have to be selected very
carefully—men who could depict the
correct view of India its past heritage.
These are the men who are to tell the
world what India stands for. WNot a
good worq we hear about anybody
except in the case of two or three big
missions. Mr Masani quoted from a
proscribed book. But what about his
article in Time which says that there
is vacuum of leadership. How can we
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tolerate such a thing as this? It is
malicious and mischievous propaganda.
It says people are performing puja to
take the life of our Prime Minister;
that the Prime Minister speaks with a
shaky voice and trembling feet and
even the mame of Indraji has been
brought in, as being troubleshooter.
How can we tolerate such things here?
I unders‘and that the Prime Minister
is strong enough to defend himself.
In spite of his little bad health he 1s
coming here every day and is lrying
to see that this coun'ry is able to meet
the challenge. Our own friend Mr.
Mathur raised the question of Deputy
Prime Minister. If it is necessary I
think the Prime Minister will not
hesitate to do that. Sometimes it
becomes mecessary also. Ewven today
I would see how the Treasury Bench
is there. There is absolutely no s'ate
of direction to be given at the proper
time. In  these circumstances, a
Deputy Prime Minister would be very
helpful. Cer‘ain serious allegations
are made and even Dr. Lohia pointed
out the appointment of 3 membar of
the UPSC. I know him. We were in
the Estimates Commitwee. Thig per-
son was appointed as UPSC member
after he retired. He said that he was
related to the Home Minister also.
The Home Minister has been accused;
it was allegeq that he was appointed
because he is the kith and kin of the
Home Minister. It is not correct to
say so. After all the UPSC wants
certaip persons, some experts. Of the
9 people two people are experts. He
was appointed after he retired. 5o
also Mr. Kamath ralsed the question
of the Central Vigilance Commission...
(An Hon. Member: You do not know
the whole story). You may narrate
it. The allegations wil] have to be
proved before anything is said azbout
this Central Vigilance Commission. If
it has to work well, more powers have
to be given to it. Otherwise he could
not handle a big situation when it
comes,

I do not want to take more of your
time. But the inter-seniority of the
Mysore Government servants has to
be solved. A large number of people
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and officers feel a lot of gricvance over
this issue. It hag not been settled
al'hough so many years have passed.
It is up to the Home Ministry to set-
tle it quickly. The question of State
officers versus the Central officers is
there. In the same place both officers
have to work with different scales of

pay. This shoulq be set right,

1 thank you for giving me this
opportuni*y. The Ministry exhibits a
Iat of sincerity in its work I hope
the two big problems the minority
question and migrants question and
1he corruption gquestion will be solved
effertively within the time stipulated
by the Minister

‘it Ho e ﬂﬁ{m) . HMA-
a7 Imem W, WIW qH T 3
# arg w2 W& fF qu A g
T &, ¥ Zarh /T 7 ST w1
aifeart sTEET Fga & AL gETm
E4| .

Shri Basumatari: Assam was refer-
red to by many Members. A major
and damaging reference was made by
Shri Badrudduja about Assam. Should
1 not reply?

Mr. Deputy-Speaker: There are
many States whose representatives I
have not called.

Shri P. R. Patel: May I know whe-
“ther the list was prepared beforehand
and Members are called from the List?
"What is the procedure?

Mr. Deputy-Speaker: Order, order.
ST Qo HTo ATGWIT (ML) :
I wERW, § ST ARer g
fa & Y 5 9 arA w1 o e
f 78F ?
I WERT . WEY, WL |
=ft go ATe THT |
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=Y Go WMo FAt : &Y q8¢e &
qiffeETT 7 SIEHT F §7 § FTIAT 9T
wrARer fFm w#T ST ® 97 e
9T FewT FT foar 91T 39 9C oft a%
SOAT Fo AT ST A9 ;g & Fomw
HIAFT  TATHAT HTT FIAT FEd
g

ST, T g At W I segedt
Tga #1 fgrd gf fomar fs o &t
F a9 @ fear | Afew 9w arw
T 99 & frFan & 19 ATt 3 # I
F93T THE TE FT f@AT) IEE
St W far § 98 oA w=a 2w
A HIET F FAELT oA AT RIS
FT T @Y FT A7 [feT Foa
foremt #1 & 1 ggiT A s fzm
TH FEW AW F AT AL A A T
21 g S A7 TR FA FY A
FET & 92 WK T #7 A7 F qqr
IAEE |

s, wrer & afaera £ ur
o HT AT TF F4T TW TET faHa T
¢ o fv g 491 ¥ E¥
¥ g e oo A o g g P o
Fdgaea & W @ g fr &
Teft 1 am A FX S T T wfw agrd
qifaa F | THRT 9T FT T9AT FHY
Wt aefe TG FUT 1 T T WA
sraT f S ®@TER ARS WY 1 F
ag F T aeT wed € @ g &
3 F=T wen § fE @t gux &
qFF M @1 wff AT F1 7 F wwAar
g f gad gardt a5w T F & FHArd
¢ fomaT 98 F4ST 93T [ & | TEA
WIRE 7 ¥¥ T A1 Fag quied
F ¥ fay farc A &
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S, WH AT 3 ¥ AT FEAT
v @ & fF 79 a@mEm w1 dmafe
& moad § F # fagiw qo a6l ¥ a=w
foram gt AT | S 9T AR o = @
o7 odr foafg § wa f& god 3w
T 4% 79 F {1 aagEr 99 @ a,
AT FT0 § AT TTHTL F AT Gream
o wwaT 7 g oft @3 7T wg A
& 7z wfit 3w 4 gz ot aff ar f5
TR WA WA St ¥ 93 Sw A
fgY  dAwT I faelt W At
Foreor famr o o ag W fomar f
ag I T et § wEage
og I T WAL FT AAT AE ]

s, Wed WRW, THeTE # TG
At W T & FoAaT wrew § amedr
ofqe wEwd g TET § 1 IAET TR
F fow =gl diw, 9 S # gfee
Feferas s g 2 T o agr &%
X FHT I A T AT I G E )

FHTE 37 7 T WY AgT IR §
vt gt Aer ¥ arfier e famr
AT Fw F7 Q@ & Hwd gareaw Ay
AT g w1 foarE mfrert s
wawn awg 9T gL faa fuemr et &
W qE g W H G q@ @qq
qar &Y mar 2 1 woft gre § e ¥
«E O I3, g & an faewe A
WEATE S F W AT @A | o
WEASH H UF  WhHIT I ATEr
wrAE FTCET g §ORTC w6
Wag ¥ AT W1 T 97 | T 6 T
;AT F H(T I T AT A TATT AT
¥ Fi faecit fegm mfaeart 2t sfwee
& wreen fame & greey § a9
1 T T ¥ OF WETC FTYL H
ot gwer ur 2 1 G &Y OF gE
w@T$ F 9% W g e 7 ot g
& AT afer ¥ o1 g€ Fard wrlr &
W@ G it e g @ fF a g
r FY e wrfe o 7 gferd draw
272 (Ai) LSD—T.
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fanit arfeni & fam & @oms o d
HT g oy o faams ari
FY orEq ¥ sEwd g7 9« § 1 ofew
g 7 g g & FTeET et
3 Wi & o fF g firdg &1 &
1§ st frefy s ¥ Aro @
ofTs &1 et faFEa &% T E 0
¥ e g g0 99 @ gWR &
T T Y A FTEE AT g
ot g @ § | @g A wew wd fE
™AR Y A IR 9w W §
F famy faat & w=r <@ & W w=i =
T AWT ¥ 39 wE & g wfy
wear fRd & 1 3% wTOETY & owEd
¥ gaIt wEEs & WEC fOnT qar
FETRC FIq@Tel & e T AT
ST &I ATl T F¢ gfew g & A
@ HTH & AL S THIT H
[HEAST T T WL 59 Fa5< Faumdr
St ST T A & Fowe #
T T q9TE, #§ I A= T aurg v
'Ei

e, ¥ agl foell # Sav g fF
qfe® ¥ &1 TIT AT AT TG G |
faeir PowaT & 1€ HY F19 «g1 g1 597 1
#7 wad xa & i faedt w2ort o gfem
ary & W foam, T wrAT TRl
W wrs WA IE A= Fd E )
AT AreT AL SEE) qaT fRh 29 e
7& TF AT | 4T § gAET 44T adr
g 2 A ;g A &% gaw de fa
=7 T w4l oF aFar g | OAT ET AR
FAYE, ATASH a4l A W H @
g1 AT WX wAHYT WO T4y
o g #7 vt § ot fr gfewd as
T HNT TG § A0 F1E a6l 5
EIE TR -

gure ¥w # freamaidl agd #Y
To & gfem 1 Fw A A g
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[ go o awi)
§ | SWRET g3 qwA A FT AW
AT T ATHT K A9 § AT Ag
agr 73 mifaw g F< g o & 1 gy
far # gofsg am FgaE ww
TR W& | &< & 71T § 39
QT 2w 91 fF g agry T afae
oAT 7 F 1§ a7 /T FifFa T4 agrr
wEr

S, gAT IO 92W F1 gfew
FHFER L F AT TR @ &
weet fag gf & afF a5 3@ & 71y
T 7 T & fF T A A A
M &1 99 fF 3w wRw ) gfaw @
famrEr /) %o v gy wvay faar mav §
faeett gfem & famrgl &1 230 v 13y
Ty faar sy 0 T @ gfew
¥ ¥ AFT TEFET O 9F TR
TFET qEl AT I q@T FWE |
16.00 hrs.
[Surt KHADILEAR in the chair].
F N1 T § AR W=l A A
F g fF gaTe 3w w3 €7 gfaw %)
ITAT a9 famr afen faam feeet
# gfm =i 7 fear s g &
a7 mxw ¥ fedt fafre @em 18
framr &1 7w Za g 7 wE®
a«q ¥ FR aRe # & faar wn
T o1 A gfem d41 F fawis gafar
FEAZ F WG 0L W F Agd
FA AW AT IEA g AEAT § 43
FT ZHAT FTT § T FAATE 4T
TN AW AEI T THAT 2| SW FY FETAAT
F1 @A 947 §i TT F | FTEET FTOT
wrawaear § 1 fefres @ w7 g5fy-
F T aF FT SEVEW ATHANST
F A ALY T W FWAIT goar
ST TET & | WAL AW T T FETE A
fofezT oea ©7 35% gfgwfai @
Rt $4 g % 3 937 § qiFd ggaa
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FH H Az A A I I ST
g1 stam =17 3 & A = @

s, W g & faeer F
ARA #iT wfaers & g fafaed Y
S FTHE TL AT TE FIHT Al 0T G
G IFTE 1 m@ & aaq g fafee
|IET § geT T8 F 9 UIEigEr
s & foy ®ag AW T80

o, &9 91 BWIL gEF ¥ OF
AT 1T g T A% qg ararar
AT waed At neqiAr § dar frar @
I ot o s g f§ ow s
T Ter W § A fF arfawr
TS FF O 84 € | THE) 9% A
7Y faar s s &)

F HIAAE T, ST g T,
%rréanq‘sr'r‘aq.w FE &, 9% TUW@-

U | SER T azhﬁr agt
mmra I

PRCICE|

Mr, Chairman: I would request
every hon. Member to conclude in five
minutes. Shri P, R Patel

'ﬂED o AT (ﬁTgﬁ:ﬂ‘) D AT
a7 e, s‘tn'& feaqw oz 2 fF amo¥
i | W 2, IEE WY 9T gy
F| 7 AE AT ﬁfngfara’l
AT 5T F TE F) T F, ITH
TN FT WG AT G | 6 §WT A
W #iT feee FT o) Q9T 59 G R,
FEY THIR A A7 d5@ ) q6T W7
e gl feemar §

Mr. Chairman: I will keep your ob-
servation in mind, I desire to accom-
modate as many as possible. So, every

hon. Member should confine himself
to five minutes, Shri Patel.

Shri P. R, Patel: I do not want to
speak. No, Sir, I would say I will not
You hear me first. '
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Mr, Chairman: May I point out that
I will have to eall him to order? This
is not the way to address the Chair.

Shri P. R. Patel: First hear me
and then say anything.

Mr. Chairman: It is a general
rule.

Shri P. R. Patel: As a protest, I do
not speak at all.

Mr, Chairman: All right. Shri Shiva-
ji Rao Deshmulkh.

Shri Koya (Kozhikode): My group
was not called on any demand.

Mr. Chairman: The time is limited.
So, 1 want to accommodate as many
speakers as possible.

Shri P. R. Patel: In the beginning
you give 15 minutes and in the end
you say only 5 minutes. That is not
proper.

Mr, Chairman: Unless the House is
ready to cooperate, I cannot satisfy
the demands of all. I will try to ac-
commodate as many as possible pro-
vided they confine their remarks to 5
minutes.

Shri Shivaji Rao S. Deshmukh: Sir,
while thanking you for having given
me an opportunity to participate in
this debate, I wish to lay stress on the
fact that the nation today is at very
dangerous ‘crossroads. We are on the
one side faced with the danger of ex-
ternal aggression, while at the same
time, things have taken a turn which
go to prove that even our internal
security is at Stake. Therefore, at such
a crucial time, Wwhen the reins of
power are in the hands of persons in
whom the nation has confidence, I
must congratulate Nandaji for the
efforts he has made towardg establish-
ing ‘he integration of this land. One
of the dangers to our internal security
is in the industrial sphere. As a
Gandhian trade unionist, I have no
doubt in my mind that Nandaji would
succeed not only in maintaining poli-
tical stability in this land but also
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will see to it that industrial produc-
tion is no* allowed to suffer.

Sheikh Abdullah happens to be
released and it has been stated to be
a ‘calculateg risk’. After all, he hap-
pens to be an individua] and his
utterances so far go to prove that
according to the common law of ‘he
land, he can be openly held guilty of
treason, because we have amended
the Indian Penal Code to the effect
that anybody pleading for secession.
wha'ever be his status is guilty of
treason. So, whether a man, who in
the circumstances can be held guilty
of treason, has access to the Prime
Minister and whether *he Home Min-
ister is not prepared to tackle this
man according to the law is a ques-
tion which the Home Minister has to
answer today on the floor of the
House. In the present circumstances,
since the Indian Penal Code is not
applicable to Kashmir, Sheikh Abdul-
lah cannot be tried on the charge of
treason. 5o, my first request to the
Home Minister shall be to take steps
to see that at least that portion of
IPC and if possible the whole of it is
made applicable to Kashmir State.

My anxious desire is to see that
Nandaji is in a position ‘0 achieve
internal integration. This is no: pos-
sible to achieve unless all processes
for integration are accelerated. After
all, "he process of merger is a process
of integration. Therefore every step
that the Government of India will
take to keep Goa away from Maha-
rashtra is bound ‘o disintegrate that
portion of India which js most vital
to us. By our same approach towards
the question of integration of Kash-
mir we ana at the threshhold of a
situation whepn people doubt whether
we will be able to maintain Kashmir
with us. So, if Goa is not allowed to
merge and helped to merge with
Maharashtra. 1 am afraid the process
of disintegration and the Portuguese
elements in Goa will be strengthened.

The border dispu'e between Maha-
rashtra and Mysore has been hanging
fire for a long time and every day
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that passes is bound to ageravate the
feelings of the people living in the
border areas. While facing the border
issue with China, we cannot 3y with
justification that border disputes in the
States shall be allowed tg hang fire, 1
have no doubt ‘hat Nandaji's approach
in this fielg will prove successful. I
have no doubt that with his sincere
approach, he wil] be in a position to
bring the Chief Ministerg of Muha-
rashtra and Mysore together and ask
them to adopt a formula which has
been adopted so far in the past in the
horder dispute betweon Madras and
Andhra, whatever be 'he nature of
the dispute a formula which has the
single merit that it is not harmful to
anyone of 'hem

Shri Basappa: The States Reorga-
nisation Commission have rejected it.

Shri Shivaji Rao S, Deshmukh: We
are chargeq with expansionist desire,
when we are more anxious to see that
the people of Mysore who are with
us, who logieally should go to Mysore
and when they are anxious that they
should go to Mysore, are even forced
not to proceed further possibly under
the pretext that the border dispute no
more exists. It was a solemn assur-
ance given by the then Home Minis-
ter, whep the States’ reorganisation
was effec’ed that all border disputes
in adjoining States wil] have to be
solved according to a principle which
has been stated by the then Minister.
I only wish to reming Nandaji of this
fact that he will take early steps to
see that this cause which is likely ‘o
affect the feelings of brotherhoogd bet-
ween Maharashtra and Mysore is not
allowed to proceed in such a way that it
ultimately estranges the feelings bet-
ween the two leaders. The Chief Min-
ister of Mysore has unequivocally
stateq on the floor of the Assembly
that he stands for the merger of
border arrag of Mysore State with
Maharashtra if certain principles are
adhered to, Ang that principle has
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been evolved. Therefore, 1 earnestly
request Nandaji to see that carly
steps are taken io solve the Mysore-
Maharashtra border dispute,

_Sl‘lri Basappa: He says the Chief
Minister has agreed to that formula.
He has not agreed.

Shri Shivaji Rao S. Deshmukh:

1

am quoting the very words of the
Chief Minjster of Mysore,
Mr. Chairman: His time is over,

He will kindly resume his seat.

Shri Shivaji Rao S. Deshmukh: 1
will just finish this sentence and re-
sume my seat in a minute.

Mr. Chairman: Not a word more. ]
cannot conduct the proveedings
this fashion. Shri Saraf.

in

Shri Sham Lal Saraf: Sir, the time
has been extended because certain
aspects have come up here about
which very little has been said. So,
kindly permit me to take a few
mnutes more, ..

Mr. Chairman: No, no.

Shri Sham Lal Saraf: 1 congratu-
late the Minister anq the Ministry of
Home Affairs for dealing with the
situation that has arisen in the last
few months, I was in Kasaimir and
that very night arrived there, when
that sacred relic disappeared from
one of the shrines there and simul-
taneously a number of things hap-
pened. As you know, Pakistan raised
the question in the Security Council
there was sabotage in Kashmir;
there was the trouble in Assam =2nd
genocide in East Pakistan. A number

of things happened about which 1
have no time to speak now. I will
say that our enemies within and

without tried to harm India at a time
when things woulgd have been very
bad for us. I must heartily congra-
tulate first the Minister of Home
Affairs and then the other colleagues
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in the Ministry, particularly the
Home Secretary and the other offi-
cers, who were deputed to Kashmir
at a time when the then Government
there had collapsed in no time with
the disappearance of the sacred relic
from one of the shrines there. In
spite of the fact that the conditions
were unfavourable to them and there
was every apprehension of their being
misled, misguided and misinterpreted,
even then they tackled the situation
wonderfully well, I happened to be
there and I had several occasions to
meet them. I saw how carefully and
tactfully they did it. I, on behalf ot
the entire Kashmir population, Mus-
lims, Hindus and everybody, heartily
congratulate them, congratulate the
Ministry for having conducted them-
selves wonderfully well,

My hon. friend referred to the
whispering campaign. I wouigd ask,
what whispering was there? After
all, our attitude to the officers has to
be that implementing of Government
policies or administration is left to
our services, Certainly, one or two
political matters came up on which
decisions had to be taken. I had ncca-
sion to talk to these friends, give
them my views and hear them also.
Naturally, as officers of the adminis-
tration they could not take a decision.
They had to wait for the decision
from the Centre, from the Minister
and the Government. If delay has
taken place, it is no fault of those
officers, whether they were Central
Intelligence Bureau officers or the
Home Secretary and hig colleagues,
They have done wonderfully well 1
am not the only one who says like
this. I may tell you that those very
people who organised themselves into
the so-called Action Committee in
which a number of Sheikh Abdul-
lah’s colleagues are there, unani-
mously passed resolutions in  big
gatherings welcoming the Centre
tzking over of the administration of
the Stata and handling it well to
evervhodv's satisfaction. No  doubt,
it thig delay on political decisior. had
taken piace things would have been
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much better. Anyway, those cfficers
are not at all responsible, and 1 say
this with a full' sense of responsibi-
lity. 1 again pay my compliments to
Shri Nanda for handling the situa-
tion in a wonderful manner. I also
congratulate his colleagues who went
to Kashmir and saved the situation
wonde. fully well.

Shri Basappa: I have
plimenteq the Minister.

also  eom-

Shri Sham Lal Saraf: Seccoundly,
Sheikh Abdullah has been released, I
would humbly claim to have been
one of his associates and lieutenants
for nearly three decades. When we
had trouble with him, when we had
differences with him, perhaps this
humble gelf had to face it and I faced
it very squarely at that time also.
But today, T wholeheartedly wel-
come his release. I may tell my hon.

friends here, I do not think that
heavens have fallen on earth with
Sheikh Abdullah's release. 1 can
assure my colleagues that our men
in Kashmir, Muslims, Hindus and

everybody, will face anyone if he
goes wrong, whether it be Sheikh
Abdullah or anybody else. The way
in which speeches are delivered here,
I may assure my hon. friends, is not
going to help us at all. After all a
person hag been released nearly after
10 years and 8 months. Why he was
there, how he was there, I am not
going into those details now. I only
want to say this much. After all,
some allowance has to be given to a
human being, He has come out. Let
him say what he wants to say. I can
assure you ... (Interruptions). I
would request hon. Members to listen
to me. T have to fight him. You are
not to fight him, I assure you that I
will be the first man to fight him
(Interruptions). But there is one
thing. The man has come out now.
Few politicians may differ with Shri
Jawaharlal Nehru,. but T personally
know that the entire country is by
him. Tmmediately after his release
Mr. Abdullah said that he would meet
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the Prime Minister. In spite of the
fact that I met him and I hag dis-
cussions with him, apart from what I
said and what he told me, I still
cling to the hope that after meeting
the Prime Minister he might come
round. If that does not happen, 1
can assure my friends here that my
friends, my colleagues in the State,
will face him. You are not to face
him_. I only want you to be firm here
in the Centre. We in the Stale will
face him and face him like anything

But I only want ‘to submit one
thing. While discussing these matters
certain things have been said. 1
wholeheartedly condemn the approach
of Shri Anthony in his gpeech yes-
terday. He condemned every Indian,
every Hindu, every Congressman as a
communalist, It is a lie. I repudiate
it with all the force at my command.
It is because the majority of the
Hindus, the majority of the Indians
are in the Congress that our secular
idea] is alive and kicking. I can assure
my Muslim brethren living in this
country that there can be no differ-
ence either in the law or in the Con-
stitution or in the dealings with any-
body, between me, Shri Badrudduja
and others. I was very happy to
listen to the speech of Shri Badrud-
duja. It was a wvery well baianced
speech. ] know how he has suffered,
how his kith and kin have suffzred
and how our brethren have suffered
in Bengal. All the same he spoke in
a restrained and well balanced way.
I congratulate him on that. ] assure
him and every body that we will
never believe in this thing that
because Pakistan has chosen a policy
by which she is put into trouble and
our Hindu brethren had to come
back, we must send away the Mus-
lims from here. I rtepudiate this
theory. This theory will never help
us. It has nmever helped us and I do
not think it will ever help us. Let
everybody in this country know that
according to our secular ideology, our
Constitution, whatever religion one
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may follow one is absolutely safe in
our country. He ig absolutely free in
this country as I am, as Shri Khadil-
kar ig or anybody else is.

Mr. Chairman: The hon. Member
should conclude now.

Shri Sham La] Saraf: But there is
one “thing.

Mr, Chairman: No, no. Order, ovder.
I have given him two more minutes.
1 am sorry. He will have to resume
his seat. There must be self-imposed
discipline, otherwise I cannot conduct
this House.

Shri Sham Lal Saraf: [ will wind
up.

Mr, Chairman: No, Sir.

Shri Sham Lal Saraf: We want jus-
tice.

Mr. Chairman: I hope Shri Saraf
will excuse me. I would request him
to co-operate with the Chair.

Shri Sham Lal Saraf: All right, Sir.
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[sfradt Tmga fawg(]
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Mr, Chairm2m: Shri Koya,

Shri Koya (Kozhikode): Mr. Chair-
man, I wish to express my thanks for
your giving me this opportunity, after
four days of continuous tapasya. . .

Shri P. N. Kayal: Mr. Chairman, Sir,
at the outset , . .

Mr. Chairman: Order, order. I have
called Shri Koya.

Shri Rama Chandra Mallick: Mr.
Chairman, when the Deputy-Speaker

was in the Chair I was told that my.

name is there in the list.

Mr. Chairman: At the request of
the House, the original decision was
once revised,

Shri Rama Chandra Mallick: I saw
my name

Mr. Chairman: Will you please re-
sume your seat?

Shri Rama Chandra Mallick: Your
ruling amounts to . . .

Mr, Chairman: Please resume your
seat, Once the decision of the House
was revised. Now, Members are still
getting impatient. After all, I have
got to accommodate as many Members
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as possible within the time available
or .at my dispesal. I am trying to do.
it by giving every Member five mi-
nutes. Yet, every Member is exceed-
ing that time limit. In this situatiom,
it is very difficult to accommodate
every one. They might be accommmo-—
dated at the time of the Finance Bill.
Therefore, 1 would request ewvery
Member tp help the Chair to keep or-
der in the House After all, if there is:
disorder every time somebody’s nams-
is or is not called, it is not in keeping'
with the dignity of the House.

Shri P. N. Kayal: A Member is not
getting even a single chance to speak
while some olther Members are getting:
as many as three chances to take part
in the discussion, which is very um-
fair.

Shri Koya: Mr. Chairman, 1 will not
take 5 single minute more than you
have allotted to me. The moment I
hiear the bell I will sit down. 1 know
the difficulties of the presiding officer
as also had the privilege of being
a Speaker of my Assembly for a short

time,

An bon, Member: Sit down.

Shri Koya: Who are
me to sit down?

you to tell

I wish to express my appreciation
of the solicitude and promptitude with
which the hon, Home Minister went to
the rescue of the suffering people, the
quick ang clear grasp he came to have
over the situation and the firm steps
and mreasures he took for relieving the
situation in Calcutta and other places.

At this juncture I do not want to
add to the heat that he had generated.
I only request the Home Minister to
see that rehabilitation of the uprooted
people of the minority community im
Calcutta is expedited. I had been to
Calcuita and I had occasion to speak
to the Home Minister about it. He:
was very svmpathetic. I have seen
those people who have become up-
rooted from the bastis. I have seem:
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tnose people living in open air. They
are innocent people. They are

citizens of India. They are the blood
of our blood and the flesh of our flesh.
They are Indian citizens. It was not
their fault that something happened in
Pakistan. It would have been better,
it would have been very good, if we
had behaved better towards our mino-
rities and accused Pakistan. How nice
would that have been! What a grace
would we have got in international
councils ! 1 still believe that the riot
was all preplanned. I have seen the
markings on the houses. Mulsim
houses were marked ‘M’. It was pre-
planned affair. I wonder, how our CID
and centra] intelligence people could
not find out these miscreants and their
plans. 1 have seen houses whose iron
girders were all destroyed. Dynamite
was used it was obvious. Anyhow,
what has happened has already
happened, The only thing we can do
now js to take stern action against
the miscreants and see that the up=
rootéd people are rehabilitateq . .
(Interruption). Therefore, I hope that
the Home Minister will rise to the
occasion and persuade the Bengal
Government to gee that something is
done.

I am very happy that we could
begin this debate on the Ministry of
Home Affairs in a very good atmos-
phere after the very wise speech of
the Prime Minister when he was
counselling patience about Indo-
Pakistan relations. The debate began
just after the hon. Shri Nanda placed
his statement on the Table about the
Indo-Pakistan relations. T do not want
to add anything t0 what he has said
because that will spoil the situation.
We are now trying to discuss all our
problems with Pakistan for an ami-
cable solution in a friendly atmopshere
and even though we disagree with
many of the points of Pakistan, I do
not want to spoil the amtosphere that
has been created. Many of the points
suzgested by the Government of India,
by the Home Minister can be imple-
mented ever without wating for
Pakistan’s consent. For example, there
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is the question of asking for the co-
operation of the press.

Mr, Chairman:
time is up.

The hon, Member's.

Shri Shinkre: Mr. Chairman, 1
thank you very much for giving me
this much cherished chance which has
Come my way after about one week's
sustained ang patient waiting. Last
Saturday the hon. Minister without
Portfolio, Shri Lal Bahadur Shastr,
informed the House that there 1s
already a move to get the constituenc
that I represent, that is, the Union
territories of Goa, Daman and Diu,
under the purview of the Home Min-
istry. It is definitely g step in the
right direction. But, through you, 1
woulg likxe to warn the hon. Home
Minister that this assurance from the
hon. Minister without porifolio will
not be enough because the worst op-
poser or contender thay the Home
Ministry will have to deal with is the
Ministry of External Affairs. You
have certainiy come across the criti-
cism or the description levelled against
the Ministry of External Affairs of this
country, Many a time it has been
described as a state within a state.
So, I think the hon. Shri Nanda will
have to deal very squarely with the
Ministry of External Affairs whose
best interests and worst interests also
will be to maintain the Union terri-
tories as they are, under their pur-
view because there are various types
of vested interests.

We saw the other day that it was
also Shri La] Bahadur Shastri who
informed this House that from Pondi-
cherry there was some sort of
opposition to bringing the State of
Pondicherry within the purview of the
Home Ministry. It is_not very strange
or extra-ordniary to expect that in
this Union territory, that I presently
represent, also some vested interests
will grow and only the procrastination
from the Government side will only
help the growth of such wvested
interest. Tomorrow there may come
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-opposition also from the present Union
territory of Goa, Daman and Diu.
It is quite easy to create vested inte-
rests or at least to let the existing
.ones grow to most undesirable propor-
tions. I may inform you that such
vested interests are of various kinds.
I myself can be placed in such an
atmosphere that tomorrow 1 may
create a vested interest in this ques-
tion. You know very well that while
on an average a Member of this House
vepresents something like 1 million
people, I represent less than a half
a million people. This Union Terri-
tory has two representatives in this
House and has a cabinet functioning
at home in Panjim that is the capital
of this Union Territory. Tomorrow,
the people—I do not exclude myself
from them—might feel that it is far
better to have some sort of a repre-
sentation, although in a limited
‘sphere, than to merge with a bigger
State or a larger State though that is
a natural solution. As I said earlier,
it is a step in the right direction
bringing this Union Territory under
the purview of the Home Ministry. I
think it is a first step towards attain-
ing the merger of the Union Territory
with the adjoining State of Maharash-
tra as far as Goa is concerned and
Daman and Diu in the adjoining State
of Gujarat,

Mr. Chairmam: The hon. Member
should conclude now.

Shri Shinkre: The guillotine as
announced by you in the very begin-
ning has taken half my courage. I
had much to say. But anyway, 1
would earnestly request the hon.
Home Minister to devote all his atten-
tion to this and I will once again
repeat that the worst enemy will be
the very Ministry of External Affairs
that he will have to overcome.

Shri P, N. Kayal: Mr, Chairman,
Bir, after Independence, there was a
mental revolution, a phychological
revolution, in this country and that
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resulted actually in the form of all
round work in agricultural, industry,
publie utility services and so on. But
though the demand was very high,
production was less. People's extra-
vagant nature creates wants, as I find
while I go to Paharganj bazaar an
ordinary man carrying transistor on
his cycle. This extravagant nature
also creates wants. All these things

create corruption. For everything
this administration should be held
responsible.

Now, Sir, the question is. What are
the problems in this country today?
One is the communal problem and
the other is the general law and order
problem. About this communal pro-
blem, I want to say that this commu-
nal problem in India is nothing but
a reaction of action in Pakistan. Seo,
I do not think this Ministry of Home
Affairs of ours can help in this regard.
Though they are trying to curb com-
munal disturbances in the country, 1
do not think they will be able to do
it successfully, as Mr. Badrudduja
asked for it, because it is an effect of
the cause and that cause arises in
Pakistan.

About the general law and order
situation, I do not think as per con-
ditions prevailing in this country any
Home Minister can help much in this.
I can tell you things one by one.
In the villages, not a single police
officer is really honest. Even in Delhi
itself, I know, while you want to park
your car on the road near Paharganj
bazaar, the stall keepers block the
road. In Calcutta, you cannot just
leave your car for even 5 minutes and
go to see your friend somewhere in
office or in the house. Speaking
about my own case, I had to make
payment for three false trunk call
bills. First, 1 asked for an enquiry,
and the report wag as usual. But
then I again pressed for an enquiry,
saying “How can I pay Rs. 100 for
trunk calls which I had never made?".
Then, the general manager wag kind
enough to take it up, and ultimately
1 got some relief,
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Speaking about the press reporters
in this country, even they are not
free to work in this country, because
of corruption in various forms and
because of the influence of (heir
bosses on them,

So far as the Communist Party is
concerned, 1 have seen in my own
State that they go among the agricul-
turists and try to create a dispute
among the landholders and their ten-
ants, and when they are in the courts,
the party people just fly away.

As regards the UPSC, we have
already heard about it.

So far as medical services are con-
cerned, I had taken a patient to a
hospital, and I have seen how the doc-
tors and the nurses behave. My rela-
tion is still suffering for the last five
months or so from a small injury,
*which he had sustained earlier.

16'43 hrs,
[Mr, DEPUTY-SPEAKER in the Chair]

I know fhat in my own, 'State an
MLA is in collusion with the local
SDO to grab whatever relief is to be
given to the people.

When things have assumed such a
dimension, how could the Home Min-
ister fight it? Of course, the hon.
Home Minister is honest. So far as
the Santhanam Committee's report 1s
concerned, I feel that it is of no use,
because it is a medicine for external
application only, if that is applied, the
disease will hide deep into the body.
‘Sa, we should be very careful about
this. What I would like to suggest is
that we shall have to do something
on the political plane.

Mr. Deputy-Speaker: The hon,
Member should try to conclude now.

Shri P. N. Kayal: 1 shall tell ycu
one thing more before I conclude. I
am sure you will kindly agree with
this House, because the desire of the
House is such, that let us have a reso-
lution in this House and let us fix a
day for discussion whether the law
and order situation is favourable or
not favourable. Let us discuss that
resolution on some day.
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Shri Nanda: Mr. Deputy-Speaker,
Sir, at the outset, I would ex-
press my deep sense of distress
and sorrow over the fact that
the smooth course of discussion

on the Demands of the Home Ministry
was marred yesterday towards the end
of the day. Such things cause damage
to the prestige of the nation and they
do harm to the vital interests of the
country. This House has to set an
example of dignity and restraint. The
people will look to it for that exam-
ple, and all of us have to assist the
Chair in maintaining that dignity and
decorum which is expected of this
House.

In the course of the discussion that
we have had, this Ministry had been
dealt with very generously. Sym-
pathy has been showered on the Min-
istry because of the fact that it has
had to face a great deal of strain and
stress, and we were told that some
storms were brewing ahead. I would
like to submit that we shall try to
brave those storms with all the
strength that we have.

It was said that this Ministry had
a pivotal role in the administration of
the country. The simple things
which I and my colleagues and co-
workers. have been able to do during
these days have been magnified. We
are overwhelmed by it. That shows
the generosity of the House and we
shall try to deserve it more.

The Home Minis'ry has varied res-
ponsibilities, and its activities cover a
very wide range. The main function,
as I understand it, however, is, in an
overall sense to preserve the social
and political infra-structure so that
the life of the community moves
smoothly and the economic and other
functions proceed without in‘errup-
tion. I would like to submit that so
far as the Home Ministry is concern-
ed, ‘he less is heard of it, the lesg it
comes into the picture the better for
all concerned. It is something like a
fire fighting apparatus. Any social
malaise, any poli‘ical trouble, any
economic upset somehow gets project-
ed into the working of this Ministry-
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and ag difficuly times and periods,

strains and stress increase, multiply,
this Ministry has to face a severe lest.

1 shal] take the time permit'ed to
me and shall make use of it in deal-
ing with a few major problems which
concern the Ministry, specially in the
contex” of the present situation. The
most important task, in my view, is
to create: conditions in the country so
that the people of India can stand up
in confidence and strength to face the
aggression on the soil of India, to
preserve the in egrity and indepen-
dence of the country. Closely rela-
ted with this are other essential re-
quirements that the efforts at develop-
ment of the country are pushed for-
ward vigorously seeing that the inter-
nal conditions, for which we are
responsible, are such that this pro-
cess is helped and not hindered.
These objectives and disirable aims
can be realised only if these is
peace and security and social
and political stabili'y and if we are
able to give tp the country a sound
administration—speedy, efficient and
honest. Without a pervasive sense of
security, without peace and stability,
it wil] not be possible for the country
to make economic and social progress;
the progress will be arrested, the eco-
nomic and social aspirations if the
people will not be realised, and fur-
thermore, in the context of the
defence of the country, that degree of
solidarity and cohesion which we have
to develop may not be there. I shall
first deal with this problem which is
facing us now. But I may add in con-
tinuation of wha* I have said now
that it is in this particular context
and it is having in view these high
purposes that we shall function, my-
self, my colleagues and co-workers,
and shall make our contribution to-

wards these constructive ends. We
shal] be testeq by that.
I was referring to the main task.

The first thing naturally for us is can-
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cerned with the law and order and.
security of the coun'ry. It is the
primary responsibility of the Home
Ministry, the Government, fo do-
everything possible to kéep down.
crime. The volume of crime is a kind.
of index of ‘he social health of the-

community. I do not propose to deal
with the statistics of it. My colleague,
Shri Hathi hag said that there  is.

some decrease i the volume of crime-
in 1963 when compared with the pre-
vious year. It is so, but it is a very
marginal improvement. I do not at all
want to take any credit for it, and I do
not want to draw any inferences from
it. And there is also no question of
drawing any solace from the fact that
in the matter pf crime, we are some-
what better than some other coun-
tries. The wvolume of crime, in the
ordinary course, may be comparred to-
the incidence of physieal ill-health in
the community. A certain degrce of
morbidity cannot be avoided, but
when it goes beyond a certain limit
of tolerance, then special measures
and steps have to be taken.

These communial disturbances we
can compare to the outbreak of an
epidemic and it is a call on us, on the
community continuously to be on its
guard agains' them. We try to evolve
preventive action and protective devi-
ces, and all the time precautions are
taken against i‘. I believe that it is
possible for wus—it should be—to
secure a substantial decline in the
volume of erime in the country. This
is my conclusion after some study of
the subject.

For this purpose, we have to bring
about certain reforms in the police
system which should include methods
of recruitment and training, equip-
men* of the force. certain facilities for
the police foree, and also, when Wwe
expect of them that they should do
their part, we have to do our duty
‘o them. The living conditions of the
police have to be improved. gspecially
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in the matter of housing. We have
been able to do something by loan.
assistance to the States. I think much

more should bs done.
to do that.

We are trying

Coming o one or two special pro-
‘blems relating to law and order, I
believe much more attention has to
be paid to the role of the people and

voluntary agencies and fuller collabo- "

ration by them with the police. Today

the policeman is looked upon as
.an enemy, angd not as a
friend and helper as he should

be. In the matter of relations bet-
ween the police and the people, parti-
cularly after independence, and parti-
‘cularly in a democratic State aiming
at the establishment of a socialist
society, the situation should be very
different from what it used to be and
what it is.

1 have to make special mention of a
phenomenon, about which I knew
something before also, but I came up
against it sharply during recent weeks.
Members can possibly guess what it is.
‘It is the institution of organised
Eangsterism, anti-social elements,
goondaism. The goondas are 3 major
threat to the peace and good govern-
‘ment of this country. Their presence
detracts from the freedom of the citi-
‘zen. Steps will have to be taken to
liquidate them. These goondas belong
to all communities, and they are
found among the followers of every
religion. In fact, they have no reli-
gion at all. A goonda cannot be called
a Hindu, Muslim, Christian, Sikh or
parsi. The goondas function in an or-
ganised manner. I have seen some-
thing of the way in which they or-
ganise; it is a loose organisation, but

‘they function in an organised manner.

They come into the picture in all
anti-sacial activities. Apart from these
communal disturbances. I find that
thow: have a part in large-scale erimi-
nal activitv. The¥ have got resources.
Thes are well-equipped. The origin
nf numerous thefts and burglaries
whirh take place in urban areas in
‘big citirs can be traced to them mnst-
Tyv. T do not think that we can say
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that they start these commural dis-
turbances, but I am sure they are a
powerful abetling factor, and they ex-
ploit the situation and lead to the
worsening of the siduation. Of that I
have no doubt at all.

Shri Hem Barua: Where do they
get the resources from, these goondas?

Shri Nanda: From our innocence.
Shri Hem Barua: Where do they

get their resources from, these goon-
das?

Shri S. M. Banerjee:
vesteq interests,

From the

Shri Nanda: For instance, in Jams=
hedpur, there are so many croreé
worth of stores transcations, theivery,
ete., and all that. Whereever there is
money they can have a share in it in
many ways. But I am also thinking
of it 3s a human problem. Some
steps will have to be taken—not as a
matter of criminology—but by way of
social rehabilitation. Something has
to be done on a fairly large scale on
the social, moral and rehabilitation
plane.

I now come to another problem
which I had not originally thought of
dealing with at length. We haq dis-
cussed it before here—the question of
communal disturbances. Considering
some of the things which have been
said here—I think I have o give some
time to it. It is of course natural
that the dominant theme of the dis-
cussions shoulg be the grave happen-
ings across the border ang the repur-
cussions of those happening: in cer-
tain parts of our country, particularly
eastern States. The situation which
looms large before our eyes and effects
us deeply is the double tragedy: on
the one side ceaseless flow of refugees
into our country from Pakistan and on
the other, the communal disturbances
in our country as a result of that. We
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know enough of the persecution and
atrocities and all that to which the re-
fugees who come to India are sub-
jected, the horrors of through which
they pass, their arrival in a complete
state of destitution. Mosty ¢f them if
not all are in great distress. It is
not possible to make any precise esti-
mates of the pumber killed or of the
extent of loss of property. From
what we have gleaned and gathered
we fing the number is staggering. But
it is also true that the number of per-
sons killed and malmed here, in this
country as a result of communal dis-
turbances, is on a fairly large scale. I
have seen the tragic plight of these
people, who were affected by these
communal disturbances and disorders
T can say personally that I lost appe-
tite; it was not possible for me to
eat on those days when I saw the
hospitals full of injured people.

I may refer to one or two things in
this context. One would agree that a
man revolts when he encounters this
ugliness and evil—so much of it. But
one should not take a gistorted view
of things. It does not do any good;
it does not help. It is true that one
becomes deeply affected ynder the im-
pact of the scenes. of the harrowing
storles of cruelty and savagery. But
we should not allow our minds to be
warped and become unbalanced Such
an attitude causes provocation and
creates tensiong and leads to further
tensions and reinforces the wrong
trends. These things are not good
from any point of view. For gxample,
I mention this with a bit of hesitation
—something wag said to the effect that
every member of the minority com-
munity moves under the shadow of
death in this country. This is some-
thing

An Hom. Member:
shadow of death.

Under the

Sh-i Nanda:
shadow of death.

Yes; wunder the
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Shri Frank Anthony: It
“every".

was not
That is quite wrong,

Shri Nanda: That is why I said “to
the effect.” To say, “every now and
then, every now and then "—the effect
of it was that.

Shri Frank Anthony: That is a
complete misquotation. ] have got
wilh me the script here. “How?"—This
is the seript......

Shri Nanda: Let me be allowed to
proceed. (Interruptiom).

Shri Bhagwat Jha Azad: That was
the effect of his speech.

Shri Frank Anthony: It is a com-
plete distortion of what I said.

Mr. Deputy-Speaker: Unless the
hon. Minister vields, the hon. Member
cannot proceed in this way.

Shri Nanda: I read it. He said,
“every now and then” and again
“every now and then.” This is a

travasty of truth, and not merely a
gross exaggeration. It will be mini-
mising—it will be an under-estimate—
it T say it was gross exaggeration.
The people, in the normal conditions,
live in this country in peace. harmony
and amity. That is the normal state
of affairs. I see and I go about. I
am not limited to any certain or a few
places in this country. I see every-
where what kind of life there js for
the minority communities. Generally,
for the most part, from day to day,
year in and year out, it is peaceful,
and they live in dignity and peace.
The things which the hon. Member
mentioned are rare. scarce. A few
things here and there, in certain
places, are exceptional and abnorma?

The hon. Member thcre made a
complaint that Muslims here lived in
a state of helplessness. He said that
the Muslim minority had no chance
of relief and redress. This too has no
relation to the facts of the situation
at all. The assurance which T gave
in th- course of the communal distur-
bances. the approac™ of the Centra}
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and the State Governments to these
probiems and the determination with
which the administration grapples
with these problems should remove
any kind of false idea, misgivings and
apprehensiong in that respet

Because of this, I will say some-

thing about what has happened. 1
want to  stress two  things.
First, the occurrences * here have

not been generated in this coun-
try initially; they are in the nature of
repercussions of what happened in
Pakistan, about which there can be
no doubt.

Hon. Members: Hear, hear,

Shri Nanda: I would also add that
I speak with a sense of great respon-
sibility about it. Secondly, 1 want to
say about the policy that we are pur-
suing. It is hearteaing that there is
complete unanimity in the House with
regard to the essential aspects of this
great problem, about our basic policy.
The very fact that ther. is full sup-
port of the House lor the policies
which we have hitherto adopted en-
courages me. I pave ar. assurance in
Calcutta, and I have repeated it seve-
ral times, that all the resource; of
the State, all the powers that we
commang in this country will be used
for the purpose of saving the life of
any, every single perssn when he is
exposed to the perils of commu-
nal fury. That remains; that stands.
This assurance will be backed up by
stern action and strong measureg to
prevent the outbreak of communal dis-
turbances to quell them as soon as
possible.

At an early stage ] gave & warn-
ing to the States, when we sent ins-
tructions, that the officers in charge
of maintenance of law and order
should act promptly and effectively to
put down any disorder. They have
been assured that they will have the
full support of the Government in
any effective action they may take
against communal riots. Very soon
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we sent out a further
warning to al] the officers concern-
ed—the magistracy and al] ranks of
the police were told in unambiguous
terms that any hesitation on their part

in taking strong action and to break

by force a riotous mob or a mob intent

on violence would be tieated as ga
grave dereliction of duty ang they

would be punished. All powers avail-
able to the Government under the
ordinary law and under the much-

maligned Preventive Detention Act and

the Defence of India Rules are being

evoked and will he evexeg to the re-

quired extent to deal with trouble-

makers and instigators. Directions

have been issued that auti-social ele-

ments and goondas should be rounded

up immediately. That is a precaution

which hag to be taken everywhera at

once and delay in that does cause
harm.

17.60 hrs.

While all the coercive forces of the
State have to be applied fully in such
a situation, they success remains par-
tial unless the communi‘y i.e, the
moral force of Public opinion js mobi-
lised, I found that in Calcutta the
arrangement that was made of joint
teams moving in the afTected areas
with the full backing of the Govern-
ment had a very good effect. There
should be citizens committee all the
time, but in any such situation, com-
posite terms representing all parties
moving about can create confidence
and a moral effect, which nothing else
can do. I may add that thie should be
done without importing sny political
angle into it. This is a humanitarian
arrangement based on humanitarian
considerations., This is the action im-
mediatelv to be taken for the purpose
of stamping out riots.

There are other things like preven-
tive action and detcrrent steps which
have to be taken also. Side by side
with the stringent enforcement of
law, there should be vigorous investi-
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[Shri Nanda]

gation, of criminal cases, speedy
trials and deterrent sentences. These
are some of the things which—I found
‘in the course of my visits-—have to be
done. There should be widespread
searches for the recovery of weapons
ang stolen property and in suitable
cases imposition of collective fines.

One of the weaknesses brought out
in the recent disturbances was con-
- eerning the security arrangements in
the steel plants at Jamshedpur and
Rourkela. References have heen made
to that. I have come to certain con-
clusions. Apart from preventing at
any cost the manifestation of com-
munal disturbances in jndus ria] areas,
it is equally necessary to ersure that
the functioning of these vital under
‘takings does not suffer a setback;, par-
ticularly in those indusirisl plants
which are engaged in the important
task of building up our .lefence,

Government have, therefcre, drawn
up a scheme to establish s centrally-
‘organiseq security force which can bae
‘entrusted with the security dutieg in
public sector undertakingz. Important
private undertakings mav nlso come
in if they like. We have Lo consuit
the States. The draft cchem, has
‘been sent to the States ung I hope
they will agree. It is alsp p10oposed—
and I hope our frierd; who are con
cernedq with the lzbour movement
will also agre—that this security force
‘must be taken entirely out of the pur-
view of labour laws, industrial dis-
putes and all that kind of liiing. They
should remain absolutely immune
from all these influnnces.

Shri S, M. Banerjee: Are you going
to bring som> legislation to that ef-
fect?

Shri Nanda: We will do that. I
will consult my hew friends. I hope
they will agree. I am not going to
impo3a it immediately. But we have
to do it quickly.
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In order to combat thiz evil of
communalism we requeste? 311 the
State Governments to take certain
measures to forestall these develop-
ments. Mention was made in the de-
bate about our intclligence system.
Why is it that we have to act after
a thing has occurred” Why did we
not anticipate thing:? I think our
svstem of in‘elligence has Lo be im-
proved. It is not simiply the intelb-
gence machinery which 133 to be
strengthened for that purpose. For
that purpose, varinu: other agencies
have to be pressed into service—the
local institutions, panchovats  and
others. All those wha remzin in touch
with whatever is happening chould be
pressed into servici: For this pur=-
pose the authcrities should become in-
formed of any aberrations in order
that they can take action quickly.
They chould become informed of gny-
thing which can create communal ten-
sions so that they may b~ abi2 to deal

with them at an eari; stage. This is
being taken in hand.
Then, there 1s on2 cther faclor

which. to my mind, had a power full
influence. It was thz effert or the
power of rumour. Rumours move and
wvou cannot catch them. Something
poes ahead and it goes on causing
damage. These have to be checked.
Dissemination of news likely to incite
communal passion should be checked.

Here the role of the Press comes in.
1 must say, generally, our Press has
conducted itself with a great deal of
restraint and a high sense of respon-
sibiiity. But I am also constrained to
point out that in the aggrevation of re-
cent communa)] disturbances a certain
section nf the newspapers is at any
rate not above plame. In the past we
have done so, and in the future also
we shall continue tp see that every
effort is made to secure the voluntary
co-operation of the Press in exercising
moderation but if a newspaper per-
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sists in taking a wrong course then the
law has also to take its course. I must
again pay a tribute to the vast majo-
rity of newspapers that they have
thrown their weight for maintaining
peace. I would appeal to the Press to
continue to mobilise public opinipn in
favour of good relations between the
communities and the cause of preser-
vation of peace.

R ]

A little while ago one hon. Member
Teferred to rehabilitation of those dis-
placed persons as a result of these dis-
turbances. I have seen what arrange-
ments have been made. On the spur
of the moment, as disturbances start,
it is d'fficult to make proper arrange-
ments. It will take some time. I
have found that as soon as possible the
authorities undertook to do whatever
was possible and whatever could be
done. But it is an important duty,
the foremost duty to ensure that those
people who are in the camps go back
to their own places. That was the
intention when we came with an ordi-
nance and then a legislation, so that
the sharks in Calcutta who want to
fatten themselves or profit themselves
by the misery of people are not allow-
ed to do s0. That is why these people
have been removed from the huts and
other places where they were. They
had to go back. Those who took pos-
session of them had tp be removed.
That had a very healthy effect im-
mediately, because then the disturb-
anc~ would not be there. They had to
€o back. They had to be given police
assistance in order to restore normal
conditiong so that they could pursue
their normal avocations. Every step
has been taken and further steps are
being taken in that direction. 1 have
learnt, when I moved round those
places, that most of the people in Cal-
cutta have gone back tp their houses,
though in a number of cases the hous-
es are not yet fit for normal habitation.
Rehab’litation assistance is being giv-
en to them for housing and other pur-
poses in the rural areas so that they
are enabled to carry on cultivation
and satisfy their other needs.

272 (ai) LS—8.

CHAITRA 26, 1886 (SAKA)

for Granis 11312
Here I want to refer to those peopls
who foment communal pass.ons and
hatred. I can say with confidence that
they are not going to be tolerated
We will deal severely with those win
do so,—those who exploit the commu-
nal situation. It is necessary to put
an end to these nefarious activities
because the risk that they create for
the nation is something which is dif-
cult to describe. 1 hope the House
will certainly endorse this approach.

I may again say to those who hawe
any doubt about it that equal tread
ment and full guarantee of protection
of the lives of the minorities is 2
fundamental article of faith with us
and that is mentioned in our Constitu-
tion. Therefore, I must stress this
that whatever the provocation from
the other side across the border, to
get worked upon that and to go into
a mood of retaliation does not help.
Whom does it help? When I was n
Jamshedpur, I saw a large number of
workers—crowds of them., I have
been in crowds and I can deal with
them. I first found that they wers
abusing in a high pitch. 1 talked to
them and explained the position. I
told them. What are you doing here?
This plant produces sp many trucks in
a day which goes for our defence.
What have you done? You have stop-
ped the work. We had tos bring im
police. Who is paying for it? We
are paying for it. How much of
money hias to be spent for the relief
and rehabilitation of the people affect-
ed by these troubles? Who iz going
to pay for it? We are going to pay
for it. By cutting off communication
lines, whom are you helping? Yom
are coming in the way of the defence
of the country. So, you are the ene-
mies of this eountry. This argumesnt
went home to them. Then they start-
ed shouting Z'ndabad and their mood
relaxed—when we explained the posi-
tion to them. I know the workers and
how tpo tackle them. They are good
people. They only, take more time to
understand.

This talk in terms of retaliation does
not help at all; rather, it hinders.
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Let us deal with the situation in a
different way. You kill an innocent
Muslim because an innocent Hindu has
been killed on the other side. There
is further killing of Hindus on the
other side and the vicious circle goes
on. How does it help us? It does not
help us at all.

1 may refer in this context to the
meeting of the Home Ministers of
India and Pakistan, which was men-
tioned here. I have just seen some
report in a newspaper “Habibulla’s
Delhi talk fails”. In the same report
it is mentioned—this thing was agreed
to or that thing was agreed to—which
means that even though they did not
sign an agreement, there was some
common eround. Whether we are
able to settle or not all the points, we
should restore communal harmony
and create a sense of security and
confidence in the people of both coun-
tries. This having been agreed to, it
is not necessary that we sign anything.
This is the common objective. Vari-
ous things were then thought of re-
garding which there was no disagree-
ment. Therefore, the effect of that
meeting is, those things should be
done. We are doing them here in this
country. They should alsp do that in
their country without waiting for any
turther meeting of the Home Ministers
later on.

The principal ohjective of the meet-
ing was to convince Pakistan Home
Minister that the chain of repercus-
sions to which I have refor~3 to—
whatever its origin—should L hroken.
This I did not argue with him. Of
course, I mentioned the fact that what
happened in Orissa and Bihar recent-
ly and the movement of Ad'basis—
clearly and without any doubt—had
its origin in what had previouslv hap-
penad in East Pakistan, from where &
large number of Christian Adibasis
were pushed out to Garo hills, and the
stories and tales of woe snd suffering
of those people had reached people on
this side.
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A number of others—Adivasis and
some labour there—were pushed out
in other places. These things affected
their mind. I have been in that area.
I have seen the Adivasis. I have scen
things there. Therefore I can say
with definite knowledge that this was
a major factor. Of course, the trains
moving through that area exposed the

refugees’ sufferings. I believe, this
should not have been permitted at
earlier stages. 1 think, there was
some remissness about the trains

moving in that way. Later on, as
soon as possible, when we learnt it,
we saw to it that things change,

I put this to Pakistan Home Minis-
ter and I said that this chain of ac-
tion nad reaction and repercussion
must be broken at once and he agreed
with me. His response was very
gratifying and the joint communique
which we issued is an expression of
the deep and common concern and the
realisation of extreme and grave con-
sequences for both the countries of
such happenings.

Then, we applied ourse!ves to the
exploration of all the avenues that
were open to us to restore communal
harmony and to create a sense of
security. The main objective was to
check further migration so that the
new exodus of refugees stops. For
this purpose we, that is, the Indian
delegation, on the strength of pur ex-
perience here, made a string of propo-
sals and gave a number of ideas.
Many of them were, as we said, agreed
to.

Then, we brought up the question
of abduction of women and the crimes
against their person and honour. The
Home Minister of Pakistan expressed
as strong feelings on the subject as 1
did angd it was agreed that something
should be done about it. Our sug-
gestion was that there should be
a high-level committee to exa-
mine this problem and some spe-
cial agencies had to be created for this
purpose of rescue and recovery of
abducted women. To that there was
no objection.
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Several measures were considered
for creating a social climate and for
changing the social outlook and atti-
tudes of the people. These are natu-
rallv of long range effect. One thing
which has immediate bearing on the
situation is that we emphasised that
to instil confidence in the minds of
the members of the minority commu-
nity and to induce them—that is the
intending migran‘s—to changa their
mind, one thing should be done. They
were saving about people coming out.
1 said, “Do onething. Make sure and
rehabilitate those who remain there
and who have not yet come out. If
you rehabilitate them, take them back
and put them back in possession of
their property—let them start living
normal life—that will help others to
change their mind. They would not
want to come out” At any rate, this
was accepted that there should be
proper and adequate rehabilitation.
There was a large measure of agree-
ment regarding this.

The points regarding which argu-
ment arose were these. On our side
there were two things. We laid stress
on creating an effective machinery for
implementation. This was inevitable
because we had in mind our past ex-
perience. The second thing was that
for persons who want to migrate, who
have to come out because they feel
compelled to do so, who do not have
that sense of security there at all,
there should be free movement and
protection and various other things.

Regarding the joint machinery, 1
said, "I attach great importance to it
and I explained that the value of it
lies in this thing. If there is some-
thing that happens in my country, you
come with me and see whether I have
put it down or not, whether things are
all right or not; then, you go back and
tell the people in Pakistan that things
are all right here. There will be no
reaction. Similarly, when somebody
is talking here that things are very
bad there, that large numbers of peo-
-ple are losing their lives, that women
are being molested and this is hap-
Pening, I go there, go round with you,

CHAJITRA 26, 1886 (SAKA)

for Grants 11316

see things and report here.” This was
at first considered as a guestion of
sovercignty etc. Then, 1 said, “This is
nothing, I am not going as the pre-
tector of the Hindus there but I am
going as the protector of the Muslims.
1 o there in order to see so that the
Muslims here can be protected. That
is the point” Then, it was realis-

Shri Risumatari: That he did et

agree.

€ ° Nanda: Well, he said that ﬁe
az:c -1 iu principle but the proper ar-
rangements as to what level the meet-
ing should be will have tg be consi-
dered—these joint tours, a joint machi-
nery with officers at various levels for
consultation, for assessment and for
findings out what the deviations are re-
garding those matters which were ac-
cepted as parts of an agreement. I,
of course, asked for the facility for
those who have to migrate and this
included apart from protection ete. the
wvarioug vexatious practices of which
we have heard—tihe persons or the
families coming will lose everything—
the income-tax clearance, some kind
of a union certificate, then the charac-
ter certificate and all these things. I
said, “What is all this?”. These things
should be removed and they should be
able to bring out belongings. every-
thing, cash, jewellery....

Shri Khadilkar: May I seek an ex-
planatinn? Pakistan had promulgated
an ordinance freezing all transfer of
property and transactions, Tt has an
unsettling effect and in the papers that
you placed on the Table of the House,
as they have raised the gquestion of
illegal infilirants, this problem was
not raised. Why was it not raised? -

Shri Nanda: It was very much rnis-
ed. U

Shri Khadilkar: Let me firizh
They have said that it should be re-
ferred to a sort of a joint interrational
body. Why you have not said that
this problem also, the freezing of
transfer of property and all that, has
created an unsettling effect? It has
not been prominently placed.
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Shri Nand®: We took it up and we
discussion it. They explained that
this was being done for a specific pur-
pose, that is, the Hindus were being
forced out of their lands and homes
by the goondas there who wanted to
create a fright in their minds, “Look
here, you have to give in any case.
fore, why not you give to me a build-
ing worth a lakh of rupees for
Rs. 10,0007 Otherwise, you will have
wothing.” Therefore, in panic they were
giving up. This is the explanation.
Therefore, nobody can transfer the
immovable property without the per-
mission of the Deputy Commissioner
1t is all right But we placed two
points before them. One was, ag to
how many people can go to the De-
puty Commissioner? So, those facili-
ties should be there for those who are
living there, Secondly, the property
of eithsr those who are migrating or
thoge who have migrated remains
theirs. A trust is created, a committes
is set up which acts ag a trustee for
the persons who have migrated un-
fess the person goes back and gets all
th2* property. If he does not go back,
his promeriy still remainsg his and he
gets either compensation cr rent, ete.
for that, Thig wag our proposal. It is
in that setting that it has to be view-
ed. Well, we have not given up that
point. Still it is being pursued.

8hri Basumatari: They have not ac-
cepted it,

Shri Nanda: Well, the agreement has
not been concluded. A number of
thingg were at a stage of discussion.
The hon. Home Minister of Pakistan
said that his National Assembly was
eoming to a close within two days
and that it looked our work would
take a longer time—he had got busi-
ness there just as. I have business here
—and, therefore, he said that we will
have to meet again.

Now, T come to the question of Pak-
istani infiltration. From their side, the
question wag about the ewvictions. I
took up the stand and I challenged
their whole assumption that riots oc-
currad because some people were being
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asked to leave Assam and Tripura as
they were Pakistanis. According to
them, that movement into East Pakis-
tan has been the major irritant, the
major source of communal trouble.
I chalienged it. I said, it is totally
wrong. There was small scale of
evictions during the last two years.
It was during the last two years that
this thing had happemed. In 1956, 1
believe, there were communal distur-
bances and there were no evictions.
There is no casual relation between
the evictions and dommunal distur-
bances. That was clear. Still they
were very keen about that. Well, that
was something on their side, We need
not have talked to them. But we also
had something to ask for, We asked
for the protection and for wvarious
things about property, etc. for the
minorities in East Pakistan. In order
to secure all that we had to discuss
with them. But discussion with them
does not mean surrender of iny so-
vereign rights, since when they asked
for the setting up of committees or
those joint tribunals with judges from
both countries and somebody from
another country, we said ‘No' to it,
because it was totally unacceptable to
us, as there, we thought that it was
an encroachment on our sovereignty.

Shri Ranga: Why? It is a smal] mat-
ter. Why should we have brought all
that criticism on our heads that we
are driving away Assamese Muslims?

Shri Nanda: If the hon. Member and
the whole House thinks that it is a
small matter, then, certainly I sh-ll
have to do that, but I believe possi-
bly that the Home Minister of Pakistan
may be satisfied with less than what
the hon Member suggests. For, I offer-
ed thiz suggestion to him. I told him
‘If 1 dub a person as u Pakis'ani in-
filtrant, and then push him ' into East
Pakistan he has a quarrel. He said
‘How do you say that he is a Pakis-
tani? T have to decide whether he is
a Pakistani or not'. But what did we
say? We said No, we are only decid-
ing whether a person is an Indian
national or foreigner according to our
laws; and the moment we take that
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decision we do not say that he is a
Pakistani, but we only tell him ‘Go
where you came from’. Let him go
where he cam:z from. We are not say-
ing that we shail push him into Pakis-
tan, 1f he had come ircm Pakistan,
let him go there?

The question did not stop there still,
We went further and said ‘But then
this is our problem; you have also
got a problem; and we want to help
in the solution of that. So, let us have
a look at our procedures’. He gaid it
very clear.y that he did mot expect
ug to retain q single Pakistani in ouar
country. He was very unequivodal
about this. But he said “You are send-
ing out of your country Indian Mus-
lims, and there is our report, namely
the Jabber Committee report which
says that 95 per cent of the people,
after examination, have been found
to be Indian nationals’. But I said “The
Jabbar Committee or Commission
never listened to the other side. So,
how can this er-parte decision be
taken as the really proper verdict, be-
cause it is mot a judicial werdict?”
Then, 1 said “We can show you and
convince you; you and I may sit to-

sther, and let us go through our pro-
cedureg from the beginning to the end
gtarting from the tribunals; Then, the
access {o court is open up tp the High
Court and the Supreme Court; and I
shall be able to satisfy you that all
those people on whom quite notices
are served are not Indian nationals
but are foreigners’. But since he had
no time, I said ‘All right, shall give
you a whole statement about all the
procedures, and you may go through
them’, If the whole agreement had
been reached, I do not think that two
weeks’ or even two months' stay, not
of the processes—not of detection of
infiltrants, but only of the serving of
quit-notices—would have mattered
very much, but then there was no
agreement, and, therefore....

Shri Hem Barma: Mr. Habibullah
Khan hag made a statament after he
has reached Pakistan that India’s atti-
tude over this wag very unreasonable.
Why is that go?
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Shri Namnd:: That is his frame of
mind, not mine.

Shri Basumatari: No.ning ls reasom-
able to them,

Shri Nanda; What do we do mow?
I shall now state. ...

Ehri Ehadilkar: May I ask one
question about this point because the
statement is silent regarding this ques-
tion of infiltration? From the census
reports, it is clear that the population
of Muslims on our side of the border
has gone up by 120 per cent, whie
on the other gide of the border in
Pakistan, it has come down by 5 per
cent, whilp the average rise is 22 per
cent. In the statement of the hon Mi-
nister he has not made this clear.

Shri Nanda: The statement does
not contain al] the arguments ete.

Shri Khadilkar: That is proof of
infiltration.

Shri Nanda: We argued about that
But ultimately it is not the census re-
ports. And it is not question of a cer-
tain computation by anybody, but it
is a question of fact. It is not a ques-
tion whether it will be five lakhs or
two lakhs or one lakh. We are not go-
ing to find out a certain number of
persong because the census reports
any so—Because the censug reports
say so, we are not going to say that
it ig that number. :

Shri Khadilkar: But my hon fri-
ends like Shri Ranga minimise it
Therefore, I have pointed this out

Shri Nanda: I believe that the fig-
ures are based on a proper reckoning,
but it is actually a question of fack.
A person cannot be sent out just in
that manner. We have !o apply cer-
tain eriterla and certain tes's of ma-
tionality and citizenship etc. and only
all that the person is told that e has
to go. As to how long it wil] take,
can only say this. T stick to what 1
have been saying and what I said in
Asgmam, that every Pakistani has to go
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(Shri Nanda]
back very soon, and no Indian nation-
al by any kind of error, will be forced
to go. We will take every precaution
to see that no such error takes place.
But then I wil]l be asked: what are you
doing about it?

Shri Hem Barua: Whea the hon.
Minister made this statement in As.
sam, it created a lot of enthusiasm
in Assam and a lot of praise for the
Minisier, But now our people feel
that the entire proposal has been cold-
storaged because the Home Minister
came here and reported the market to
the Prime Minister who put his foot
dowmn upon it

Shrl Nanda: I do not know whe-
ther he knows more about what pas-
ses between me and the Prime Minis-
ter than I do. I can state very cate-
gorically that the steps which we
have envisaged which 1 declare are
going to be taken are going to be
taken. For example, g belt across the
border, half a mile or more, according
to the situat.on, is going to be c.eared.
Those posts, setting up of a network
of new checkposts, rather those bor-
der security posts, their number iz
going to be increased. Along that belt.
there will be better communications,
toads, facility of movement and great-
er mobility. Al] these things are going
to be done, There will be barbed wire
fences, wherever they are required.
All that I said are going to be done.
These are decisiong now.

Shri Hem Barma: Originally, it was
to be a five-mile belt. Now it is going
to be half a mile Why?

Shri Nanda: It the object is achiev-
ed by unsettling a fewer number of
persons, whom you have again to re-
tmbilitate, why should it not be =5?
If we find that a milc is required, we’
will do that. It may be more - than
half a mile, It depends on the situa-
tion, It may be more than half a mile,
In practice, whatever will mike this
effective, will be done, It may be more
than half a mile in certain places; it
may be more than a mile in certain
others. 2
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These are some of the decisions
taken. Internally, in the State, there
are other steps to be taken, Among
them, is the setting up of a network
of police watch posts in areas where
infiltration takes place, where they
come and occupy vacant land. The idea
is to prevent such inroads, because
they came in search of land. That is
the attraction. We want to detect them
and prevent them from doing it—from
taking possession of land, Intelligence
and prevention posts are going to be
set up.

Then the thumb and finger impres-
sions of il.egal entrants will be taken
to inhibit their movement into other
distriots. Thig will alsp enable the
State Government to detect them,
when they return to India later. That
happens. They go. We send them.
But they come back.

These are the other measures that
are now being taken. It is very diffi-
cult to prevent their entry along a
very long border, without these steps.

"Shri Basumatari: What would be
the machinery for taking the thumb
impressions? Suppose 1 am a Pakistan
national. You have got the thumb im-
pression on paper, What is the machi-
nery to check it?

Shri Nanda: It is exactly for the
Pakistani nationals- that the thumb
impression ig required.

Shri Basumatari: How do you prove
that he is a Pakistani?

Bhri Nanda: Anybody can detect the
thumb impression. Suppose while the
processes are through, he goes under-
ground and comeg up again?

Shri Hem Barua: Detection iy diffi-
cult—that is the trouble.

Shri Nanda: Defection iz not so
difficult. I can assure the House that
Muslims in the area whom I met—a
large number of them, told me—-this
also applies to the Muslim Ministers,
because there is a cloud of suspicion
created unnecessarily—they told me,
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Do this. Kindly let it be done, be-
cause for the sake of a small number
we alsn suffer. We would help in
this, We will help in detection’.

 Shrl Hem Barua: Assamese Mus-
lims. - Tt U

Shri Nanda: I am not able to dis-
tinguish from the sight

Shri Hem Barua: There is a differ-
«ence.

Shri Nanda: These new battalions
are to be raised in areas for purposes
of prevention of infiltration. The
refugees who have come from Garo
Hills would be recruited, subject to
their being found fit material for this
purpose. I do not want to enter into
greater details about it, but this will
at least assure the House that what
‘was thought of then is not now being
forgotten, hag not gone into oblivion
I am repeating that these things are
going to be done, and some other
things also which I need not mention
‘here.

Coming to this question of communal
‘forces on both sides, Shri Daji talked
.about the philosophy of communalism
and its root causes. He said: *Do not
only deal with the surface, there is
this communal virus which poisions
the life of the community.” These for-
ces of evil exists. They have a hand
in the communal riots. Of course,
mostly these riots were due, as I said,
‘to the disturbing and provocative in-
fluence of the reports or disturbances
in East Pakistan. These mischievous
eiements who fan communal passions
and spread communal poison are to
‘be found in both the majority and
minority communities. Let that be
made clear, I know this. I get reports.
Every day 1 get intelligence reports.
Therefore, let not one community be
tarred with that black brush. I know
this, and I warn these elements, I am
watching it. Those who incite com-
munal hatred among Hindus and Mus-
lims wi!l not be given any quarter.
‘I am going to call them and tell
fthem: we know what you are doing,

CHATTRA 26, 1886 (SAKA)

for Grmnts 1 1324

we are aware, Then, the activities on
one side becomes the justification for

similar undesirable activities on the
other. Both have to stop.

There is this question of the disco-
very of the manufacture of arms here
and there and the stocking of arms.
It is said that these arms are being
kept for the purpose of defence, Then,
the suspicion that one community has
armed itself becomes itself the cause
for the other to do likewise, and it
leads to retaliation. I have seen it in
a number of cases. I am telling
everybody, and my advice to them iy
that it is the Government's duty to
protect them all, They have not to
protect themselves by arming them-
selves. They are creating more prob-
lems by this kind of preparation. We
undertake the responsibility. Perhaps
we may not have been able to do it
perfectly, but we are going to do
everything possible about it at any
rate.

Shri Hari Vishnu Eamath: They are
all underground.

Shri Nanda: That iz right, but they
can be detected.

Shri Hem Barua: It is the Govern-
ment’s duty to spot out these arms
and ammunitions.

Shri Nanda: Yes, Government's duty
will be done, This is a self-defeating
process. 1 may also invite the atten-
tion of the House to a brighter feature
of this situation. Mus!ims testified in
large numbers before me at every
place, at Rourkela also where very
horrible things happened; they said in
the camps that it was the Hindus who
protected them at the risk of their
own lives. They moved them from
one house to another. They said that
large numbers of Hindus were with
them but they could not help it. And
they were there because there were
other forces which were beyond their
control. ‘This happened there, and so
we must see thingg in the proper
perspec‘ive, and all these racts have
to be borne in mind,
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Then there is the question of the
emergency. I started at about quarter
to five. There are some matters about
Kashrair and a number of other
things.

Hr. Speaker: Will he be able to
finish by 6 o'clock?

ﬁSh-I Nanda: I think so. I shal] try

Mr. Speaker: Myi 6 o'Clock he
might conclude, The House will show
that much of latitude to him.

Shri Hem Barua: He looks
wery tired.

Mr. Speaker: He must finish by to-

tired,

8hrl Nanda: 1 am not tired, but It
the House is tired, I can stop.

MIr. Speaker: He must finish today.

8hri Nanda: I will try to do that.

Bhri Khadilkar: There are

many
problems. Why not tomorrow?
Mr, Speaker; No, not in any case,

Shri Nanda: There are other as-

pects of the security of the State which'

are of very great importance normal-
Iy also but they now become matters
at tremendous concern to us.

We have been told by some hon.
Wlembers, by Shri S. M. Banerjee for
example, that we should revoke the
declaration of the state of emergency.
The reason given is that there is no
sign of emergency.

Shri Namda: 1 am acutely waware
of the state of Emergency all the
fime. Apart from the communal dis-
€urbances—of course it was not that
the people deliberately wanted to im-
pede our defence efforts—there is the
question of espionage and subversion.
R is not a matter which could be trea-
@d lightly. We are watchful of guch
sictivities and we have to do our part
Wéry effectively, We are takirg pre-
eiution for detection, prevention, ete.
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Now, I want to come to the argu-
ment of the hon. Member. He brougnt
in the time-worn story of the wolf-
crv of the sheoherad bev., Today
the cry has come and the position’ is
now obvious; the next time when the
wolf comes nobody would heed the
cry and the boy would be devoured—

that was his stand. But the hon.
Member forgets.. (An Hon. Mem-
ber: You have forgotten). The wolf

is there; it is not a question of the
wolf not being there; i1t is there only
at g little distance, It seems he
says: wait till the wolf comes near
you and devours you; do not make
the cry now when the wolf is a little:
away there....(Interruptions.)

Shri S. M. Banerjee: 1 talked
neither of the wolf nor of the alarm.
As both names ~nd in i, Daji and
Banerjee, he is mixing up

An Hon. Member: It was Mr, Daji
who said that.

Shri Nanda: He always used to
say this and I thought that on this
oceasion alsg he has said this,

It was natural that when we were
confronted with so many negative
features of our national life, Members’
minds would not turn to the problem
of national integration, We can recall
those stirring days, dangercus days
of Chinese apgpression to  our
nation, Tt was an exhilerating
experience. It appears only a grave
crisis can evoke such an upsurge of
enthusiasm and unity and then, afler-
wards, we again have to sink into old
ways and squabbles and difference
and these fissures and conflicts emer-
ge. Perhaps Mr, Daji—not  Mr.
Banerjee—said that we should have
a big national ideal which ean grip
the minds of the nation. It will not be
superficial things. I agree with him
#nd that something has to be on a big
enough scale so that the narrow, re-
gional, parochial outlook does not pre-
wvall. A few villages on this side or
that side of the border can lead to
big agitations, as if it is a different
country to which the villages are to
go. The question of caste rules us—
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not of course the caste—it is rather
the clanish outlook which is one btad
form of selfishness. Those goals, those
purposes which can unify the nation
and integrate it can have a deep and
abiding influence; they can be only
in terms of social justice, that is an
arganisation, economic and social or-
ganisation which will bring about
gocial justice and give unto the last
whatever is due. That is our progra-
mme of democratic socialism,

Shri Shivaji Rap §. Deshmukh:
Even this issue of small villages to
this side or that side of the border
has gomething very real to do with
the sense of social justice, Only a
human approach can solve that pro-
blem. ... (Interruptions.)

Shri Nanda: Justice shouid be done;
there should be no injus-
tice; it should not raise passion like
that. It is in this context that I am
saying these things...(Interruptions).

Shri Hari Vishnu Kamath: What
bappened to the Pataskar formula?

Shri Nanda: Enough has not been
done for the backward classes, Sche-
duled Castes and Scheduled Tribes,
in spite of the fact that my Ministry
reports much progress in terms of so
much scholarship and this and that.
Untouchability remains, and it can-
not be eradicated by sermons. The
daw is there. Much more has to be
done, so that those untouchables are
no longer the persons on whom one
can look down. They have to be look-
ed up, In respect of education and
fmprovement of their economic life,
much more ghould be done. This is the
way. Of course, other things have
also to be done. I do not go into the
details of that.

There is the question of language;
again, why, instead of dealing with
It in dispassionate terms, it arouses
passion. We have a settled language
policy. So far as Hindi is concerned,
we have to have it for the sake of
political and social communication,
for bringing the country together., and
it hag to be developed. There iz no
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question about jt, but not at the ex-
pense of anyody and not to cause
handicaps to anybody, This is what we
ought to ensure and what we are
trying to do.

We have found that only a small
amount was being spent for the pur-
pose of diffusion of the knowledge of
Hindj in the non-Hindi States, The
question was why not much more
money is spent, Therefore, I think jn.
the course of the year, four timeg the
money has been secured for this pur-
pose, Instead of Rs, 25 lakhs, let it
be a crore of rupees, It could be
easily done and nobody couid object.
to it.

Then there is the question of exa-
mination, There also, the gquestion is,
how long can you prevent Hindi
coming in as a medium of examina-
tions. But it should be done in a
manner that nobody can say that
there is going to be any disadvantage
for others,

Then there is the question of Kash-
mir. 1 take it as part of the probliem
of national integration, In that sense,
in that context, I shall state briefly
as I think about the situation. I
would not go into the speeches of
A, B, C or D. Our policies are not
going to shift because somebody has
said something somewhere. In recent
weeks, Kashmir has been very much
in the eyes and minds of the people
of India and the Members of Parlia-
ment. Some fresh developments are
attracting a great deal of attention
Strong sentiments have been expres-
gsed in the House regarding Kashmir in
the course of the debate. It ijs a tri-
bute to this House that Members are.
always watchful, aware and alert
with regard to all significant deve-
lopments in the country,

There are certain factors of history
which cannot be undone. The accession
of Jammu and Kashmir to the Union of
India is a fact of Indian history; it is a
fact of world history. There can be
no going back on that. Its accession
is complete, final and jrrevocable. It is.
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as complete as the accession ol some
of the erstwhile States in the heart
of India. ' Kashmir ig already an in-
tegral part of India. Let the fact that
there are special provisions in the
Constitution with regard to HKashmir
not create any confusion in our minds
regarding the true status of Kashmir
as part of India, These special pro-
visions were not imposed by any out-
side power; they became a part of
the Constitution of India as a free de-
cision of the people of India. These
were intended to be in the mature of
transitory  provisions, representing
a transitional stage. It was visualis-
ed then that the rontent of these pro-
visions will gradually alter so that
the administrative arrangements in
Kashmir during the course of time
come to be fully on par with the
rest of India.

There has been cnsiderable pro-
gress in this direction during the past
few years on the initiative of the Gov-
ernment of Jammu and Kashmir.

Shri Hari Vishnu Kamath: Consi-
derable delay also.

Shri Hari Vishnu Kamath: Consi-
ment of Jammu and Kashmir, head-
ed by Shri Sadiq, is deeply commi.ted
to the same process, I necd not say
anything, more, 1 nave very little
time left

Shri Shivaji Rao 5. Deshinukh:
What about the extension c! the 1PC
to Kashmir?

Shri Nanda: I will not go into the
details, but I will state broadly the
policy in this matter. Questions of
administration figured in the gis-
cussion very largely in the ccntext
of speedy and efficient implementa-
tion of the tasks undertaken by the
Government nd also with regard
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to the redress of public grizvances,
and the prevalence of corruption. It
will be wrong to assume that no efforts
have been made so far {o sirengthen
and improve the administiative set-
up during the last several years after
the attainment of Independence. My
colleague has given some information
about the Commissions and Committees
which have been set up. Tt is clearly
seen that in the new conditions arter
the attainment of independence, in
the democratic structure, in the social
obligations gnd economic responsibi=
lities undertaken by the Government,
there will be need for a radical change
in respect of organisation, methods,
procedure as well as in the ou'look
of those who are serving in the ad-
ministration,

Shri K D. Malaviya (Basti): The
basis of the change has to be political
and not technical,

Shri Nanda: It has to be both. It
is not necessary to make everyihing
political,

Shri E. D. Malaviya: What T meant
to say was tha! a political decisicn is
absolutely imperative if we want to
bring about that radical change in
the administration to which we, as
the Congress Party, are dedicated and
committed.

Shri Ehadilkar: If I have under-
stood him correctly, h> has taken the
administration because in the apprai-
sal of the Plan, it was clear that the
administration to a large extent is
responsible for the failure of the
Plan, How far has he invigorated or
given new orientation to administra=
tion?

Shri Nanda: I concede and ackrow-
ledge the fact that the administrative
machinery has not proved to be equal
to the tasks set in the expectations
of the people after the attainment of
independence, It has not given tull
satisfaction We have besn giving
anxious thought to various problems
connected with it and certain deci-
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sions have been taken, My colleague
has given some information about the
new set-up of the Department of Ad-
ministrative Reforms. Fortunately,
we have found some officer to look
after it.

Shri K, D. Malaviya: You are in-
terested in some expert, (Interrup.
tion). Thi; question has to be taken
out of that morass,

Shri P. N. Kayal: Honest officers
should not suffer. They should be re-
warded.

Mr. Speaker: He shouid try to con-
clude now,

Shri Nanda: 1 will do it; I have my
eyes on the clock.

There are three things in view, Of
course, there is reorganisation, moder-
nisation and rationalisation of these
proce_ses with the help of experts and
with the help of those who have
experience and with the help of those
also who have no experience. This
will be done. There are three divi-
egions in that. One is dealing with
economic matters and the other with
the redress of grievanres of the people
and the third is about organisation,

methods, ete.

Shri S. M. Banerjee: What about

coordination?

Shri Nanda: Naturally, it is part of
organisation. One thing to which I
am going to give a good deal of atten-
tion is the question of delays, because
it is linked up with the question of
corruption. Therefore, my immediate
tast wil! be to look at it, from this
angle and the delays should be elimi-
nated as much as possible.

The last thing I will deal with
during the few minutes that remain
is the question of corruption.

Shri Hari Vishno Kamath: Not the
least!
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Shri Nanda: But not the least, so
far as I am concerned, at any rate.

Shri Tyagi: By corruption, you
surely mean monetary corruption and
not the other one.

Shri Nanda: I am at the moment
talking of corruption in relation to
administration. In the first place, I
have denied the benefit of an exten-
sion by another year which hon.
Members chose to give me. ] stick
to the two years, of which four monthg
have gone. I could not help it. Im
the last two months, gll my energies
were absorbed in the other things. But
I am going to address mysel! to this
vigorously and immediate'y, with the
help of everybody. I am sure ~ the
representatives of the political parties
have given &n assurance from their
side that fullest help will be oferad.

Bhri Hari Vishno Kamath: Yes, if
§0u mean business,

Shri Nanda: To be a Minister in the
Government means something. Is it
not?

Shri Tyagi: It means a lot

Shri Nanda: I would not be there
after that period if I haye pot done
something and given gatisfaction.
Whose sati:faction? I do not want
satisfaction of this side, but I want to
do something to the satisfaction of
hon. Members opposite. They will
decide whether at the end of the
period of two years, I have given
satisfaction to them. What is the
commitment? . . . (Interruption). In
the sphere in which I am concerned
a striking impression will be created,
a substantial difference will bs made
in the practice, in the prevalence of -
corruption in the country. I am not
to judge it. It is you who will judge
whether there is a striking difference,
whether there is g substantial diffe-
rence,
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There is one thing which, possibly,
hon, Mmembers may take rather light-
ly. But it is a serious maiter., Ji is
oot just a craze of mine that I go to
the peop.e. I look to them for the
purpose of assisting in big things.
There is the Samyukta Sadachar
Samiti for which I had talks with the
leaders of all political parties, The
key is this. The Government does
things in its own way. People send in
their complaints to the Government.
Then they again complain that their
petitions go down to the people against
whom their complaints are and, there-
fore, they are thrown in the waste
paper basket and nothing happens. In
spite of the large number of cases
which we take up which have result-
ed in dismissa’s, prosecutions and con-

victions, still the people feel that
there is no great difference. People
like Acharya Tulsi and others also

have been trying to do something.
Various effort; are being made. Yet
the conditions have not altered to gny
gignificant extent. The difference is
going to be this. If there is a popular
organisation representative of all
parties, social organisations and others
and if it has got a system of recording
the grievances of the people, that will
make all the difference. Anybody can
go there and say what has happened.
Then that is recorded, takan notice of,
screened and anything vexatious is
removed or eliminated. Then it will
go to the Government. There is a
joint arrangement by which a respon-
sib’e person here and a responsible
per-on on the side of the Government
may meet frequently when whatever
has been sent from the people's side
is taken notice of and  rep'y given.
Between the two the whole field will
be covered. And, I believe that will
beé the test. The test will be, out of
the cases which we have recorded or
which have been brought to us, how
many were we able to resnive and
what was the outcome of it. My faith
and hope is that apart from the
various efforts that will be made to

make some kind of a social change
in the country—H may not within

15, 1964 for Grants 113

two years become so effective--this:
system plus the other things must
inevitably bring about thai substan-
tia]l change, that strikinz difference.
t is with that hope and with the in-
ludgence which has been shown by
the hon. Members to me personally
and to the Home Minisiry that we

continue to deal with the various
difficul: tasks that are facing us
today.

Shri Bade: You have said nothing
about the utterances of Sheikh
Abdullah.

Mr. Speaker: He has said that he
will not say anything at this moment.
(Interruptions).

Shri Nanda: I have no time to deal
with the other questions.

Shri Harl Vishno Kamath: Next
time.

Mr. Speaker: Am I required to put
any cut motion separately?

Shri Suorendranath Dwivedy: Cut
motion No. 43 may be put separately.

Mr. Speaker: That is what he has
promised you just now. Give him the
time that he has asked for.

An Hon, Member: We want to press
it now.

Mr. Speaker: The question is:

“That the Demand under the
head ‘Home Affairs’ be reduced
to Re. 1

[Failure to provide a clear, efficient
and incorruptible administration in
the country (43)].

The Lok Sabhgq divided.
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‘Division No, 21]

Alvares, Shri

‘Bade.Shri.,

Banerjee, Shri S. M.

Barua, Shri Hem

Berws, Shri Onkar Lal

‘Bheel, Shri P. 5.
~“akravartty, Shrimati Renu

Alva, Shri A. 5.

Aney, Dr. M. §.

Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Basappa, Shri
Basumatari, Shri
“Birendra Bahadur Singh, Shri
Brajeshwar Prasad, Shrj
Chandrasekhar, Shrimati
Chandrabhan Singh, Shri
Das, Shri . K.

Das, Shri M. T.

Deshmukh, Shri Shivaii Reo 8.

Dighe. Shri
Elayaperumal, Shri
‘Ganapati Ram, Shrj
Ganga Devi, Shrimati
Hansda, 5hri Subsdh
Hanumantnaiys, Shri
Joshi, shrimati Subhades
Jyotishi, Shri J. Pu
Kabir, Shr Humayun
Kayal, Shr P. N.
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khadilkar, Shri

Khan, Shri Osman Ali
-Eotoki, Shri Liladhar

@ wize (fozarer) : waw
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Dwiveldy, Shri Surendranath
Gauri Shankar, Shri

Tha, Shri Jogendra

Kachhavaiya, Shri Hukam Chand
Kamath, Shri Hari Vishnu
Laxmi Das, Shri

‘Mambiar, Shri

NOES

Kouialgi, Shri H. V.
Lakhan Das, Shri

Lalit Sen, Shri

Laskar, Shri N. R.
Mallick, Shri
Mehrotra. Shri Brai Bihari
Melkote, D,

Mirza, Shri Bakar Ali
Minhra, Shri Bibhuti
Mohiuddin, Shri

More, Shri K. L.
Muthiah, Shri

Naik, Shri D. J.
Hallakoya, Shri

Manda, Shri

WNigam. Shrimati Savitri
Niranjran Lal, Shri
Paliwal, Shri

pande, Shri K.
Pandey, Shri R. S.
Pant, Shri K. C.

Patel Shri Chhotubh
Patil, Shri T. A.

Pratip dSu b Shri
Raghunath Singh, Shel
Sam, Shri T.

Ram Swarup, Shri
Ramaswamy, Shri V. K.

71T, qA § aAd g1 w1 K A

FAz3ETar

Shri Koya: My machine is
1 am for “Ayes’.

~working.

st ®o To wrANT : T 73T AH

oE q‘ﬁ T E-l' 7]'{ |
Mr, Speaker:

the House.

The result of the
Jivision is: Ayes 21; Noes 82.

The wmotion was negatived.

Mr. Speaker: Now I will put the
Test of the cut motions to the vote of
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Raiaram, Shri
Ranga, Shi
Sezhiyan, Shri

Suriya Prasad, Shri
Swamy, Shri Sivamrth
Vishram Prasad, Shri
Yashpalf 5ingh, Shri

Rne, Shri

Rao, Shri Krishnamoorthy
Rao, Shri Ramapathi
Reddy, Shrimati Yashoda
Sahu, Shri Rameshwar
Samanta, Shri S, C.
Saraf, Shri Sham Lal
Sen, Shri A. K.

Sen, Shri P. G.
Shankaraiya, Shri
Shinkre, Shri
Siddnanjappa, Shn
Siddiah, Shri

Singh, Shri R. P.
Singha, Shri G. K.
Subbaraman, Shri C.
Subramaniam, Shri C.
Subtamanyam, Shri T.
Tombi, Shri

Tyagi, Shri

Uikey. Shn

Upadhyaya, shri Shive Dut
Vidyalankar, Shri A. N.
Wadiwa, Shri

Yadav, Shri Ram sswak
Yadava, Shri B. P.

The cut motions were put and negatip-
ed.

Mr, Speaker: The question is:

oot

“T'hat the respective sums not
exceeding the amounts shown in
the fourth column of the order

paper, be granted to the Presi-
dent, to comp.ete the sums neces-

sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1965, in respect of
the heads of demands entered in
the second column thereof against

Demand Nos. 45 to 58 and 128
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relating to the Ministry of Home
Affairs.”

The motion was adopted.

[The meotions of Demands for Grants
which were adopted by the Lok
Sabho are reproduced below—Ed.]

Demanp No. 45-—-Mmistry oF HoMEe

AFFAIRS

“That a sum not exceeding
Rs, 4,1561,000 be granted to -the
President to complete the sum
necessary to defray the charges
which wil] come in course” of
payment during the year ending
the 31st day of March, 1965, in
respect of ~Ministry of Home
Affairs”

DeEMAND No. 46—CABINET

“That a sum not exceeding
Rs. 42,01,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1965 in
respect of Cabinet.”

Demanp No. 47—ZonaL CouncILs

“That a sum not exceeding
Rs. 1,16,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil| come in course of
payment during the year ending
the 31st day of March, 1865, in
respect of Zonal Councils.”

DeEMAND NO, 48—ADMINISTRATION OF

JusTICE

“That a sum not exceeding
Rs, 291,000 be granted to the
President to complete the sum
neressary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of Administration of
Justice.”

APRIL 15,
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DeMaND No. 49—PoLice

“That a sum not exceeding-
Rs, 13,41,85,000 be granted to the
President to complete the sum -
necessary to defray the charges '
which wil] come in course of
payment during the year ending
the 31st day of March, 1865, in
respect of Police.”

Demanp No. 50—Census

i

“That a sum not exceeding
Rs, 1,25,15,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1965, in’
respect of Census.”

DeEmMAND No. 51—SraTISTICS

“That a sum not exceeding
Rs. 2,10,88,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of Statistics.”

Demanp No. 52—Privy  Pumses AND

ALLOWANCES OF INDIAN RULERS

“That a sum not exceeding
Rs. 86,000 be granted to the
President to complete the sum
neressary to defray the charges
which . wil] come in course of
payment during the year ending
the 31st dav of March, 1965, in
respect of Privy Purses and Al-
lowances of Indian Ru'ers.”

DemAND No. 53—DeLHD

“That a sum not exceeding
Rs. 19,65.87,000 be granted to the
President to complete the sum
neressary to defray the charges
which wil] come in course of
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Demaxp No. 56—OreEER REVENUE Ex-

payment during the year ending
PENDITURE OF THE MINISTRY oF Homas

the 31st day of March, 1965, in

respect of Delhi.”

DeMmanp No. 54—ANDAMAN AND

NicoBar IsLANDs

“That a sum not exceeding
Rs, 2,99,18,000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st day of March, 1965, in
re pect of Andaman and Nicobar
Islands.”

Demano No. 55—LaccAprve, Minicoy

AND AMINDIVI ISLANDS

“That a sum not exceeding
Rs, 43,58,000 be granted to thne
President to complete the sum
necessary to defray the charges
which wil] come in course of
payment during the year ending
the 31st dav of March, 1965, in
respect of Laccadive, Minicoy and
Amindivi Islands.”

GMGIPND—LSII—273(Ai)LSD—9-5-64—980

AFFAIRS

“That a sum not exceeding
Rs. 2,52,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1965, in
respect of Other Revenue Expen-
diture of the Ministry of Home
Affairs.”

DemANnD No. 128—CApITAL QOUTLAY oOF-

THE MINISTRY OF HOME AFFAIRS

“That a sum not exceeding
Rs. 69,38,000 be granted to the
President to complete the sum
neressary to defray the charges
which wil] come in course of
payment during the year ending
the 31st dav of March, 1965, in
respect of Capital Outlay o the
Ministry of Home Affairs.”

1805 hrs.

The Lok Sabha then adjourned till

Eleven of ‘he Clock on Thursdaw
April 16, 1964|Chaitra 27, 1886 (Saka).



